21st January 1946

THE

LEGISLATIVE ASSEMBLY DEBATES

Official Report

Volume I, 1946

( 21st January to 11th February, 1946 )

FIRST SESSION

OF THE

SIXTH LEGISLATIVE ASSEMBLY,
1946

Poswsam sr ras Minagma or Pusucartions, Dmuai, nNpia
Pammmadp 3Y rER MaANAGER Gov---ln&?or INDIA Pruss, Nsw Dmnus, Inpua



i
LEGISLATIVE ASSEMBLY

President :

Tas HoxouraBLB MR, G. V. MAVALANKAR.

- . Deputy President :

- SR Mumammap Yamin Kuan, M.L.A.

Panel of Chairmen :
Mer. K. C. Nrogy, M.L.A.
. Syrp GmurLaM Buk Namang, M.L.A.

Ms. P. J.. GRIFFITHS, M.L.A.

Secretary :

Mz. M.-N. KauL, BARRISTER-AT-LAw.

Assistants of the Secretary :
Mr. M. V. H. CoLLINs, M.B.E.
Mr. A. .J. M. ATKINSON.

Mg. 8. DAB.
Marshal ;

Capraimx HaJr SarpAR Nur AnMEp Kmawn, M.C., I.LOM., IA.

Committee on Petitions :
S MunAMMAD YAMIN Kuan, M.L.A, (Chairman)

SYEp GEULAM BHIK Naimang, M.L.A.
Mz. Srl Pragasa, M.L.A.

=y
Mg. T. CeaPMan.MorTIMER, M.L.A.

SarpAR MaAwGAL SivNeR, M.L.A.



OONTENTS

Volume I—21st January to 11th February 1046.

londay. 21sb Junuary, 1046, —

Meuage from His Exeellency tho Governor
General

Members Sworn

Statements laid on the Table .

Governor General’s Assent to Bills

Polnt of Order re droppiug of Question Hour
Paper laid on the Table .

Motion for Adjournment e Government
of India’s participation in operations in
Indonesia and Indo-China-Adopted . .

Eleotion of Members to Standing Finance
Committee for Rallways

Eleotion of Members to Central Advisory
Council for Rallways

El&tlonlof Membors to Sundlng Finance

ttee
ll;etlon of Members to Stnndlng Commm»e

Workmen's Com nleon (Amendmont)
Bill-In uoese

Insurance (A d "‘Bul- duoed
Code of Criminal P d t)

uced
Professions Tax Limitation (Amendment)
Bill-Introducod
Prgvldent. Funds (Amendment) Bill-Intro-
Indisn Oilseeds Committee Bill-Introduced .
Ph y Bill-Introduced
Tuesday, 32nd January, 1046 —

Member Sworn

Motlons or Adjournment re—
of Indian National Army Officers-
Ruled out of Order
Police firing on Students in Calcutta and
other clties- Ruled out of Order
Shooting of I.N.A. l‘rlsoners-nuled out

of Order
Demand of Secruity ﬁbm National Herald
of Lucknow-Ruled out of Order .
Use of Indian Troops in Indonesia and
rred.
‘under

Indo-China-Ba;

Forced Realizations Nntlonnl
8avings Drive-Rujed out of O

Signing of Bretton, Woods Flmnchl Ag-
reement-Ruled out of Order

Rejection ot' Raﬂwaymona Fedoration

Discussion on &e Motion not concluded

Flection of Members to the Standing
Flanace Committeo

1—8
5—53
53 —56
56—861

61—62
68 —82

64 -66
05

67
67

07
67

07
67

a7

88

88—86
86—87
87—88

Election of Members to Public Accounts

Committee
Election of Mémbers to Stand

Com-
for War Do, ent
Election of MembSrs to §un3?n¢mcgm-
mittee for Labour De ment
Election of Members Standing Com-

mittee for Posts and Air Depurtmont

Election of Members to Btanding Com-
mittee for Common-Wealth Relations
Department .

Kleotion of Members to Bhndln Com-
mittee for Agriculture Depnnmvnl

Election of Members to Governing Body
of Indian Research Fund Association .

Wednesd.y, 23rd Jauuary, 1946—

Members sworn
Statement lald on the Table
Motions for Adjournment re—
Expendituro on British Punamenur
Delegation to 1ndis-Ruled out of o
Inaction re Deletion of Sections 1u to
121 of Government of India Aot—nuhd

out of order
lnlnlt Pemsia -

Russian
Dela)tln o'; IN.A. Men in M tgom:
of en’ in Mon
Jall—Ruled out of Order . . ery

08
99
29

121
121

121

122-24
124
124—26

down of Great Britain’s Sterling
ia—Disall .

Yan Barsty Tor Madses * Presidency 13-
arm or

%uven-ll.uled out of order 126—&%
Food Pamine fn Bouth Indla Districts-

=
1

N.A. detune —Disaliowed .
detenuss uudcr Ordlnuwo
No. 8 of 1944—Adopted

Eleotion of llmbon to Bundlng Oommittee

for Logislative 18087
Election of l(ombu- t0 Bhndlng Committee
for Food De; t 13738
Elootlon of lumben to Bhndlng Committee
Planning and Development Depart-
mn 13800
Election of Members to Indian Ocoonut
Commit . N . . 1%
Eleotion of Momben' to Ounu-al Advisory
Board of H 130
Election or Hamben to Shndlng
Finanoe Committoe for Rallwaye . 14
Thurslay, 24th January, 1046 —
Meesage from His lhoencnoy tho Governor
General 168
Members Swom 158
Motion for Adjourmnont re Fullure to earry
out Assurance Rall-Road Oe-ordination
Scheme-Postponed till Tuesday . ll::’—-bl
Election of Members to Standing Committee
fo: Planning and Development Depart- 168
men! . —569
Eleotion of the President . 160—62, 102—00
Statement of Business . . . R 108
Monday 28 January, 1046—
His Exoellenoy Governor Genoral's
Address to the Luhhl.lvo Assowbly 167 —68
Memwbers Sworn . 108
Klection of the ty President 189
Code of Crimina} ure (Second Amend-
ment) Blll-lntmtlmed 169
Motion re Bretton Weods Oonference Agren
ments—Discuasion not concluded 160—04
Tueaday 20th Januvary, 1946 —
Members 8worn . lg
Short Notloe Quuﬁou and Answers | 195 —
Eleotion of Members to Standing Oommittes
for Posts and Air 200

)
l.-.lueuon of Members t0 8 Committes
for War Transport
Motion re Bretton W Conferenoe Am
ments —Adopted as amended . 200—18, 2%)—-—8!

2—8Y
Motion for Ad)ournmont re Faflure to earry
out Assurance re Oo-onnmuon

Scheme-Postponed uu next day ila%——
Wednesday, 80th January, 1046 —
Eleotion of Members to Btanding Finance
Committee 29
Election of lhmbon to Oen'.lll Advhory
Elwuon oflmbe to Oovamlnc Body of 29
oo embers
Research Fund Associa 239
Doohut.kms of Exemption nnder nogk
of Foreigners Act . . 280—40
Motlonn for Adjournment re-—
Fallure to earry out Asurancc re Rafl-
Co-ordination S8cheme-Withdrawn 241—43
Eleation of Membere to Commities re Road-
PM{J‘,WM 24143
Order re Admiseidility djowrn-
o A T, s
r Bin
S S S i T
Mo for Mjommcnt re Blhndnr-
garh Camp. . U4




I‘ursnca' of Passnger Trafic between
Incoton s ‘Dol tlmﬂgfu coriom 111 o 121
ation 800/

g r:}g«mmnt of India Act-Euled
Dl etatat of LN.A. Men in nm.u-

garh Camp —Talked out .

Iootlumt Members t?‘Onmmlthe re Bret-
ton Confare
[adian Mines (Amendment) BUll-Introduced’

Motlon re Food Bituation- Dimu.-lrm om t.ha
-Motion to consider not concluded

Thursday, 81st January 1046 —

Merbers Sworn
Short Notioe Question and ‘Answer

Motions for Adjournment re—.
Tnactlon re Deletion of Secilons T1I to 121
of Government of India Aot—R

Singing of Bretfon Woods Financlal
Agreement-Ruled out . .

h&uuln to ucu.n F n.mnu-

Olglnt::u‘ea dernnmu:lu High "Valus

Inle:: of Bull.l.om n hl;h m'lu by Resorve
Bank-1Msallowed

Recruitment of Furopeans to Iad.tl.l Glrll
sad Police Servicea—Adopted .

Nomation of Members to Library Com-
ﬁﬁm ‘of Members to Publio Accounta
Eotion of Mémbers to Oentral Advisory
m gfr mtgnm to Bhndlu Chmﬂm
Bicotton o Members o numuu Committee

for Labour
Bonolution re one-third Mil nrn
for I.;md.loom—nlnulu not concluded
Friday, Lut February 1946—
Members Sworn
Bhort N°r§r°°.\ tion and ‘Answer
Motiona ournmont re-
Atrocities by Plonesr Eoroe ln Pachlaich
vill .ge near Chit .
D i at D ur Jetty —
Passport :: Pandit Jawaharlai Nehru for
oto,— . . . .
Avioding o nt‘niu Y
ng
rl Seaston —Msallowed
v nl.ﬁ.lu ox for Assembly
Mambers—Disallowed .
[ndla's Quota of from Ger-
many and Japan Neuﬂved .
Hleetion Standing
ittoa for Gummnndth Relations
partinent ~
lald on the Table:

o re Food Blhlltlan—-mmmion
aot cuncluded '

S G |
re rll
W oods - Conferenos

thom Wi Agroements
mmtlon of Members to Commlttes ra Road
QOo-erdination S8cheme
agou:m of the Deputy President.
Mopday, ith Fobru.ry, 1046 —
Mamber Sworn .
Falluro for sbabiisn’ National Gov.
o Iop al HEn-
l: —Disallowed by the ﬂovar:or

Enforosment .of ‘Defenco of Indis Kule
"30A _ tn-Osmtral Provinoes and. Horar .

Disall
Uu of Indian Tmpl in lndmuu ami
(ndo-Ohing=Disallowed

245 —40

248—47

247
279—07

247
247

UT—-T79

200
209—300

802—05
336 —40

305
305
308
308
306
30638

351
351
351—b54
854—55

356—00
380— 81

362

362—64

387 —04
304

3856—70

396—97
370

370

34

Bl

300

99 400

Ofeclal Interference In Elections-Disallowed

by the Governor General 400
Atrocities by Ploneer Force near Nutam-
lwaf Station-Disallowed . 400
Bri tlsh Policy In Pulestine—Disallowed by
the Govemor General .
Bales of Bullions at High Prices by Reserve
Bank-Ruled out 400
Attestation Kees for Declarstion Forms
re high Value Notes—Ruled out . 401
Unsatisfactory  Medical and . other
Relief to lndim in Halan-—nuhd aul.
Order 1—408
BussianA lnst. Imn Disa.llowud .

by the Governor General
Restrioted Rallway Booking of Hides and
Bkina—Ruled out 404
Htudent Strike in Dolhi Pulytechnlc—

ostponcd . 404—407
Ratlllcation of San F'ram:lsoo Charter—

Disullowed . 407
Grievances of R.I. A. F, Men in Karachi-

Ruled out uf Order . . 407—408
Police Firlng In sumbay-Disaliowed . 408
Inaotion re-Itemoval of Sectiops 111 to 121

of Government of India Ac Withdrawn 408—09

Inadequate Fmdeé:lupply Ajmar-hler-

wara—Disall . 410

Indlu PJﬂMuﬂon In Anglo-8iam Treaty
lowe

410
Poilce Firings on 1.N.A. Da __Disallowed 410
Fallure to R_roteot Iuteresta of Indians in
Bouth Africa—Adapted | . . 416—416
480—b6
Elections of Members to Standing Com-
mittee for Food tment 416
Election of Membors to Indian Coconut
Comittee 410
Resolution re-Release of One-Third Mili
Yarn for Handlooms Adopted as amen-
ded 17 —28
Resolutions re-Release of Indian Nationai
Army llen and Political Priwnem—
ns not 428 —39
Tucseday, 5th February.1046 —
Member S8worn . 467
Btarred Questions and Answers 457—86
Unstarred Questiom and Answers . 485—606
Bhort Notice Questions and Answers
Motlons for Adjournment re- .
Interfecrence in Bind Anembl{lukleouom
by European Otficlals—Disallow ed by the
Govurnor General
Interference by 1.C.8, Personnel In’ Elec-
tions in R.nmhi isullowed by the Go-
“Vernor
Itlshta oflnt.ll.m in Kenya (}olony Adnp-
500 —533
43
R.Ivctfm of Il.amben to Shndlu Committee
or
Election llemh\m to Btandju Comnittes -
for [?blnuve De 510
Electlon of & Member to Stnndins Uummhtaae
for War Tranlport. rgu.ttm 510
Presentation of the
Accounts Commi . 510
Electlon of the De uw Praalde . 511
Motion re Food Slmntlon—- Adolllned as
amended . 511—88
Thursd.y, 7th February, 1046—
Members Sworn . . 546
Btarred Questions and Answers 5456—90
Unstal Quuuom and Amwens 500—07
Short Noti and A 607—00
Motions for AE[juurnment re-
Refusal of lesve to employees In certaln
Départments of Covernment of Inda
to proceed to Simla to cast votes In the
Punjab Assembly Elections—Not move, 610
Prosecution of persons in b under
section 198, Cr. P. Code—D)| wad by
the Governor-general
Strike of Btudents of Delhi Polyunhnh——
009—04

llnlliphymant of Nun-‘lndhu W J\ C—




Proposed evaocusation of villages in the Prose-
num: of the Damodar Boheme— Not

Ind.h‘c tribution towards the Warﬂu

tal of U.N.O,—~Not moved

of Strike in Posts md ‘l\ah-
graphs Department—-Adopted

lmp from His l:xoellenny the Gmrnor

Mn Mem Btanding Committee
nornlns ;"'.;? Development Depart-

b

lbemuq# ofmbem gﬂg"ttlndlns Gommltm
ar

lo:l;mum on&’-ﬂm to the House Oom-’

tee
Elsction of Members to Bhnd.ina Committee
for Commeroe Department
Elsotion of Members to Shnd.ing Gommitba

for Industries and ﬂup?llc
mium:mof lllembem to Gounnli of
mﬂn of Members w Standing Committes
for Inrorm.lt tion and DBroadoas Depart-
ment . N ' . .
Eleotricity (Supply)-Bill—Introduoced .
Transfer of rty and Bucoession (Amend-
__ment) Bill—-

troduoed .

d ) Blll—Dlnmmlom
not oonnludad .
¥riday, 8th February, 10!0—

Slnml uestions and Answers .
Questions and Answers
&Ium Notloe anltionl and Answers .

011
611
612
612—13
613—14
614—16

615—16

61e

017

017—81

64083

6as—s8
683—0p0

ll)olhl Pr%rlrhohnlo Bttl]:a—nnled

Raeversions from the I.A.M.0. to the lndhu

Medical Department— Withdrawn
Eepn&utlunn ifacilities to Indlan Labourers

M. Rallwa:

Election of Members to Smd!u Oo'mmllul
for Health Department .
f1lisn Centrai

L3 I

g

ome Department
Rloetlon or Members tgo t.ge Standing Com:

mites on Pllgrimage ojas . .
1m.,2n (Amendment) Bill—Referred
Gnmpénntl&n (imnnd'.mnti

Belect Committee

Wilmorkmen ]

Iyt o Chmdn, D o
'harmacg, 1l—. on
zoodmfeg to Solbot Oummlm not moln-

g.

Monday, 11th February, 1046—

Member 8worn . .

1Y)
uestion and Answer .
Elmoumngﬁ%nummnt re Corridor to the
Nizam of Hyderabad Disallowed

Resol Release of Indian Nat.lonll
Amg and l'ollﬁui Pﬂlmn— Il-

cuaslons not con

)
097—08
609—T01

701
702—14

T14—16
71620

780—27




o dpEsa

e e

LEGISLATIVE ASSEFMBLY DEBATES
(OFFICIAL REPORT OF THE FIRST N OF THE SIXTH LEGISLATIVE

VOLUME |—1946

LEGISLATIVE ASSEMBLY
Monday, 21st January, 1948

ly Chamber of thé Council House in New
Delhi, at Eleven of the Clock, being the First Day of the meeting of the Sle:h
Legislative Assembly, pursuant to gection 68.D(2) of the Government of India
Act, as set out in the Ninth Schedule to the Government of India Act, 1985.

The Assembly met in the Assemb

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL

Secretary of the Assembly: Order, order. The following Message has been
received from His Excellency the Governor General :

“In pursuance of the provisions of sub-rule (2) of rule 8 of the Indian Legia-
lative Rules, I, Archibald Percival, Viscount Wavell, hereby appoint Sir Cowasjee
Jehangir, Bart.,, G.B.E., K.C.I.E., M.L.A., to be Chairman of the Legislative
Assembly with effect from the morning of Monday, the 21st January, 1946.

New DrLm1;

The 12th January, 1946.
(Signed) WAVELL),

Vioeroy and Governor General.

[Sir Cowasjee Jehangir (Nominated Non-Official) then proceeded from his
seat in the Chamber and ascending the steps stood before the Chair, where, he
made the oath of allegiance.]

Mr. Chairman (8ir Cowasjee Jehangir): In order that this, the first meeting
of the Sixth Legislative Assembly, may be fully constituted, Members will now
take the oath or make the affirmation of allegiance to the Crown in the manner
prescribed in the order in which their names are read out by the Secretary.

[The Chairman then occupied the Chair, and the following Members took
the oath or made the affirmation of allegiance.]

MEMBERS SWORN:

The Honourable Sir Edward Benthall, K.C.8.I. (Member for Railways and
War Transport);

The Honourable Dr. B. R. Ambedkar (Labour Member);

The Honourable Dr. 8ir M. Azizul Huque, C.I.E. (Commerce Member);

The Honourable 8ir Asoka Roy (Law Member);

The Honourable Sir Ardeshir Dalal, K.C.I.LE. (Member for Planning and

Development);
The bH‘(;nourablq Bir Archibald Rowlands, K.C.B., M.B.E. (Finance Mem-
er), -

The Honourable 8ir John Thorne, K.C.I.E., C.8.1. (Home Member);

The Honourable 8ir Akbar Hydari, K.C.I.E., C.8.1. (Member for Informa-
tion and Broadcasting);

The Honourable Mr. A. A. Waugh, C.8.1., C.I.LE. (Member for Industries
and Supplies);

(1) A
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Shrimati Ammu Swaminadhan, M.I..A. (Madras City: Non-Muhammadan
Urban);

8ri N. Nn.r}a anamurthi, M.L.A. (Gsnjam cum Vizagapatsm: Non-Muham-
madan Rural); )

Sri V. Gangaraju, M.L.A. (East Godavari and West Godavari cum Kistna:
Non-Muhammadan Rural);

Prof. N. G. Ranga, M.L.A. (Guntur cum Nellore: Non-Muhammadan
Rural);

8ri M. Azmnthasayanam Ayyangar, M.L.A. (Madras ceded Districts and
Chittoor : Non-Muhammadan Rural);

8ri V. C. Vellingiri Gounder, M.L.A. (S8alem and Coimbatore cum North
Arcot: Non-Muhammadan Rursl);

8ri R. Venkatasubba Reddiar, M.L.A. (South Arcot cum Chingleput: Non-
Muhammadsn Rural);

Bri T. V. Batakopachari, M.L.A. (Tanjore cum Trichinopoly: Non-Muham.
madan Rural); "

8ri 8. T. Adityan, M.L.A. (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rursl);

Sri A. Karunakara Menon, M.L.A. (West Coast and Nilgiris: Non-Muham-
madan Rural); :

Mr. Muhammad Rahmat-ullah, M.L.A. (North Madras: Muhammudan);

Mr. M. J. Jamal Moideen Saib, M.L.A. (South Madras: Muhammadan);

Haji Abdus Sattar Haji Ishaq Seth, M.L.A. (West Coast and Nilgiris:
Muhammadan);

Mr. R. C. Morris, M.L.A. (Madras: Europesn);

8ri M. K. Jinachandran, M.L.A. (Madras: Landholders);

Sri T. A. Ramalingam Chettiar, M.L.A. (Madras: Indian Commerce);

Dr. G. V. Deshmukh, M.L.A. (Bombay City: Non-Muhammadan Urban);

Mr. M. R. Masani, M.L.A. (Bombay City: Non-Muhammadan Urban);

Mr. Sukhdev Udhowdas, M.L.A. (8ind: Non-Muhammadan Rural);

Mr. G. V. Mavalankar, M.L.A. (Bombay Northern Division: Non-Mubam-
madan Rural);

Mr. Ahmed Ebrahim Haroon Jaffer, M.L.A. (Bombay Southern Division :
Muhammadan Rural);

Sjt. N. V. Gadg#, M.L.A. (Bombay Central Division: Non-Muhammadan
Rural);

8jt. B. 8. Hiray, M.L.A. (Bombay Central Division: Non-Muhammadsn
Rural);

Shri D. P. Karmarkar, M.L.A. (Bombay Southern Division: Non-Muham-

madan Rural);

Mr. M. A. Jinnah, M.L.A. (Bombay City: Muhammadan Urban);

Mr. Mohammad M. Killedar, M.L.A. (Bombay Northern Division:
Muhammadan Rursl);

Mr. H. G. Stokes, 0.B.E,, M.L.A. (Bombay: Furopean);

Mr. Manu Subedar, M.L.A. (Indian Merchants’ Chamber and Buresu:
Indian Commerce);

‘Bardar N. G. Vinchoorkar, C.B.E., M.L.A. (Gujrat and Deccan Sardars and
Inamdars: T.andholders);

"Mr. Vadilal Lallubhai, M.L.A. (Ahmedabad Millowners’ Association: Indian
Commerce); =

‘Shri Sarat Chandra Bose, M.L.A. (Calcutta: Non-Muhammsadan Urban);
Mr. Nagendranath Mukhopadhyay, M.L.A. (Calcutta Suburbs: Nom.
Muhammadan Urban);

Bablit De?)endra Lal Khan, M.L.A. (Burdwan Division: Non-Muhammadan
ural);
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MEMBERS SWORN 3
Mr. Sasanka Sekhar Sanyal, M.L.A. (Presidency Divisior . Non-Muham-

madan Rural); :
Mr. K. C.nNe«ogy,} M.L.A. (Dacea Division: Non-Muhammadan Rural);

Sree Satyapriys Banerjee, M.L.A. (Chittagong and Rajshahi Divisions:

Non-Muhammadan Rursl);
Mr. Abdur Rahman Siddigi, M.L.A. (Calcutta and Suburbs: Muhammadan

Trban); ) -
Sir H;ss-a:z Suhrawardy, O.B.E., M.L.A. (Burdwan and Presidency Divi-

gions: Muhammadan Rural); )
Mr. Tamizuddin Khan, M.L.A. (Dacca cum Mymensingh: Muhammadan

Rural); ) )
Hajee Chowdhury Mohammad Ismail Khan, M.L.A. (Bakarganj cum Fmd:

pur: Muhammadan Rural);

'§ Shaikh Rafiuddin Ahmad Siddiquee, M.L.A. (Chittagong Division: Muham-

madan Rural); ..

Maulvi Abdul Hamid Shah, M.L.A. (Rajshshi Division: Muhammadan
Rural);

Mr. Geoffrey W. Tyson, C.LE., M.L.A. (Bengal: European);

Mr. C. P. Lawson, M.L.A. (Bengal: European);

Mr. M. A, F. Hirtzel, 0.B.E., M.L.A. (Bengal: European);

Sjt. Dhirendra Kanta Lahiri Choudhury, M.L.A. (Bengal: Landholders);

Mr. Ananda Mohan Poddar, M.L.A. (Bengal Mahajan Sabha: Indian Com-
merce);

Pandit Balkrishna Sharma, M.L.A. (Cities of the United Provinces: Non-
Muhammadan Urban);

Mr. Krishna Chandra Sharma, M.L.A. (Meerut Division: Non-Muham-
madan Rural);

Pandit 8ri Krishna Dutt Paliwal, M.L.A. (Agra Division: Non-Muham-
madan Rural);

Bjt. Seth Damodar Swroop, M.L.T. (Rohilkund and Kumaon Divigion:
Non-Muhammadan Rural); :
Pandit Govind Malaviya, M.L.A. (Allahabad and Jhansi Divisions: Non-

Muhammadan Rural);
Bhri 8ri Prakasa, M.L.A. (Benares and Gorakhpur Divisions: Non-Muham-
madan Rural);
Bhri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural);
Sirds;; .Tlogendra S8ingh, M.L.A. (Fyzabad Division: Non-Muhammadan
ural);
Mr. Muhammad Ismail Khan, M.L.A. (Cities of the United Provinces:
Muhammadan Urban):
Nsw;bza?a Liaquat Ali Khan, M.L.A. (Meerut Division: Muhammadan
ural);
Bir Mohammad Yamin Khan, C.I.E., M.L.A. (Agra Division: Muham-
madan Rural):
Khan Bnhadur Hafiz M. Ghazanfarulla, 0.B.E., M.L.A. (Rohilkund@ and
K.m-nuon Divisions: Muhammadan Rural);
Dr. 8ir Zia Uddin Ahmad, C..E., M.L.A. (United Provinces Southern Divi-
sions: Muhammadan Rural): -
Khan Bahadur Raja Mohammad Amir Ahmad, M.L.A. (Lucknow and
« Fvzabad Divisions: Muhammadan Rural):
Mr. Arthur Cecil Ingkip, C.B.E., M.L..A. (United Provinces: European);

Muh;ﬂl;:"knmar Dr. Bir Vijaya Ananda, M.L.A. (United Provinces: Land-

olders);

Pandit Thakur Das Bhargava, M.L.A. (Ambala Divisions: Non-Muham-
madan);

Raizada Hans Raj, M.L.A. (Jullundur Division: Non-Muhammadan);
A2
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Diwan Chaman Lall, M.L.A. (West Punjab: Non-Muhsmmadan);
Syed Ghulam Bhik Nairang, M.L.A. (East Punjab: Muhammadan);
Maulana Zafar Ali Khan, M.L.A. (East Central Punjab: Muhammadan);
Hafiz Mohammad Abdullah, M.L.A. (West Central Punjab: Muhammadan);
Nawab Bir Syed Muhammad Mehr Shah, M.L.A. (North Punjab.-Muham-

madan); .
Khan Bnhzzdur Makhdum Al-Haj Syed Sher Shah Jeelani, M.L.A. (South-

« west Punjab: Muhammadan);

Sardar Mangal Singh, M.L.A. (East Punjab: Bikh);

Sardar Sampuran Singh, M.L.A. (West Punjab: Sikh);

Squadron Leader Sardar Surjit Singh Majithia, M.L.A. (Punjab: Laad-

holders);
Shri Satya Narayan Sinha, M.L.A. (Darbhanga cum Baran: Non-Muham-

madan);
Mr. B. B. Varma, M.L.A. (Muzaffarpur cum Champaran: Non-Muham-

madan); .
Bri Bhagirathi Mahapatra, M.L.A. (Cuttack cum Puri: Non-Muham-

madan);
8ri Jagannathdas, M.L.A. (Balasore cum Sambalpur: Non-Muhammadan);

Mr. Ramayan Prasad, M.L.A. (Patna cum Shahabad: Non-Muhammadan);
Mr. B. P. Jhunjhunwala, M.L.A. (Bhagalpur, Purnea and the Santhal

Parganas: Non-Mubammadan);
Babu Ram Narayan Singh, M.L.A. (Chota Nagpur Division: Non-Muham-

madan);

Mr. Muhammad Nauman, M.L.A. (Patna and Chota Nagpur cum Origsa:
Muhammadan);

Choudhury Md. Abid Hussain, M.L.A. (Bhagalpur Division: Muham-
madan);

Khan Bahadur Habibur Rahman, M.L.A. (Tirhut Division: Muhammadan),

Mr. Madandhari Singh, M.B.E., M.L.A. (Bibar and Orissa: Landholders);

Mr. P. K. Salve, M.L.A. (Nagpur Division: Non-Muhammadan);

Beth Govind Das, M.L.A. (Central Provinces Hindi Divisions: Non-
‘Muhammadan);

Seth Sheodas Daga, M.L.A. (Central Provinces Hindi Divisions: Non-
Muhammadan); ]

Mr. G. B. Dani, M.L.A. (Central Provinces and Berar: Landholders);

Mr. P. B. Gole, M.L.A. (Berar: Non-Muhammadan); '

Mr. P. J. Griffiths, C.I.E., M.L.A, (Assam: European);

Mr. M. Asaf Ali, M.LL.A, (Delhi: General);

Pandit Mukut Bihari Lel Bhargava, M.L.A. (Ajmer-Merwara: General);

Khan Abdul Ghani Khan, M.L.A. (North-West Frontier Province: General);

8ir Georga)a Spence, K.C.I.E., C.8.1., M.L.A. (Becretary, Legislative Depar-
ment);

Sir Guru;;ath Bewoor. K.C.LE., M.LMA. (Becretary, Posts and Air Depart-
ment); '

Mr. R. N. Banerjee, C.8.T., C.ILE.,, M.L.A. (Secretary, Commonwealth
Relations Department):

Bir Pheroze Kharegat, C.I.LE., M.L.A. (Becretary, Agriculture Deparfment):

v, parfment);

Mr. A. C. Turner, C.8.1., C.I1.E.,, M.B.E., M.L.A. (G ia:
Nominatod ofGhTT (Government of India:

Mr. 8. H. Y. Oulsnam, C.LE, M.C., M.L.A. (Secretary, Bducation
Department): . ’

Mr. gﬁl’_[aﬁon. C.LE., 0.B.E., M.L.A. (Government of India: Nominated

elal);
Mr. H. Weightman, C.I.LE., M.L.A. (Secretary, External Affairs Depart-

ment);
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Mr. L. 8. Vaidyanathan, M.L.A. (Government of India: Nominated

ial); - .
Mr. Qflm';'.) Nagvi, 0.B.E., M.L.A, (Government of India: Nominated
S nt of India: Nominated Official),

Mr. B. R. Sen, C.I.LE., M.L.A. (Governme
Mr. H. V. V. R. Iengar, C.1LE.,, M.L.A. (G

Official); ) )
Mr. B. C. A. Cook, 0.B.E., M.L.A. (Government of India: Nominated

Official); -
Mr. 8. C. Joshi (Government of India: Nominated Official); )
Mr. E. S. A. Krishnamoorthy, M.L.A. (Government of India: Nominated

Official); ) )
Lt.-Col. Dr. J. C. Chatterjee, M.L.A. (Nominated Non-Official);
Mr. 8. Guruswami, M.L.A. (Nominated Non-Official);
Rai Bahadur Devendra Mohan Bhattacharya, O.B.E., M.L.A. (Nominated

Non-Official): .
Chaudhri Sri Chand, M.L.A. (Nominated Non-Official);.
Khan Bahadur Sharbat Khan, C.I.LE., M.L.A. (Nominated Non-Official);
Raja Bahadur Ramchandra Mardaraj Deo, M.L.A. (Nominated Non-
Official) ; .
Captain Sardar Harendra Bingh, M.L.A. (Nominated Non-Official); )
Colonel Kumar 8hri Himmatsinhji, C.I.E., M.L.A. (Nominated Non-Official).
Mr. Ohairman: If any Honourable Member has come late he may come to
the table and take the oath of allegiance.

(There was no such Member)

overnment of India: Nominated

' STATEMENTS LAID ON THE TABLE
Information promised in reply to a supplementary question to Starred Question
No. 279, asked by Mr. H. A. Sathar H. Essak Sait, on the 12th August,
1943.
- DaMAGE 7o GHULAM MoOHIUDDIN KHAN’S GARDEN

In the Court of D. Falshew, Esquire, 1.C.8., President, Improvement Trust Tribunal,
Delhi.

Land Acquisition Case No. 19 of 1943.

In the award No. 277/483.

Reference under section 31(2) of the Land Acquisition Act, 1894 - e

The Governor General in Council.

VETSUS

Hafiz Ghulam Mohd. s/o Abdul Rehman, 2, Misbah Uddin husband, 3. Amir Ali son
tﬁorl‘:gngeeé 4, ﬁ?m.m;ﬁl-%:g' ort énll:.lili'hl‘:f Must. Ahmadi Begum, 5. Mst

ulsum Begam d/o man ilul under the management of Ghul
Mobd. Mutawalli Sayyads of Delhi. mansgement of Dhum

This is a reference under section 31(2) of the Land Acquisition Act.

A H_lece of land situated in Sadhoran Kalan has been acquired on behalf of the Improve-
ment Trust in pursuance of its scheme for an B0 ft. West Circular Road. A portion qf the
land acquired admittedly belongs to Hafiz Ghulam Mohd, etc. while the ownership of the
remaining portion of the land meuurin‘i: bighas 10 biswas is disputed between Hafiz Ghulam
Mohd., etc., on the one hand and Government on the other. The position of the
Government is that the land in dispute forms part of khasra No. 207 which belonged to
the Government and formed & pre-existing road, it being alleged that at some time during
the past Hafiz Ghulam Mohd, etc. or their predecessor had encroached on Kh. No. 207 to
the extent of the land in dispute. On the other hand the position of Hafiz Ghulam Mohd.
ete. to, whom I shall refer as the respondents, is that there had been no encroachment and
that the land in dis&uta forms part of khasra No. 199. At the instance of the respondents
Lala Amir Chand, the Tahsildar of Delhi, was appointed as & | Commissioner to carry
out measurements at the spot and report. His report was in Yavour of the respondents.
On the other hand the Government has relied on the evidence of R. B, L. Om Prakash,
Land Acquisition Collector and Lala Kali Ram, s Tehsildar of the Improvement Trust, who
have stated that they carried out messurements at the spot and came to the conclusion that
the land in dispute formed part of khasra No. 207. According to the Shajra Kishtwar
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E:garsd at the time of the Settlement of 1808:9 Kh, No, 207 consisted of a long strip of
measuring 132 gathas along the north western side and 134 gathas on the south
eastern boundary its width being variable. The only measurements shown are on the
north-eastern and south-western siﬁes, the respective measurements being eight and seventeen
thas. The local commissioner found that these measurements were correct at the spob
ut he found that the measurements of some of the other khasra numbers in the vicimity
did not tally with those as shown in the Shejra Kishtwar in which it was clear that at
some time or other in the past mistakes had been made. In the southern boundary of kh. ,
No. 219 for instance which, was shogvn as measuring 39 has there was a difference of
seven gathas, and in the case of northern boundary of kh. No. 208 the figure 49 gathas is
entered in the field book and shajra, where as at the spot the measurement was found to
be only 30 gathas. Moreover in the case of kh. No. 100, i.e., the respondents’ land, the
southern boundary of the portions marked D and C in the map C.2 were shown as 51 gathas
whereas at the spot it measured only 45 gathas. In the circumstances as thers appeared
to be at the most a difference of two gathas in the width of kh. No, 207 where the encroach-
ment was al'eged to have taken place, and it was evident that the respondents had beem
in possession of the land for a very long time, the Tahsildar came to the conclusion that
no encroachment was proved to have taken place. From the larger scale ¥1nn on the file
it would appear that at its widest point the alleged encroachment was of five gathas or
41-3". On the other hand the Government witnesses based their arguments on the fact
that the south-western corner of kh. No, 222 and the north eastern corner of kh, No, 208
were fixed points for the parpose of taking messurements as there were very old boundary
walls existing on these pointp. At the same time R. B, L. Om Prakash admitted that
mistakes had been made regarding the measurements in the past and that he had not
measured the southern side of the portions marked C & D of kh. No. 189, while L. Kali
Ram admitted that he had measured the southern sides of C & D. and that his measure-
ments did not agree with the measurements in the Revenue records, and he made the further
admission that if the measurements in the Shajra were correct a portion of the path fell
in khasra No. 189. The question is somewhat difficult owing to the mistakes previousl
made in the measurements of the boundaries and the fact that some indication of the widtﬁ
of kh. No. 207 at about its middle point was not previously included in the records, but
on the whole I am of the opinion that the Goyernment has failed to prove that any
encroachment has taken place, and I accordingly Lold that the respondents are the owners
of the land in dispute and are entitled to receive whatever compensation is awarded for
it. A date may mow he fixed for reference under section 18 of the Land Acquisition Act
and the parties should be informed. The Government will pay the costs of the respondents.
&

Pleader’s fee Ra, 30.
(8d.) D. FALSHAW,
President, Improvement Trust Tribunal, Delhi.

<

Announced.
Dated 15th March 19465,

Information promised in reply to Starred Question No. 85, asked by Maulvi
Muhammad Abdul Ghani, on the 8rd November, 1944

PROGRAMME FOR P0OSTWAR PLANNING AND DEVELOPMENT

Btrength of Planning Organisation under Central and Provincial Governments. (14-4.1945)

I. CxitRAL GOVERNMENT

Planning and Development Department
Honourable Melg‘l?er‘ par
Secretary.

1—Joint Becretary.

2—Deputy BSecretaries.

1—Under Secretary.

2—Assistant Becretaries.

1—Adviser on Mineral Development,
1—Economist.

1—Industrial Adviser.

1—Assistant to the Industrial Adviser.
5—Deputy Industrial Advisers.
3—Asststant Industrial Advisers.

Home Department
1—Officer on Special Duty (Reorganisation of Bervices).

Education, Health and Lands Department

- v

3—Deputy Education Advisers, |
S—A_us_istant Education Advisers. ] .
1—Liaison Officer, U. K (Posts sanctioned Lut not yet filled). il

1—Liaison Officer, U, 8, A.

1—Assistant Secretary.

1—Dairy Development Adviser to the Govt. of India.
1—Fruit Development Adviser to the Govt. of India.
1—Fisheries Development Adviser.

1—Inspector Geperal of Forests (part-time).
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War Transport Department,
1—Chief Controller of Road Transport and Development.
1—Consulting Engineer (Roads).
1—Controller of d Transport.
1—Assistant Consulting Engineer (Roads).
1—Engineer Officer.
1—Assistant Secretary.

Labour Department.

1—Superintending Geologist.
é—-_—Geologi.lt. Geologiste .
Assistant ists, .
1—Geo-Physicist. 8 Geological Burvey of India.
1—Mining Engineer,
1—Assistant Mining Engineer.
1—Consulting Engineer for Waterways and Irrigation.
1—Chairman, Central Technical Power Board. h)
1—Hydro- -Electric Member.
é:[PJtilimtion MMent';abar.
art-time Members. .
1—Project Officer—Grade ‘A’. Central Technical Power Board.
1—Project Officer—QGrade ‘B’.
1—Project Officer—Grade ‘C’.
1—Secretary and Treasurer.

Posts and Air Department,
1—Officer on Bpecial Duty.
}Civil Aviation.

| -

1—Engineer Officer.
1—S8cientific Assistant to the Chief Inspector of Aircraft.

Information and Broadcasting Department.
1—Chief Engineer, All-India Radio. .
1—Officer on Special Duty, A].l India Radio.
Commerce Department,

1—Joint Becretary.

1—Additional Under Secretary.
Finance Department.

1—Additional Becretary.

1—Deputy Secretary.
1—Under Somur;y

Defence Department.
1—Director, ’

S—Assistant Adjutant Generals.
3—Deputy Assistant Adjutant Generals.
0—Btaff

1—Officer gg;:mmt

9—Bervice Resettlement Lumun Officers.
Railway Department (Railway Board).

1—Member Engineering (Part-time

1—Officer on_Special Ifn{ !

1—Director Rail-Road Co-ordmtlon.

1—Benior Deputy Director, Finance, Rail-Road Co-ordination.
Food Department,

l—Oﬂicer on 8&:::] Duty,

Z—Techmul Assistants.

Ezternal Affairs Department.

Supply Department.

War Department.

Industries and Civil Supplies Department.
Department of Commonwealth Relations.

No separate staff for planning.
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II. ProviNCIAL GOVERNMENTS.
Madras. . .

1—Commissioner for Post-war Reconstruction (Part-time).
1—8ecretary to Government, . L.

1—Deputy Registrar of Co-operative Bocieties,
1—Assistant Becretary.

1—Bpecial Officer.
I—Rom:hli)levg:pment Engineer.
1—Assistant Engineer.

1—8 Officer.

1—First Class Health Officer.
1—Assistant Surgeon, ~
8—Eatomological Assistants.

Bombay.

1—Reconstruction Commissioner and Secretary to Govt.
1—Deputy Secretary.

1—Assistant Secret-u% fAReeomt.ructlon Deptt.)
3—Taluka Plsnmnin

1—Superintending

6—Executive Engmaerl (mclndmg Under Becretary).
15—Deputy Engineers.

1—Bpecial Officer Reconstruction Finance,

2—B8pecial Officers in Bombay Educational Service.
1—S8pecial Officer for electric grid.

3—Benior Assistant Engineers.

2—Deputy Directors of Agriculture in Class I.
11—Bombay Agricultural Service Officers in Class II.
I—Mechamc«nl and Traoiiort Engineer.

2—Land Improvement 3
11—Suarvey "Engineers.

5—Dry Farming Officers.

1—Accounts Officer.

1—Divisional Forest Officer in Claas I.
3—8ub-Divisional Forest Officers in Class II.
1—Assistant Registrar of Co-operative Bocieties.

Bengal.

I—Communoner

6—-Bpmnl Officers.
United Provinces.

Agricultural Department- .
2—Becretaries to Govt, (Part-time),

3—Indian Agricultural Service.

14—U.P. Agricultaral Service, Class 1I.

T0—U.P. Agricultural Serl'iae. Class II

1—Ex-cadre post.

Animal Husbandry.
1—Director, Animal Husbandry Department.
1—Cattle Development Officer, Clags I.
1—Fisheries Development Officer, Class I.
1—Assistant Fuhergn Development Officer, Class II.
1—Poultry Development Officer, Class JI. .
1—Ghee Marketing Officer, Class II.

Rural Development,
10—Divisional Superintendenta‘

Co-operative I
1—S8pecial Develugment Chief Engineer.

Punjab,

B‘.‘i—-ﬂemtuy to Government. (Also special staff under certain Heads of Departments.)
T ]

1—Development Commissioner.

Oentral Provinces and Berar—(8-12.44.)

1—Post War Reconstruction Commissioner,
Also 0.8.Ds, in Education, P. W. and Agﬂou.lt.uul Developments,

Assam,
1—Post War Reconstruction Commissioner (Part-time).



STATEMENTS LAID ON THE TABLE 9

North-West Frontier Province.
1—Commissioner and Becretary for
Province and Tribal Areas.

1—Colonization Officer.
2—Executive i .
3—Two Assistant Engineers (8.D.Os.)
1—Assistant Conservator of Forests.
Onssa, . .
1—8ecretary to Govt. for Post-war Planning and Reconstruction.
1—8pecial Engineer.
Sind, . P
1—Development Officer (Part-time).
Baluchisten.
IESpecill Officer, Post-war Planning. >

Post-war Planning in the North-West Frontier

" 3—Special Officers (for Public Health, Education and Poultry).

Ajmer-Merwara.

1—Post War Reconstruction Officer (Part-time).
Coorg. )
1—Part-time Becretary to Post-war Reconstruction (General) Commitiee.

Note.—Ministerial and Inferior staff have not been included, .

This information has naturally taken time to collect and is not therefore entirely up-to-
date and certain additional Officers have no doubt since been appointed for full time or
part-time work in connection with post-war development planning.

Information promised in reply to supplementaries to Starred Question’ No. 288,
asked by Mr. Manu Subedar, on the 10th November 1944

Rise 1N PricEs oF MILE, MEAT AND CATTLE

Enquiries made from various Provincial Governments and local adminietrations to show
that rural transport in most of the places was affected to some extent by shortage of cattle
but not seriously dislocated except perbaps in a few places. A summary of the replies
received is appended.

It appears from the figures available that the aman crop in 1944-45 was 1-76 million
tons less than that of the bumper crop of 1943-44. Thia smaller crop is stated to be due not
to shortage of plough- cattle but to unfavourable weather conditions, in particular inades
quate rainfall in September—October 1044,

Summary of the replies received from the Provincial Governments on the ques-
tion whether rural transport in the Provinces has been dislocated by shortage
of cattle.

1. Assam.—Rural transport not seriously dislocated. What has happened is that the
dummg oudthe existing cattle has increased, especially in areas whete military units were
coneentrated.

2. Bengal.—Adversely affected by general shortage of cattle; but not dislocated.

3. Bihar.—Does not seem to be seriously dislocated.

4. Bombey.—Not dislocated to any apprecisble - extent,

5. C. P. & Berar—Though rural transport has not heen seriously dislocated it has
become very expemsive owing to the all-rbund rise in prices and the difficulty in obtaining
iron and steel for wheels, tyres, axles, etc.

6. Madras.—Owing to war conditions the demand for buflock power for road traffio
Eurpom,hu considerably increased. This increased demand has been met to some extent

y an increase in the number of work bullocks as well as by the working of more dry
cows. Inapite of this the number of work cattle available is not sufficient to meet the in-
creased demand in full but has preventedwserious dislocation of transport. The Madras
Government estimate that dislocation or reduction in bullock transport smounted to about
‘?O p:l:.:::nt.'to 40 per cent., consequent npon the shortage of cattle and high prices demanded
or .

7. N. W. £. P—Not seriously affected. The transport in the hilly tracts is generally
by mules and k ponies and in the plains by camels, lorries and tongas.

8. Orissa.—Not dislocated in the districts of Loraput, Ganjam and Sambalpur, but
shortage of cattle felt in the districts of Cuttack, Balasore and Puri where some dislocation
of transport has taken place.

. 8. Punjab.—Not appreciably affected but due to high prices it-has at times been found
difficult to purchase cattle for the purpose.

10. Sind.—Dislocated to some extent.
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11. United Provinces.—From statistics available it appears that there haa been an increase
in the number of work cattle but this increase has not kept pace with the enormous increase
in transport due to war conditions. The Provincial Government are not aware of any
serious shortcomings in rural transport; if there has been any dislocation it is due to the
prevalence of higgs prices for bullocks which renders replacement difficalt. This has to
some extent been offset by making greater use of male buffaloes for draught work.

LocAL ADMINISTRATIONS
1. djmer-Merwara.—Aflected to 40 per cent. in Beawar Bub-Division; in other areas not

2. Baluchistan.—No dislocation. Villages being situated at long distances from the
market places transport is mostly by lorries for which special coupone are issued.

3. CUeorg.—Dislocated to some extent®in South Coorg on account of high prices of cattle
and shortage of cattle due to cattle mortality.

4. Delhi.—Dislocated to the extent of abouy 20 per cent.

Information promised in reply to Unstarred Question No. 48, asked by Mr. K. C.
Neogy, on the 10th November, 1944

EXPLORATORY AND PROSPECTING LIOENCES ToO BRITISH AND AMERIOAN FIRMS re
PoTeENTIAL O, RESOURCES

(a) The following further information may be added to make the statement up-to-date :

ASSBAM
M L. Period and
Name of company | Distriot or Area date of Royalty Surface
P. L. commenoe- rent

ment

1. The Assam Oil | Lakhimpur |M.L. |2 aress of (26  years | 59 on the |Rs. 2-1.0

Company, Ltd. ¢ aq ;rom 1st w:llIhong per acre
miles anuary value sub- annum.
each, 1942, ject to = per

of 680
per
© gl

|
:
§

lons.

M.L.|3sq. mile | Ditto . Ditto .| Ditto.

3. Ditto . Do. . |P.L.|27 .2 from| Ditto .| Re. 1.
l.'nilsu.'|1 ;rd Nov-

ember
1943,

(b) Yes. The answer to the second part is in the negative.

Information promised in reply to Starred Question No. 302, asked by Shaikh
Rafiuddin Ahmad Siddiquee, on the 18th November 1944

ATROCITIES BY SOLDIERS IN CHITTAGONG DISTRICT

a) and (c). Beveral cases of the nature referred to by the Honourable Member have come:
to notice of Government. .

{b) (i) Government are not aware of any such incident having taken place.

Gli}l es, but the facts of the incident are as follows :

e house of Abdul Rahman of Agrabad was looted by about 12 men, who, it is thought,
were soldiers, on the night of 91 of October 1044, It is estimated that cash and
ornamenta to the value ¢f Rs. 14,000 and not Rs. 25,000 as mentioned in the question, had
been stolen. Omne sepoy, named _hhai Lal, from whom some of the stolen property was:
recovered, was convicted by civil court and sentenced to 5 years' rigorous imprisonment.

(iii) As regards this incident, there was, no doubt, some looting in one part of the
bazaar, but there is no evidence to show that military personnel were involved in it. Om
the other hand, a military lorry carrying military personnel was stopped in another part
of the bazaar while returning from duty a little later, and attacked by civilians. They were:
only able to get clear after a Naik had fired two rounds in the air in self defence. The
Naik concerned was tried by the Civil authorities in this connection and was acquitted.

(d) The culprits as stated in parta (b) (ii) and (iii) above, were awarded punishments
according to the nature of the offence committed. As regards the last part of the question,
deterrent punishments are inflicted on offenders whose guilt is proved, and the locsl Com-
mander and his officers have taken all possible staps for the maintenance of discipline among
the troope under them. ‘
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' Information promised in reply to parts (c), (), (f) and (g) of Btarred Question
No. 806, asked by Mr. K. C. Neogy, on the 18th November 1944

REORGANISATION OF INcOME-Tax SERVICES

(c) The reply to the first part of the question ia in the negative. The second part does

t arise, . . i
w (d) As regards the first part of the question, attention is invited to the proceedings of
the meeting of the Standing Finance Committee held on the 26th January 1827. Asegards
the second part, attention is invited to page 80 of the Income-tax Enquiry Report, 1936,
& copy of which is in the Library. ] ) . . ired

(£) As regards the first part of t.ha question a att;t.emantt'mtunmg the information require
is enclosed. The ly to the secon rt is in the negative.

{g}bYal; 7 newmp cers, who do uol? belong to Bengal, have been ted to the Bengal
Income-tax Department in supernumerary posts of Income-tax Officer created for the
purpose. In Bengal, as in other Income-tax Departments, a large number of retirements is.
espected in the near future almost simultaneously, a large number of officers having been
recruited simultaneously round about 1820. With a view to meeting the possible simultane-
ous loss of officers, these supernumerary officers have been recruited on-the resulta of the
competitive examination conducted by the F.P.B.C. for the Indian Audit and Accounts and:
allied Services and by selection. from similarly qualified Seccretariat Assistants, all selections
baving been made by the F.P.8.C. The appointments previously held by these 7 persons
are as follows :

(1) Statistician, Agricultural Department, Punjab, )

(2) Assistant Progress Officer, Textile Commissioner’s Office, Government of India. Ballard
Estate, Bombay. )

(3) Assistant, Legislative Assembly Department, New Delhi.

4) Civilian Gazetted Officer, 205, I.B.0.D., 3 Res. Base, Honsoa.

15) Lecturer in History, Demontmorency College, Shahpur, Sadr.

6) Assistant Controller of Military Accounts, Central Command, Meerat.

(7{ Assistant in the Commerce Department, Government of India, New Delhi.

It will however be appreciated that their appointments were not made on the basis of
their previous experience of Income-tax. Their duties will be the same as those of other
Income-tax Officers and it is expected that they will he absorbed in due course, after
training, as Class II Grade III Income-tax Officers. These appointments will not affect
any substantive rights that the Examiners of the categories mentioned in (C) may have.
But, if, gfter their training, it is found that they are superior to these Examiners, they
may be preferred for absorption into the permanent cadre under the reorganised scheme:

Statement
Ezaminers

2 with 5 years service i the Department.
1 with 8 years service in the Department.
10 with 10 years service in the Department.

Ezaminers officiating as Inmcome-tax Officers.

4 with 5 years service in the Department.
1 with 8 5“" service in the Department.
48 with 10 years service in the Rrportment.

Information promssed in reply to a supplementary question to Starred Question No. 412,
asked by Mr. K. C. Neogy, on the 15th November 1944 5

PowEr ArcomoL INDUSTRY
The proposal was not agreed to by the Government of India.

As the development of power aloohol industry in India an Industrial Panel has been
constituted under the ent of Planning and Development to submit a report. Th;‘rhu
its

for the development the industry will be formulated after the Panel has submit

Informalion promised in reply to parts (a) and (c) of Starred Question No. 58, asked
by Sir Abdul Halim Ghuzravi, on theogﬁ February 1945 ° “

RICE AND ATTA DETERIORATED IN GOVERNMENT GODOWNS

(a) The total quantity of rice and aia reported to have become unfit for human consump-
tion during the year 1944 is 4,753 tons and their total value is Rs. 18,38,450-9-0. P

(e) Bu:oe t-hor :mtiﬁ: csni.; t:: Food I;epatrl::nmt the Central Government have sanctioned
an expenditure o u . 87" lakhs for construction of storage accommodation for
190,250 tons of foodgrains. modation
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Information promised in_reply to Starred Question No. 140, asked by Mr. Man%
Subedar, on the 12th February, 1945

EMPLOYERS IN OERTAIX CONTOL ORGANIZATIONS
1‘.«}“l ';.‘hoI :;quimd information is given below :—
L ]
(1) 548 (excluding Ordnanoce Factories)
(i47) 185
) 232
(v) 110
(vi) 45
(vie) 32
(viéi) 215
. ures against (i) and (vii<) pertain to the Department of Industries & Civil Bupplies only,
‘while those against (v) and (i) inolude figures pertaining to Commerce Department also.
(b) By transfer from other Departments of Government of India or Provincial Governments,
o At;cm from _within the Department, direct recruitment from the trade, etc., and release
k my service.

E;)) ll?q_or the duration of war or less period as may be neceasary.
0.

Information promised in reply to Starred Question No. 181, asked by Mr. K. C. Neogy,
on the 14th February, 1945
FOODSTUFFS OFFICIALLY DECLARED UNFIT FoR HUMAN CONSUMPTION IN BENGAL

(a) Approximately 3-2 lakhs mds. of foodstuffs stored in Bengal were found to be unfit
for human comsumption upto the end of 1944,

(b) A quantity of about 1 lakh maunds was destroyed, 1'5 lakhs maunds sold to starch
manufactures in Caloutta, and the remaining 0- 7 lakh maunds sold in the districts for cattle
-consumption. Inspeotors appointed in Calcutta to see that the quantity scld for starch manu-
facture was actually used for this purpose, and the Distriot Magistrates took steps to ensure
that foodstuffs sold as animal food in the districte were not used for human consumption.

Information promised in reply to part (a) of Starred Question No. 292, asked by Mr. T.
8. Avinashilingam Chetiiar, on the 19th February, 1945
ExPENDITURE ON FOREIGN EVACUEES

-Statement showing the expenditure incurred on the non-Indian evacuees in the various provinces
Jrom the commencement of war upto end of October 1944

Name of Province Amount Remarks
Ras.

1. Madroa . . . . . 3,565,720

2. Bengal . . . . . 4,38,103 This expenditure is upto March 1844,
3. Bombay . . . . . 1,06,21,700 Approx.

4. C. P. & Berar . . . . 85,340

5. Bihar . . . . 12,118

6. U.P. . . . . . 8,690,782

7. Punjab . . . . 5468

8. Assam . . . . . 8,41,083

8. NW.F.P. . . . . 8,920

10. Sind . . . . . 32,201

11. Orissa . . . . . 5,697
12. Central Areas (A.G.C.R.) . . No transaction during the period 1942 to 1845 (up to

the end of Oct. ). Figures for the preceding period
not readily available, as expenditure was not booked
separately.

ToraL . Ras. 1.31),88,993
-Information promised in reply to part (a) of Starred Question No. 377, asked by
Sardar Mangal Singh, on the 20th February, 1945
Pavcrry or Sigus v HigHER Posts OF SUPPLY DEPARTMENT

(a) The percentages of gazetted posts in Ordnance Factories on the 31st January 1946
were as follows :

lo Indians . . . . . . . . . 1-899
Indian Christians . . . . . . . . . 429

Sikhe . . . . L0 L, 21%
"N.B.— t:‘fommagaq on the 1st November 1944 as already given included both gazetted
- and non-gazetted staff carrying pay from Rs. 500 upwards.
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Information promised in reply to Starred Question Nos. 393, 394 and 395, asked by'
¢ Sri K. B. Jinaraja Hegde, on the 20th February 1945

GRANT OF Pxnsgox TO OERTAIN WORKERS OF CORDITE FACTORY, ARAVANEADU

No. 393.—(a) Bix.

(b) Yes. .‘A {nemorinl in the form of copy of resolutions of the last annual conference of
the Labour Union of the Cordite Factory has been received.

(¢) I underatand that a resolution to this effeot was passed. ) ‘

(d) No. Superintendents of Factories have no powers to grant pensions. The Stan
Instruotion No. 143 referred to relates to the rules under which special pensions may be gran
to workmen with over 35 years’ service.

(e) The proposal will be examined on merita.

DISORIMINATION AS REGARDS ALLOWANCES OF SUPERVISOBS AND ('HARGEMEN IN

CORDITE FACTORY, ARAVANKADU

No. 394.—(a) (s). Yes. . )

(¢i) No distinction is made between Anglo-Indian Supervisors and Indian 8u igors nor
between Anglo-Indian Chargémen and Indian Chargemen, all of whom are entitled to the rates
of pay and allowances of the ﬂnda in which they are employed irrespeoctive of race.

(b) The rates of pay for Indian and Anglo-Indian Supervisors and Chargemen in the Cordite
Factory, Aravankadu, are as follows :—

Su, g

A grade . . Rs. 185 to 200 (Annual increments of Rs. 5, 7-8-0 or 10 are
sllowed according to the quality of
work of each individual.)

Bgrade . . . Ras. 105—5—150
C grade . . . Rs. 61.—3—70—5—100
Chargemen—

Old Scale—Rs. 200—10—300, after 5 years 350, for old entrants, ¢.e., for men who entered
Ordnance Faotoriee service prior to 28th SBeptember 1981.
Revised Scale.—Rs. 170—10—250—E.B.—40/4—290 for new entrants (men entering ser-
. vioe after 27th SBeptember 1831).
(¢) Does not arise.

INaDEQUACY OF QUARTERS FOR WORKERS IN CORDITE FAOTORY, ARAVANEADU

No. 395.—(a) Workmen reoruited from the neighbourhood of the factory and already living
there are usually not provided with quarters and they very rarely ask for acoommodation. Ap-
proximately 1,370 employees live more than two miles away from the factory. There is no un-
satisfled demand for quarters from such workmen and about 100 quarters are lying vacant at
present.

(b) No. Abgsence without leave upto six days is condoned if, on return to duty, & workman
gives satisfactory explanation of his absence.

(c) and (d). Do not arise,

Information promised in reply to Starred Question No. 457, asked by Mr. Muhammad
, Azhar Als, on the 21st February, 1946

MavrracTicBRS AT ELECTIONS TO SHAERDARA (DELHI) MUNIOIPAL COMMITTEE

(a) A general election in the Bhahdare Municipality was held on the 5th January and
succeeding days.

(b) and (¢c). Beven perons were arrested by the police on the 5th, 6th, 8th and 8th January
under the orders of the magistrate who was acting a8 Presiding Officer at the polling station for
impersonation and were sentenced to imprisonment till the rising of the court.

(d) Two election petitions were preferred to the Deputy Commissioner. One of these was
subsequently withdrawn. On the other (being & petition by Mr. Rattan Lal against the election

g b[ih;.sudhri Hukam Bingh) proceedings are still pending. A copy of the petition is laid on the

() The election petition does not contain any allegations of misconduct on the part of any
officials, and the question of holding an enquiry into the conduct of any officer does not arise.

Before the Honourable Deputy Commissioner, Delhi.

Rattan Lal 8/o L. Nanak Cgm.nd Vaish, Businessmen of Mohalla Thakur Dwara, Electoral
Roll No. 1123, Ward No. 2, Bara Bazar, Shahdara.

Petitioner
- Verasus

Ch. Hukam Bingh BJo Bharat Bingh, Shahdars. Respondent.

Election petition of the ssid Rattan Lal under R. 73 of the Bhahdara Municipality Electoral
Rules, 1943 against the return of the said Hukam Bingh.
BIr,

The petitioner respectfully sheweth as follows :—

1. That the petitioner was a candidate for the Municipal Election held on 8.1.45 in Shahdara
or Electoral Ward No. 2.
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2. That Ch. Hukam Singh respondent and one Shaxa Dutt were the rival candidates for the
seat.
8. That Ch. Hukam Singh got 489 votes while your petitioner got 484 and the third candidate
Shem Dutt got 327.

4. That Ch. Hukam Bingh was thus declared on the said date (8-1-45).

5. That if there were three more vetes for the petitioner, he would have been elected.
8. That your petitioner contends that the election of Ch. Huka'm Bingh is invalid on account
of the following corrupt practices among others :—
() That several persons on behalf of Hukam Birgh with his connivance impersonated
some voters, entered in the Electoral Roll, who had died before the date of election.
(#3) That Hukam Bingh put up several bogus persons to vote in the name of the real voters
who actually did not or could not go to vote.
($i%) That 7 ballot papers are missing. In all 1,307 ballot papers were issued but only
1,300 weare recovered from the boxes and no paper was rejected or invalidated.
($v) That there were about 9 tender ballot papers entered in the Tender Votes list but the

corres ing ballot Papers were not rejected.
3 of the tender votes were of males and 6 of females.
(v) That there was double voting by at least one Puran Chand whose name appeared twice

in the Elactoral Roll at No. 840 and 841. )

That in view of the above corrupt practicas committed by the respondent it is respeot-

fully prayed that the elactioo of the raspondent may be declared void and your petitioner may be

declared as duly elected. . -

N.B.—Your petitioner is prepared to furnish surety for expenses, etc., for any amount
either 0ash or prrsonal or both as the Dyputy Commissioner may be pleased to direct.

(8d.) Rattan Lal,
Peatitioner,
Dated the 11th January 1945. Through Tara Chand Mathur,
B.A. (Hons.) LL.B.,

Advocate, Delhi.

Information promised in reply to Starred Question No. 480, asked by Mr. Lal Chand
Navalrai, on the 22nd February, 1945

AsS00IATION OF NON-GAZRTTED SUPERIOR STAFF (INOOME-TAX), SiND

(a) Yes.
(b) The answer to the fiest part is in the afirmative; the second part does not arise.

(6) Yes.

(d) The Aasosiation is required to send copies of all such amondments to the Central
Board of Ravenue in order to secure that the conditions laid down by Government in regard to
the recognition of such assoviations are not violated; a copy of Government’s Departmental in-

struotions on the subject is attached.

(¢) Yes; but a Government Ssrvants’ Association is not a ‘Trade Union’ and the recognition
of the f»-mor is subjeot to differentconditions. The Central Board of Revenue have informed
the Association that they have no objection to the amendment in question. It is however op:
to Government not to approve of the election of individual outsiders as office-bearers of mﬂ
Asisooiation if considered necessary.

() Does not arise in view of my reply to part (e) of the question.

Instrustions regarding the reacognition by the Oentral Government of Assooiakions of its employees
other than Associating of Industrial employees

INSTRUCTIONS

PART (A).—Ajssoaintions of Governmont employees serving in the departments of the Cen
Government and in the Chief Commissioners' Provinces other than thoss in the P:lioa ::'
Prisons Departments.

1. Government is prepared to accord official recognition to associations of its loyees
whioh comply with the conditions set out below. 18 emp

2. The association must ordinarily conaist of a distinct class of Government employees.

si.‘f\rery Government employee of the same olass must be eligible for membership of the

AHB800 100
4. Ordinarily Government will not objeot to persons who are not in the active servios of

Government being office.holders of the association, but Government reserve the right in parti.

io;‘nlar” om_u to refuse ?at:’gmhon to usﬁoistiom of which all the office.holders are not either

ive service of Government or honourably retired officers belonging same olass
of Government employees as the association ropn:nt- o the

N\
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5. Rip-esentations from such assosiations, whether made orally by deputation, or presented
in writing, may be received by Government officers notwithstanding any thing contained in
the rulee relating to the submission of petitions and memorials by Government servants :

Provided that— . . . .

(a) No represantations or deputation will be received, except in connection witha matter
whioh is, or raises quastions which are, of common interest to the class represented by the asso-
oiation ; and

“(b) Nothing in these instructions affects the disoretion of the Governor-General, the Chief
Commissionar, the Head of a department or any other officer of Government to receive or not to
receive & deputation from any association.” )

8. Recognition is accorded for the purpose of enabling the employees of Government to
commuynicate their needs to Govermment or to Government officers, and it may be withdrawn
by Govermment if an association adopts other methods of ventilating those needs.

7. Government may require the regular submission, for its inforination, of capies of the rules
of the Association and the annual statement of its accounts and of lists ot its membera.

8. Gowernment may specify the channel through which representations from the association
s1all by submittad and the authority by whom deputations may be received.

9. The officer who is empowered to grant leave to a Governiment employee will, so far as is
paisible, grant oasual leave to an employee who is a representative of a recognised association
to attend duly conatituted meetings of the association. The grant of such leave will be subject
to tHe exigencies of the service, of which the officer in question shall be the sole judge.

10. (1) In these instructions, unless the context otherwise requires, ‘‘Government’' means
the Contral Gaveramiat a1l iasludss a Chief Commissioner or a department of the Central
Government.

(2) A dspa~timant of the Central Government may issue subsidiary instructions regarding
the recogaitioa of aisooiations of classes of Government employees subordinate to it.
(#£) The following should be substituted for Part B of the instructions :—

PART (B).—Associations of employees in the Police and Prisons Departinents in the Chief
Commissioners’ Provinoes.

The instruotions in Part (A) shall be applicable to association of loyees in the Police
and Prisons Departments in the Chief Commiesioners’ Provinces with the addition of the following
clauses to instructions 2 and 7 and the substitution of the following instruction for instruotion
4 and of the following proviso for proviso (a) to instruction 5.

Instruction 2.—The association shall also consiat of such distinot rank or ranks of employees
a8 Government may prescribe: provided that Government may accord ition to particular
a330diations of apacified ranks of employees in the Police Department &f which spocig:d ranks
ef employees in the Excise Department are also members.

nstruotion 4.—No person who is not ip the active servie( of Govarnment or an honourably
retired officer belonging to the same class of Government employees shall be an office.holder of
the association.

Instruotion 5.—Proviso (a). No representation or deputation will be received an questions
of disciplins o- of p+omotion affacting individuals ; but representations or tasions may be
received in connection with a matter which is, or raises questions which are of common interest
to the class represented by the association.

Instruotion 7.—No rule of the association shall be valid until it has received the approval
of Government and Government may from time to time require the modifieation of a rule or pro-
posed ruls in a particular manner.

Information promssed in reply to Unstarred Questions Nos. 18 and 19, asked by
Mr. K. C. Neogy, on the 22nd February, 1945

APPELLATE ASSISTANT COMMISSIONERS OF INCOME-TAX AND INCOME-TAX OFFIOERS—

No. 18.—(a) to (e). Btatements containing the information are enclosed.
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StaTEMEWT II

Inmhﬂhdamdinmwbiwofﬁeﬂomofl?l?mm‘mdm the years
1941-42, 1942-43 ond 1943-4 i
Nature of irregularity 104142 1049-48 1948-44

N(; r::mumbe; of
ities has -
been given by ths
C.0.(R) & 8.R.L.

in the report for
Workbing outsids rostersd  #he year 1041:1943 Habitual cusss Habitual cases 103
Hours.''| Ocoasional case# 261 Qocasional cases 179

Non-Display of rosters and Ditto 045 ! 307
regulations,

Fiolation of provision re- Ditto . . Habitual cases 206 Habitual ceses 151
laking to period of Reat. Occaslonal casee 184 Docasional cases 124

Information promised in_reply to part (¢) of Starred Question No. 543, asked by M.
Ananga Mohan Dam, on the 28th February, 1945

CLERIOAL ST4¥F OF CENTRAL RasSEARO® Issirrora, Kusavnr

{e) The in the new scale was fixed in accordanse with the rules. A representation was
mads to the tor by some clerks for an inorease in pay but the request was not gramted as
is was got admissible under the rules.

Information promised in reply to Starred Question No. 551, asked by Mr. K. 8. Gupta,
on the 28th February, 1945

AR SURVEY BY ARCHAROLOGICAL DEPARTMENT

(a) A certain number of air photographs have been taken for the Archaeological Burvey of
India by R. A.F. photographers under training at various times in 1945.

(b) The answer to the first part is in the negative. The second part does not arise.

(¢) The megalithic and other sites recently discovered in the Madras area were discovered
by ground

survey and not by air survey. It is the intention of the Archaeological Burvey to
 roceed with the sarvey and with the necessary measures of prerervation.

Information promised in reply to a Supplementary question o Starred Question No. 661,
! asked by Mr. Manw Subedar, on the 5th March, 1946

Mica CoMMIssioN

The Factories Act, 1934, does not apply to mica factories. Thepe fgetories do mot sati
the definition of ™fikctory” as given in’ 2(5) of thie Act, nor have the Provincial Govern-
hants omdaﬂmld mded the prévisions of the Aot t0 thees fadbobios Y special notification
der Soction $11) of the Act.
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§ Information promissd in reply to Unstarred Questions Nos. 49 and 51, ashed by Sardar
3 Mangal Singh, on.the 5th March, 1945,

7 CoMMUNAL COMPOSITION OF CERTAIN STAFF UNDER COMMONWEALTE RELATIONS
3 DEPARTMENT,

No. ¢49.—SBtatement showing the number of appointments made in the Department of Com-
«5 Monwealth Relations and its attached and su inate offices since 1934 carryinga pay of
.*Balw&.m.mdahow,mdthommhc of Sikha, Christians, Domisilad and
Anglo-Indians and Parsisemploye] therein.  (The Departiusns proper and some of {tssul
i offices came into being only since 1841). -

Nn:fu.re a‘{"oh]lm!rot.- oll;o. }f:‘“uf No, of Fo Des of
appoln W Ramaris
appointment ments  Bikhs  Christians aInd nglo- Pmll L
Department of Commonwealth Relations
BB Permanent . . . ** o8 “ g -y * o . 1 Aselotait,
[Temporary . . . e L
$ Bienographens.
4 Offee of the Cenéral Rafugee Ofiosr Northern Zoms, New DelM
9 Permanent . . . . . . .e -
Temporary . . . . . . . .
.9 o’u.rmwmmu Eastern Eone, Calcutta
3% Permanent . f ' e . .
* & Temporary . ' . " 20 ‘e . . .
Office of ths Central Rafupes Officer Emﬂm Zons, Madras
Temporary . . . L] 2 . - .
qﬂ-dmwmﬂom Westorn Bons, Bominy
% Permanent . . . . . . . .
'-‘_\ Temporary . . . [ ] - .y e . e
b Offos of the Ohisf Rafuges Admvindsirator, Burma Refuges Organisation, dssam, Shillong
Tnmpanrn! . . 17 1* 10 [} e 'Wﬂn
Office o!lh OMef Rafuges Adwinistrator, Burma Refuges Organisation, Bengel, M
Permanent . B . . . .e .- . .
Temporary . . . 143 . 8 1 £ .
P Rafuges olAapur
. Permansnt . . . “m ..0”"!..
Temporary . . L] . . 1
P ’ amnapar
Permanent . . . . d.‘.“ 0““"?.. Comp. J . .
Temporary . . ' [ ] ] . 1 1 °®Public Healih
Inspectar,

m BEvacuss Comp, C'Mm‘
: ‘s 2 18
) ) Prwdauqf ?ﬁmw HMJM/MMZmUl%ﬂ @ﬂ

(pm-tlnu)

Permanent . . .

as .

S
ros-
Yo .
nent . . Offics of the High Commr. for India in Awstralis

Temporety . . . I - Tl .
. OM n_u'tl- Mm-uuu om.e.aon. qrr-:‘_iu with mauu ara?u. Simla
Temporpry . . . ) . . e 1
0,
L. t'uqrmm.e!mec_mdm«cm.cm .
Tﬂmm . . . 4 . e . e
Hmmmwr«:m«smm
, Pemant - . ‘ . . g . e
Temporsty . . ' 1 . . . .
Agont.of the Gont. of Indie -in Ceybom
Permanent . . .

e e .s e .

Temporary . . . '] . 1
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COMMUNAL COMPOSITION OF CERTAIN STAFF UNDER FooD DEPARTMENT

No. 51
(a) 715
(b) 38
(¢) ©
(d) 14 h
() &
_All appointments were made on a temporary basis. A list showing the names and desig-
nat.ons of Sikhs as on 31st May, 1948 is laid on the table of the House.

List of Sikhs holding appoiniments carrying a salary of Rs. 100 p. m. and above in the Food
Departmens and all the offices under sts admintstrative conirol.

Asgistant Directors—4,
1. Mr. Mohan Singh . . . . . . A. D. Btorage.
2. Mr. Mohindar Singh . . . . . A. D. Statistics.
8. Mr. G. B. Bingh . . . . . . A. D.(Purchase).
.4. Mr, Triloohan Singh . . . . . A. D. (Purchase).

1. Mr. Arjan S8ingh Jhandu . Tech. Officer (Storage).

1. Mr. Ajit SBingh . . . Superintendent.

1. Mr. B. 8. Lalia . . . . . Assistant Progress Officer.

2. Mr, Barmukh Singh . . . . . Assistant Progress Officer.
1L.Mr. M. M.8ingh . . . . . . Junior Analytioal Chemist.

1. Kurnal Singh . . . . . Asstt. Veterinary Officer.

1. Rai Bahadur Col. Dina Nath .+ . Regional Food Commissioner.
1. Mr. N. D. Rikhi . . . . . Director of Movementa.

~ 1. Mr, Trilok Singh . . . . . . Asstt.-in- .
2. Mr. Gojindar Singh . . . . . Assiut&nt?h"p
8. Mr. Khushal 8ingh . . . . . Do.
4. Mr. Charan Bingh . . . . o e Do.
8. Mr. Tirath Singh . . . . Do.
6. Mr: Atma Singh . . . . . Deo.
7. Mr. Jangshir Singh . . . . Do.
8. Mr. Darshan Singh . . . . . Do.
9. Mr. Gurbachan Singh . . . . Do.
10. Mr. Jagjit8ingh . . . . . . Do.
11. Mr. Bhupindar S8ingh . . . . . Do.
12. Mr. Rameshwar Singh . . . . . Do.
18. Mr.J.C.8ingh . . . . . . Do.
14. Mr. D. 8. Bakshi . . . . . . Do.
16. Mr. B. 8. Bedi . . . . Do.
16. Mr, Kartar Singh I ., ., ) Do
17. Mr. Kartar S8ingh II ., . Do,
18. Mr. Indar Singh Suri . . . . . Do.
19. Mr. Baljit Singh . . . . . Do.
20. Mr. M, é Killadari . . . . . Head Clerk (R. F. C., U, P.).
21. Mr. Mehtab Singh . . . . . Assistant (8. C. L.’s Office).
22. Mr. T. 8. Malhotra . . . . . Stenographer.
23. Mr. Sohan Singh Kohli . ~, . . . Do.
24. Mr. Dayal Singh . . . . . . Do.
25. Mr. Amar Singh . . . . . . Do.
26. Mr. Lal Singh . . . . . . 8ub-Overseer (I/C in D. F. III).

”

I nformation promised in reply to Starred Question No. 718, asked by Pandit Nilakantha
Das, on the 7th March, 1945

PRIVILEGE OF MAKING SALT ENJOYED BY OOASTAL VILLAGERS OF KARATPUR THANA
(a) Yes, under the Delhi Paoct. .
(b) No. Manufacture of salt on a factory basis by a co-operative society formed in the area
under the aegis of the Provinocial Government has, however, been recently started and asa oconse-
.auonoo some villages in the Kakat.fur Thans have been broughs within the soope of that scheme.

Paot therefore ceases to benefit the residents of those villages which fall within the limits of
such a facto! - : .

ry.
(¢) Yes, subject to the restriction indicated in answer to part (b).
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H)>w many extsay'ons of existing
fastosies hyve Governmant
Finanosd ani which are thay

How myay extensioas of existing
faoto-ie3s have Governmint
Financod and whch are they

How m-ch money

have Goverrment

spent on items (a)
and (b)

(®)

\ () (e)

The Bengal Bilk Milla Co. Ltd.,
Murshidabad.

Motiullah Biswas, Murshidabad.

Mohd. Lutfal Haq Biswaa, Mur-
ghidabad.

Govt. Sawmills, Chalakundi (Ex-
tension to Herbert Sawmill
owned by Mr. E. J. Kuruvilla
ifm A)nnmnlhen Timber Trust

Extension to Medical 8tore Depot.

Factory Madras at Royapuram.

M/s. Venesta Ltd.

M/s.
Calcutta.

Indian Cogrper Corpn. Ltd., Ghat-

gila, B ’l‘y
Tata's Wheel Tyre & Axle Plant,

Jamshedpur.
M/s. Tata Agrioo Ltd., Jamsahed-

F MoGngor & Balfords Heat

Treatment Centre, 11, Clive
Btreet, Calcutte.

Cooper i ing, Satara.
Britannia Eng. , Titagarh.

India Maohmery Co Daamnagar.
Jessop & Co., Ltd., Dum Dum,
Mysore Kirloskar Ltd Mysore.
Ammunition Factory, Kirkee.
gordllt.e F“wf?ﬁ- Aruvankadu,
etal & Steel Fao Ishapore.
‘Gun & Bhell Fuw?;y Cosaipore.
Rl.ﬂo Factory, Ishapore.
Cmmge Faotory, Jubbul-

.l{. I O.. Caloutta.

.

aﬂmy.
N. B. Rm]wsy
R. K. Railway.

Bombay Telephone & Co.

Bombay Eleotric & Tramwaya.
Braithwaite & Co

B. A. Ansari.

Cannaught Iron Works.
Caloutta, Tramways.
Gresham Craven.

G. E. Co.

Gramaphone Co., Dum Dum.
Gramaphone Co., Lahore.
Garlio & Co.

Godrej & Boyoe.

Guest, Keen Williams, Ltd.

Mnnag;ng.ﬁgenu Golam Hussain.
Octavius Bteel o Ltd., El%eot.rw Welding Mmufacmring

Hindustan Bicyole Co.
H. M. Becurity Press.
H. E. H. Nizam's Mint.
Indian Standard Metal.
Indian Scientific Inst.
Indian Bowing Machine, Lahore.
g easop & Co., Du%:r Du::mlm
sy :j eering Wor
K umardhan: Bogmsering Works.
ubi Engineering Wor!
Khosla & Co.
Kapur Art, Lahore.
Keymer, w & Co.
& Mayo.
Maater of Mint, Bombay.
Metal Box & Co., Caloutta.
Metal Bos. & Co., Bombay.
Mogregor & Balfour.
Modern machines.

Maya Engineering Worka.

Hj:k Electric Worku, Bombay.

National Emy Amount spent on
National Ra.crt:lEngmm‘ing Co. factories mentioned
Oriental Metal P% in eolumnl-—-about
Port, Commmona:v:!. ale tta. 846 lakhe

Port Engineering Wor

P, Orr & Sons. Amount npont on

P. W. D. Workshops, Madraa.
8Steel Produsta, L

Richardson & Cruddas, Bombay.
Rawalpindi Engineering Works.
Saxby & Farmer.

Sarays Bugu‘ Faotory.

factories mentionsd
in oolumns 2.4—
about 4,008 lakha.

William Jacks, Bombay
William Jacks, Madraa.
William Jacks, Lahore.
Wolver Hampton Works.
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Information promised in reply to parts (a) and (b) of Starred Question No. 760, asked by
My. Hari Sharan Prasad Srivastava, on the 7th March, 1945

INSISTING ON PRODUOTION OF TIOEET AT RESERVATION OF ACCOMMODATION

. No, 760—(a) Yos, the Station Supdt. stated that no accommodation oould be reserved
without details of tickets held. No mention was, however, made of tickets for the journey from
Armritear to Delhi having to be bought at Delhi SBhahdara, or of their being available at that
station®

(b) The reply to the first part is in the affirmative.

Tiokets for a joarney from a partioular station can be &urohu&d only at that station. If
& 13t or 2nd class ticket is required fron a station other than that at which the purchaser is
living, & requisition for the ticket required, giving full partioulars, and sufficient money to cover
the cost of tickets, reservation fee and postal charges, should be sent well in advance to the Btation
Master of the station from which the journey is to commence. The Station Master will arrange
for the issue of a ticket, etc., and send the sdme by registered post. .

In the case of through passengers travelling from foreign railway stations desiring to reserve
acoconmodation from Junotion stations on the North Weetern Railway, the }:oduction of tickets -
with the application for reservation is dispensed with, but ticket numbers have to be intimated

F as 800n as possible. The detailed prodeedure is given in . (#4) of rule 62 of the general rules
in the N, W. Ry. Time and Fare Table, in force from October, 1844, a copy of which is in the
library of the House.

Information promised in reply to Starred Question No. 764, asked by Mr. Muhammad
Nauman, on the 7th March, 1945

Pavorry or MusLmMs 18 EsTABLISEMENT BRANCH STAFF SECTIONS ON EAsT INDIAN
RamLway

No. 764—(a) It is not clear what the Honourable Member means by the words “in the same
way " ocourring in this part, but if he is asking why thevacancies were not filled on 50 : 50 basis,
he is referred to my regly to part (o) of his question No. 763. Since the over-all percentage pres-
c:ibed fo;o Muslims on the E. I. Railw?y hlsls already been attained in its Establishment anchﬁ
it is no longer necessary to reserve for Muslims 50 per cent. of the vacancies ocourring in
Establishment Branches of that Railway. per

(b) The information available in regard to the Establishment Branch of the Howrah Division
shows that 10 permanent and 49 tem vacancies occurred during the period referred to.
While permanent vacancies were fllled by four Muslims and six Hindus, the temporary vacancios
were filled by 17 Muslims and 32 Hindus,

Information promised in reply to Starred Questions Nos. 766, 767 and 768, asked by
Shaskh Rafiuddin Ahmad Siddiquee, on the 7th March, 1945

. —
APPOINTMENT OF NoN-MvusLmMs a8 COMMEROIAL INSPEOTORS ON BENGAL AND

AssaM Ramway
. No. 766.—(a) Government understand that the staff, num%f whom gix were Mus.
lims, appointed as Commercial Inspectors, pending selection by the Beleotion Committees

in May, 1944, and January, 1045, were drawn entirely from among those attached to the Head-
quarters office and were not called fromn Distriot Offices. These men were promoted tem

a3 a measure of administrative expediency and on the condition that it did not involve the perma-
nent supersession of senior staff.

(b) 82 Muslims and 117 non-Muslims were recommended by the Distriot Seleotion Committees
and 13 Muslims and 50 non-Muslims were recommended by the Headquarters Office for the posts
of Conmercial Inspeotors in connection with the selections held betwesn January, 1944, and -
Jum;sry. 1945. As regards the second portion, the number of non-Muslima temporarily promoted
was 28.

Musumm EMPLOYEES AND PROMOTIONS TO HIGHER PosTS ON BENGAL AND ASSAM
. Ramwway
No. 767.—(a) Presumably the Honourable Member is referring to the appointment of
Conmercial Inspectors mentioned in his Queetion No. 766. From the reply given to that ques.
tion it will be seen that the faots are not as stated by him in this part of the question.
(b) In view of the to part (a), I do not oonsider any useful purpose will be served b,
oollecting the details pita t‘or.l)s (@ ' v y

ALLOWING UNduuum CANDIDATES TO APFEAR FOR SELECTION FOR POSTS
OF TRACRRS, ETC., ON BENGAL AND AssaM RamLway
No, 768.—(a) No standing orders of the nature referred to traceab wving been issusd
by the B.&I.(I!hﬂny. e loas ha
(b) Does not arise.
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Information promised in reply o Starred Quéstions Nos. 776 and 776, asked by Hajee
Chowdhury Mukammad Ismail Khan, on the 7th March, 1945
NoxN-RECOMMENDATION 0F MusLiM STAFF FOR PosTs OF JUNIOR PERSONNEL
InspECTORS, EAST INDIAN RAILWAY

No. 775 —(a) If the Honourable Mernber means that the staff recommended by Lucknow
and Lillooah Workshops to the Headquarters Office for selection were not examined by a prelimi-
nary Selection Board, the reply is that no such examination was held. Government are informed,
however, that all eligible non-technical staff employed in the Lillooah and Lucknow Workshops
were considered by the Deputy Chief Mechanical Engineer, Lillpoah and the Works Managers,
Charbagh and Alambagh Workshops, irrespective of the community to which they belonged and
that the most suitable men were recomirended to the Headquarters Office for selection.

(b) and (¢) Do not arise, o o

Nox-RECOMMENDATION OF MyusLiM STAFF FOR PosTS OF JUNIOR PERSONNEL

InsPEOTORS, EAST INDIAN RAILWAY
No. 778.—(a) and (¢). The attached statement gives the ired information. It wiill be
obsarved therefrom that the staff recommended for the post of Junior Personnel I or
poaessed either practical experience of Establishment work or an adequate knowledge of rules
and regulations and had acquired knowledge pertaining to labour affairs.
() None of the eligible non-technical Muslim employees possessed similar qualifications.

Particulars of employees recommended by the Lillooah and Lucknow Workshops for the
posts of Juntor Personnel Inspeciors in Grade Ra. 200 (revised)

Bubstantive Academio Departmental and
post Grade qualifieations special qualifications Remarks
Head Clerk, 200—10—250 Nil . . Haa rendered 24 years’ He withdrew his
Pay Bill (0Md EI) service of whichapproxi- neame eventually.
Bection 200—10—220 mately 8 years were
(Lillooah),  (1938) spent  in the Pay Bill
180 (1934). & Establisiment Bec-

tions, and Time Office,
ossesses & thorough
owledge of rules and

regulations.
Assistant Yard 100—10/2—120 Read upto Has adequate knowledge Belected as suitable
Maaster (Revised). B. Com. of rules and regulations after (§) pessing a
(Lillooah), of the railway. Wasin written test re es-

daily contact  with tablishment rules
labonr staff not only ete. and (if) appear-
in his own office, but ing in_interview in
withthe Wagon Repair the Headquarters
& C arriage Repair S8hops, Office.

Incharge, 200—10—280 Matriculate Worked as incharge, Es- Not selected.
Establish- (Old EI). tablishment Bection in
ment Bec. 200—10—220 the Construction Branch
(Lucknow (1928). of the Engineerin,
Loco.), 180 (1034). Department for 2

years and thereafter
as Head Clerk, Es-
tablishment in the
- office of the Works
Manager (Loco) for
about 10 Years,
Qualified in Establish-
ment rules and regula.
tioin.;. kAcqul‘i::d re-
quisite knowledge per-
taining to  labour
affairs,
Information promised in reply to part (b) of Starred Question No. 787, asked by Maulvi
Muhammad Aﬁu! Ghani, on the 7th March, 1945
MusLiMs 1N OERTAIN PosTs IN METALS DIRBOTORATE OF THE DIRECTORATE GENERAL,
MuxrrioNns ProDUCTION, CALCUTTA
No. 787—(b) Of the six Technioal Assistanta in the Metals Directorate, three are gradustes in
Physios and Chemistry and the other thwee are Arts Sraduates. Moreower, two of them had pre.
vious experiange of the manufacture of tin containers and of the working .of # Cotton Mill. Five
of the men spent an appreciable time in other duties in the D. G. M. P. invelv expavience
metals before being made Technical Assistants. The sixth was recruited dipectly as such in
light of three years' practioal experienoe.
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Information promseed sn to Starred Questions Nos. 792 (b) and 793, avked by
Mr. Muham% Nauman, on 7th March, 1945

Awr1-Mustou ATTrTUDE OF EmproyMENT OrFIcERS (WORKSHOPS), EasT
INDIAN Ramway

No. 792.—(b) Particulars of some of the representations are given below :—

Bhop Name and Ticket No. Nature of representation
. Lillooah . . Dil Mohd. 187H, Fitter, Application for extension of service or
Millwright Shop. reappointment,
. Lillooah . Niyajoo, 1633L . . . Application for 8rd extension of 12 months'
servioo,
" Jamalpur . . Din Mohammad, 3381 Forge Application for alteration of his recorded
Bhop. age. )
Charbagh . . Hohngl'mad Hussain, 2124 . Appliutimh:r alteration of position onthe
seniority list.
Charbagh . . Abdul Wahad, 2669 . . Appeal against removal from servioe and
re-omployment at Re. 32 as against old
pay of Ra. 25,
Alambagh . . Mohd. Fa , Trade Appeal against removal from servive.
Apprentice, T. No. 232
Bho (1] A ’l-
Alnmbagh . . Bagridi, Tempy. Cooly . Appeal against removal from service,

MusLiM CHARGEMEN IN LiLLooAH WORKSHOP
No. 793.—(a) The required particulars of Chargemen are as follows : —

Number permsnent Temporary against—
(ineluding provisional).

Category Permanent vacancies Additional posts

Muslims Non-ﬁu.ll.im‘ Muslims Non-Muslims Muslims Non.Muslims

Tethnically trained 6 76 4 1 1
Chargetnen.

Non-teohnically 1 2 2 7 3 @
frained Chargemen

(6) No, though due to the embargo on confirmations, those in temporary employemnt on
ist June, 1943, cannot-be confirmed. Théee eligible have, however, been given the benefits of
permanent servioe in mordnnr with the rules.

y

{t) 9 vaecancies of ‘trained Chargemen ocourred in the Lillocah Workshops duri
he period referred to, 8 of which were filled. pa during

Information promssed én reply to Starred Questions Nos. 795, 796 and 797, ashed by
Dr. Habibur Rakman, on the 7th March, 1945

Reversroxn or SENtoR MusLd HEaD TRAIN EXAMINERS AT BADABPUR

No. 796.—Qnly one ease ocourred during 1844-46 in which a Muslim senior Train Examirer
who was appointed to officiate as Head Train Examiner at Badarpur was reverted to his original
m on boin&found unsuitable for the higher post. The next senior Train Examiner who is a non-

lin on the list was appointed to replace him. Both the employoees referred to were given
officiating prometien in tum in the order in which they stood on tho seniority list, and therefore
it was not considered necessary to held Belection Committee.

Sererexssion or MusLmMs AT ProMoTION TO PosTs OoF JUNIOR TRAIN
EXAMINER IN. BADARPUR DisTRICT
No. 796.—{a) and (¢) Government are informed that during the year 1044.45, only one
Muslim Adsistant Train iner was superseded by a non-Muslim when promotions to the grade
of Junior Train Examiner were made. Beth of these employees were examined personally by the
Distriot Meshanical HEngineer on 18th Dessteber, 1944, and the Mustin Assisteat Train Tx-
()] ‘feply id in the negative.
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TRAINING OF NoN-MusLiM FrrTBR CoOLIES A8 TRAIN EXAMINERS IN BADARPUR
DisTrICT
No. 797.—(a) ana (b) Two non-Muslinis, one Assistant Fitter and one Fitter Cooly were
sent to Katihar for training as Train Examiners after being thoroughly tested by the District
Officer. Muslims senior to those selected, being illiterate, were not considered suitable, as Train
Examiners are required to possess som.e knowledge of English.

Information promised in reply to part (b) of Starred Question No. 798, asked by Mr.
Badrs Dutt Pande, on the 7th March, 1945

RESTRICTION ON B0oOKING OF L1cHI AND MAXG0 FRUITS FROM MUZAFFARPUR
RATLWAY STATION

No. 798—(b) It has been ascertained that the reasons for the imposition of the restriction on
the booking of lichies and mangoes were as follows :—
The Commercial Commiittee of the Indian Railway Conference Association in their resolution
No. C/5568 made out a list of articles not to be accepted for beoking as parcels. In regard to
articles not included in this list, they presoribed certain conditions, ¢.g., the maximum weight per
not to exceed 2 maunds ; the numtber of packages in one consignment per consignor per
day not to exceed 5. Fresh fruits not being included in this list, could be accepted provided these
conditions were fulfilled.
The General Manager, O. & T. Railway, has, however, in a circular dated 6th April, 1945,
authorised exem.ption of freeh fruites from the operation of these conditions and this traffic is now

being acoepted for booking by passenger train.

Information promised in reply to part (d) of Starred Question No. 812, asked by Mr.,
Manu Subedar, on the Sth March, 1945
ApuLT LITERACY

No, §12—(d)
Department Action taken
1. Commonwealth Relations Department . Peons and daftries are encouraged to learn

Hindi or Urdu and English in their spare
time.
II. Education, Health and Lands Depart- The Adult Education Bection of the Central

ment. Advisory Board Library affords educational
facilities to inferior servants by lending

books.
(+) Archasclogical Department . . . Efforts are made to make theilliterate employees

ick up a working knowledge of at least one
dian language.

(48) Delhi Polytechnic . . . . There is an Adult Education Centre at the
Polytechnic. Primers, stationery, eto, are
distributed to the menial servants. The
instruction work is done by Volunteers from

. emong stafl and studentas.
(#8¢) Imperial Library, Celcutta . . Members of staff are enocouraged to read books
by lending them from the Library free of
($v) Imperial Record Department . . The ingz;ior staff are permitted to use the facili-

ties afforded by the Library of the Central
Advisory Board of Education.
(v) Office of the Director-General, Indian Inthe cffice of the Imperial Berologist, Calcutta,
Medical Bervice, inferior servants are being taught by clerks
) of that office,
{vi) Office of the Public Health Commission- At Karachi Air Port, the Assistant Air Port
er with the Government of Indie. ~Health Officers have instructed the inferior
staff to read numbers on aircraft and to ask
simple tionsin English and understand
the replies. The Madras Port Health De.
partment are now providing primers and
slates to the inferior staff and regular lessons
. are given every day for an hour,

(vis) Burvey of India . . . In the case of superior pervice personnel the
departmental training given in the lower
grades has the effect of increasing their liter-
acy. In the case of inferior staff every
encouragement is given to them to acquire
and increase literacy in the course of the pro-

grantme of their duties.

(vits) Zoological Burvey of India . . Theinferior staff are encouraged to learn English
:y_y holding out to them prospects of promo.

ion.
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Department

Action taken

III. External Affairs Department .

IV, Labour Degartment . . .

FT g T

¥, Office of the Military Secretary to H. E.
the Viceroy.

" W1 Political Department .
VI. Railway Departiment . .

VIII. War Department

—

The inferior staff have been encouraged to jo in
literacy centres opened by the New Delh i
Social Service League.

The Depertinent have engagod a school teacher
to give lessons in the mother tongue (Urdu
and Hindi) and English to the inferior ser-
vants and also to teach them how to dis-
charge their official duties effleiently. The
teacher takes cl in the eveni on alter-
Dapartuaant. o oere uppled by the

Cinema shows and theatricals are provided for
the benefit of the staff. A proposal to starta
night school is under consideration.

. 'The inferior servants have been mﬂ’d
literacy centresa opened by the New Delhi

Boeial Bervice Iaagl:n

. Night Bchools have provided by Railways

al_::g the adult staff are encoursged to attend
them.

. Peons and Chowkidars are encouraged to fm-

rov; their proﬂcirancy in riu.din%and writing
the prospect o motion as Da after
4 i 4 mp”dnn:g:;tion. The mioi
authorities have been approached to provide
primary school facilities in the areas where
peons and chowkidars mostly live.

te join

In; v vaed in reply to part (a) of Blarred Question No, 821, asked by Mr.
Jormation prom K. C. Neogy, on the 8th March, 1945
Crosinaé oF BmNoaAL CorroN Miis pup 1o CoasL SHORTAGE,

\
Statement showing closure of Cotion Mills in Bengal for Coal shortage

during January 19456
No. 821—(a)
‘Berial Name of Mills Period of
’&J. stoppage of work Remarks
" 1 Messrs. Acharya Profulla Nil

MO'I:umd.m Cotton Hilllc&bd. Nil
esars, Bengal Laxmi Cotton

2
4

Mesars. Dunbar Mills Limited 6th
13th
20th
27th

Measrs. Mohini Mills Limited Nil.

Measrs. Rampooria Cotton
Mills and Company.

Mesars. Biddeshwari ‘Cotton Nil,
Mills Limited.

. These mills were not completely olosed
but worked onlm hours d;ilr.
Mille were not comp! closed Only
thei; dyo-}wulo was ¢ from first
weck in  January to 15th February
and work in the dye-house restarted

from the third week of F'

January Mills were closed on the four working
January days owing to lack of fuel,

January

January

. .

These mills did not complately close
during January owing to lack of fuel
but had to close their hleaching Beo-
tion for 11 days during the month.

These mills were apparently not com-
pletely closed although there was loss
of production.

The mills remained half closed due to
lask of coal from lst to 8th January
and had to close down fully because
of disorder of the engine up to the
18th January, 1945. The hﬂll- were
restarted fully on the 19th January
and were completely open for the re-
maining 12 days of the month.

Information” promised in reply to Starred Question No. 885, asked by Sri K. B. Jinaraja

Hegde

. on the 9th March, 1945

CoLLECTION OF ExcisE DUTY oKX ARECANUT IN CERTAIN AREAS

No. 885—(a) The exoise on

ut wagim
nute cured on and after that date became liable

with effect from the lst April, 1044, and a ]
duty. “ As betel-nuts are harvested and cured &

different tirres in différent'parts of the country, the question of liability for duty wes one fo

-
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«determinstion separately in each area in accordance with facts. For the convenience of the trade,
however, and in order to ensure uniformity throughout the country, CoHectors were ordered not
%o charge betel-nute which were proved to have been harvested before the 1at March, 1844.

(b) te partioudars in respeot of duty collected on stooks held on the 31st January, 1044,
in Bouth ra are not nvaihﬁ:.

(¢) and (d) Representations were recoived from certain areas in the Madras Collectorate,
The Collector was authorised to refund duty oollected in those areas where he was satisfied that
the harvesting of betel.nuts was generally completed before the 1st March.

(¢) No representations have been received in regard to the condition imposed in the orders

to in the reply to parta (¢) and (d) of the question.

(f) Ordera have been issued aa indicated in the reply to parts (¢) and (d).

(g) The Central Excises and Sait Aot, 1944, and the Central Excise Rules, 18944, which govern
-mai:r;t‘ taxation, woresfiret publisbed in the Gazeits of India Exiraordinary, dated 28th Februs
ary, .

(A) Yes. »

JInformation promised in reply to Starred Question No. 908, asked by Hujee Chowdhury
Muhammad Ismail Khan, on the 12th March, 1945

RaversioN oF MusLim DisTRIOT TRATN CONTROLLERS (CALOUTEA), BENGAL
AND AssaM Ramway

No. 908—(a) Government are informed that of 2 officiating Distriot Train Controllers-reverted
in 1944 on account of inoompetency, one was a Muslim. The following is the position regarding
<ach of the qualifications olaimed to be possessed by the Muslim employee :—

(§) He had not passed all departmental examinations, but sufficient to qualify for the post he

{$1) He had oompleted theoretieal and practical training only in regard to control duties.
(+#s) He bad officiated as Distriot Train Controller for about 1 % years and not 3 years.
ﬁ'-} He had. been approved for appointment as Distrjot Train
) Does not arise.
. (¢) The District Train Controller in question was dealt with in accordance with the Disoip-
dine Rules and given a full oppertunity fgr submitting his defehoe.

Informatéion promised in reply to Btarred Question No. 928, webed by Shrimats
K. Radha Bas Subbarayen, on the I9th March, 1945

CLOSING DOWN OF THR Bamiry Muwirrons Faorory, NacPUr .

No. 926—(a) Owing to a change in the production pmgmmma.' the Faotory was olosed on

let November, 1944, and the dis] 1 of the Production Btaff caused some of the quarters #o

become vacant. A skeleton staff, however, remained in oocupation of some of the quarters to look

:;b:;‘ uh; machinery and plant pending receipt of a decision from H. M. Q. regarding the future
‘actory. i

(%) Theg was no avoidable loss of revenue as ing H. M. G's. decision in this- matter
the vaoant quarters could not be permanently allotted to the railway staff.

(o) 640 units of staff quarters were built in connection with this Factory. These quarters,
-exeept those ocoupied by the skeleton staff, referred to in reply to (a) above, were partly ocoupisd
by railway staff but the remainder were not, as the staff were npgmhansiva of the possibility of
their subsequent sjsctment should H. M. G. decide to re-open the Factory.

(d) As it has sinoce been decided not to re-open the Factory, the railway staff have been asked
%0 occupy all the quarters available.

Information promised in reply to Starred Question No. 962, aeked by Sri K. B. Jinaraja
) Hedge, on the 13th March, 1945
Prices or RicE, WHEAT AND BaJBA IN CERTAIN DISTRICTS.

No. 962—(a) A statement is laid on the table of the House.

(b) The disparities in purchase and selling prices in Dharwar and Bijepur are chiefly due to
tho varying oost of transpert within the distriota.

(¢) In Madras districts, Collectors take steps to find suitable storage acoommodation, if
necessary, by requisitioning. Four Assistant Entomologists have been appointed in the provinoe
for inspecting grains.

. For the proper care of stored grains in Bombay districts, godown keepers, godown m "

own Inspectors and distriot Distribution Buperinfendents have been appointed. An Assis.

t Director of Civil Supplies (Districts) has also been appointed whose duty is to inspect the

godowns in the provinoce outside the city of Bombay and to advise Collecters regarding the pro-

r storage of grain. Bem non-official Godown Comimittees have been appointed in each
istriot to inspect godowns to saggest i dment in storage, wherever neceerary.

(d) There mre Di urmdcomumiﬂhw.w,mmu' is which ordinari.
ly meet onoce & month. In the districts of Belgaum, Dherwar, Bijapur and North Kanara thete
are (1) Distriot Prioe and Smpply Advi Comamittees and the Standing Committees, (2) Taluks
Prioe and ly Advisory ittes for each taluka and (3] Rationing Advisery Committee

for wach ren. The District Price and " Advi ftiepa ir oot once & month
T e Tt o oy bl mm?mu Prive and Sugp
Advisery Commitiem aid the Rai Advisory hmimiitess M6E bnod & mokth,
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Information promised in reply to a Short Notice Question, asked by Mr. T. 8. Avinashi-
lingam Chetitar, on the 13th March 1945
CasEs OF PROFITEERING AND HOARDING AGAINST EUROPEAN TRADING CoNOERNS

STATEMENT I
Number of cases under the Hoarding and Profiteering Preventi Ordinanoe detscted againa
ropean Trading Conocerns and ohnIl::%d in mgmmhon ' d ‘
STATEMENT II

Number of cases under the Hoarding and Profiteering Prevention Ordinance in whi .
ﬁmummwmmmmmmtawm@maﬁ

progress, and have not yet been challaned............28
BTATEMENT ITI
Namea of firms convioted and the sentences awarded to them.
B. No. Namea Sentence
. (Bomeay CreoLr)
1."M/s. Ralli Brothers . . . . FmedR: 201, plus 1 day’s simple imprison-
. ment.
2. M/s. Ralli Brothers (2nd case) . . . General , Manager and saleaman
. ﬂned'R?.l, Rs. 200 and Ra. 100, res-
.pectwe .
8. M/s. Volkart Brothera . . . . Fined Ra. 15,000.
4. M/s. J. L. Morison, Bon & Jones, Ltd. . Fined Rs. 2,000.
Carourra CIRoLE)
G.M[..A.ng}oﬂwiuWatohﬂo. . . . Pro;;iatormdnhmsnﬁmdhﬂoo and
lool MPOOﬁVOIy.
6. M/s. Frank Ross and Co. . . . . Fined Ra. 200.
7. M/s. Frank Ross and Co. (2nd case) . . Fined Ra. 500.
#. M/s. Thackers Bpink & Co. . . . Manager and saleaman fined Ra. 500 and

) Ra. 200, respectively.
9. M/s. British Indien Engr. Storea . . Proprietor and saleeman fined Ra. 300 and

Ra. 200, respectively.
10. M/s. Jubilee Btorea . N . . . Fined Ra. 20. oy
11. M/s. J. Ezra . . . . . Fined Ra. 500.
12. M/s. K. J. Wateons . . . . Fined Ra. 200. {
18. M/s. R.Goldberry . . . . . Fined Ra. 500.
(LaEoRm Craorm)
14. M/s. Bmith and Campbell . . . . Bales lady and cash oclerk fined Rs. 756 and
Ra. 125 reapectively.
15. M/fs. King and Co. . . . . . Fined Ra. 50.
16. M/s. K. & Bons . . . Fined Ras. 1,000.
17. M/s. Wengers . . . . . . Fined Ra. 500.
BTATEMENT IV
Names of firma acquitted on prosecution.
B. No. Names.
1. M/s. Asquith and Lords Ltd., Bombay.
2. M/s. Thackers, Ltd.
Nore.—The above statements are in of British India for the period from the 16th

October 10438, the date of the promulgation of the H. & P. P. Ordinance, to the 81st March 1945,

Information promised in reply to part (c) of Starred Question No. 991, asked by
Mr. Govind V. Deshmukh, on the 14th March 1945
OFFIORES IN TRAINING AT STAFF COLLEGE, QUETTA
The remaining 8 officers domioiled in India came from the following Provinoes and States :—
Punjab . . . . . . : Bikaner . . R . ;

Bombay . . . . .
Rampur . . . 1

Information promised in reply to part () of Starred Question No. 1001, asked
Mr. Ram Narayan Singh, on the 14th March 1945 v
LAND ACQUIRED FOR AERODROME NEAR GAYa
(¢) The position on the 12th June 1945 was as follows :—

Tenants

Ra, Ra.
Ammmtahudypaid . . . . . 26,084 B 0 1,33,671 14 0O
Amount under disbursement . . . 12,017 10 © 54,508 5 ©
Further sums due for payment (approximately) 86,000 0 0 24,000 0 O
(]

Totala - 1,27,202 2 10 2,12,2¢5 3




_ of trains on the Indian Railway is done by Deputyerglontmllem.
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Information promised in reply to Starred Question No. 1032, asked by Lala Sham Lal,
on the 15th March 1945

DuTres oF CONTROLLERS ON CERTAIN RAmLways )
(a) (i) Bection Controllers on the three railways named regulate the movement of trains and
distribution of stock on the sections, and obtain information from stationa regarding the atook
position, relief te, eto. On the G. I. P. Railway, Beotion Controllers also order goods

Arrangemen i ., 2
; trains, while on the North Western Railway they arrange traina in consultation with Deputy
i Controllers.
' (s5) Deputy Controlleras generally supervise and guide the Bectien Controllers, watoh the

y ¢ b
movement of im t trains and take over a section in the event of an accident. The ordering

(#4s) Chief Controllers are responsible for the gen supervision of the control office.
(b) Yea, on the busy sections of the Bombay and Bhusaval Divisiona of the G. I. P. Ruhuz,

i where it is to relieve Section Controllers of considerable writing and other clerical

(c) On the Q. L. P. and N. W. Railways. )
(d) On the North Western Railway atook is allotted by a ial BtocleController under the
supervision of the Chief Controller ; on the G. I. P. Railway Chief Controller, where one is
mod.inreqponaiblefor&hinwrk.otherwiaethoDeputyOontrolhr; and on the East Indian
y, stock 1a not allotted by Controllers. .
(¢) Exocept in the case of Chief Controllers on the East Indian and North Weatern Railways,
they are treated aa supervisory staff, the Controllers are olasaified as ‘ continuous * workers
under the Hours of Employment Regulations and work for six to eight hours a day in accordance
with requirements.

Information promised in reply to part (c) of Starred Question No. 1098, asked by
My, Piare Lall Kureel, on the 19th March 1945
CrviLiaN Gazerrep OFFIORRS
(c) It is regretted that no record of applications received nor of appliocationa rejected is kept.

Information promised in reply to Starred Questions Nos. 1097, 1098, 1099, 1101 and
1111 (e), asked by Sri K. B. Jinaraja Hegde, on the 19th March 1945
» Exc1sE Dury oN BETEL NUTS IN ORRTAIN MADRAS DISTRIOTS
0. 1097.—(a) and (b). Attention is invited to the to of queation No. 885.
(o) No duty(av}m uc!llt’aotad on bet:: :n, hmutodrgflzm 1% 1044 in thoodiltrictl of
Coimbatore and Nilgiris. As regards South Kanara, Malabar, and Coorg, no separate figures are

- .
(d) Declarations of stooka of cured nuta made to the Central Excise Officers on or before lst

April, 1944 #id the accounts maintained by the curers, dealers, banks and co-operative societiea

were taken aa the basis for determining whether the betel nuts were cured before 1st April 1944.
(e) ﬂoo. But declarations of stocks of betel nuta on 1st April 1944 were obtained curers,

(/) Attention is invited to the reply to parta (c) and (d) of queation No. 885.

PrE-Ex018E CERTIFIOATES FOR BETEL NUT GROWERS AND TRADERS IN SoUTH KANARA
DisTRICTS. ’
No. 1098.—(a) Yea.
(b) Yea.

Exorse Dury oN BeTeEL NOTs v SouTH KANARA DISTRIOTS

No. 1099.—(a) Where after sorutiny it waa found that certificates of exemption had been
erroneously granted the ocertiflcates were canocelled and duty amounting to about 80,000 was
demanded. These claima are being reviewed by the Collector in the light of the General Orders
nfer::;ltlsa in the reply to parta (¢) and (d) of question No. B85.

0.
(¢) Approximately Ra. 4,500. ~
(d) Attention is invited to the reply to parta (c) and (d) of question No. 885.

RESTRIOTIONS ON BETEL NUT CULTIVATION AND CURING IN OBRTAIN MADRAS
DisTRICOTS
No. 1101.—Growers cultivating less than ten acres and ourers ouring leas than 100 maunds
are not obli to maintain acoounts ; but the local officers have advised them in their own
interests, to keep a simple record of their di in order to assist them in accounting for their
products when making their declarations to.the Exoise Officer at the end of the curing season.

LaNDS REQUISITIONED FROM RYOTS AT KUMBLA, S0UTH KANARA DI1sTRIOP

No. 1111.—(a) Rice . . . v . . . . 394 maunds.
Betel nuta . . . . . . B850 msaunds.
Cooonute . . . . . . . 224,000 numbers.
Pepper . . . . . . « 92 maunds.

o2
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Information promised in reply to part (¢) of Starved Question No. 1123, asked by
Mr. Manu Subedar, on the 20th March 1945

PREFERENCE GIVEN BY SupPpPLY DErarTMENT TO FOREIN PRODUOTS

Seatement,

The value of the imported drugs purchased during the period lst November 1043 to the 3lst
August 1944 was Rs. 1,17,78,436 approximately. Due to various difficulties, including the non.
svailability of priced invojoea in cerwain cases, it is not ible to supply figureashowing the value
of imported drugs during the remaining periods of the ial years 1943-44 and 1044-45.

Information promised in reply to Starred Questions Nos. 1124, 1125 and 1128, asked
by Shaikh Rafiuddin Ahmad Siddiguee, on the 20th Maroh 1945

CErTAIN A CLasa MusLid GUAERDS BEVERTED TO B Crass in Howmas DivisioN,
East INDPIAN RariLway

No. 1124.—(a) and (b). Government are inforraed that only one such Muslim Guard was
detailed to attend the senior Assisjant Stetion Masters’ Refresher Course in May 1944 and was
reverted to Grade 1T in August 1944. The question of sending such staff for Refresher Courses
after 45 years, age is being examined.

A Crass NoN-MusLmM GUARDS SENT FOR REFRESHER COURSE IN Howram DIvIsION,
EasT INDIAN RAILWAY

No. 1125.—(a) It is not a fact.
() Three non-Muslims were sent for the Refresher Course during the period referred to.

CBRTAIN A Crass MusLiM GUARDS REVERTED TO B Crass 1IN Howrar Dsvision,
EasT INDIAN RatLwaY

No. 1126.—(a) and (b). There was only one Muslim Guard affected, as stated in the reply to
Btarred Question No. 1124. He joined the H. I. Railway as a Grade II Guard on the 2nd &nroh
1922, and was posted to officiate as Grade I Guard from the th June 1843. He has not paased
all the departmental examinations and the reward of Re. 20 whioh he received on one oocasion was
in connection with good work in recovering a bale of goods. He was reverted to a Grade IT
Guard's post because he waa found unfit to fill the higher poat. :

Information promised in reply to part (b) of Starred Question No. 1138, asked by
Seth Yusuf Abdoola Haroon, on the 20th March 1945 .

Sex1oRITY OF MUSLIMS REORUITED IN KARACHI DIvisioN, NorTH WESTERN RarLway

(5) Government understand that due to a misapprehension in regard to oertain orders, clerks

in Grade I on the Karachi Divﬁon were being sh wn against permanent posts in accordance with

their seniority reckoned from the date of appuwitment and not in order of communal rotation. This

reaulted in a few temporary Hindu Clerks, Grade I, being promoted to Grade II againat long-term

vacanocies and certain Muslim olerks who were temporary against permansat vacancies being only

to officiate in Grade II in normal leave v i The seniority of the staff affected is

i in acoordance with the correct procedure and no further action is oonsidered
neceasary.

Information promised in reply to Starred Question No. 1142, asked by Mr. Muhammad
Ahsan, on the 20dh March 1945.
BLOOK SIGNALMEN ON BENGAL AND ASSAM RAILWAY

(a) Appointments to the category of Block Signalmen on the Bengal and Assam Railway
are taken into account for the purpose mentioned.
(b) The required information is as follows :—

1942 1948

Hindus . . . . 49 Hindua . . . .27
Muslims . . . . 3 Muslim, . . . . 1
ian Chpiatian . . 1

(¢) Yes,inview ofthetechnioal natureofthe work, the posts of Block Signalmen arc normally
filled by promoting experienced Switchmen, BSuch promotions, however, are treated as direct
appointments for the purpose of adjustment of the communal guotas.

(d) No; as stated in reply to Shaikh Rafiuddin Ahm Siddiquee’s Btarred Question
No. 1127, uskdd on 20th March 1945, the reservation of communal percentages in direct recruit-
ment is not required to be observed in respect of individual categories but in respect of the railway
a8 & whole.
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'mformation promised in reply to Starred Questions Nos. 1380 and 1181, asked by
Hajee Chowdhury Muhammad Ismail Khan, on the 20th March 1945

AUCITY OF MusLiMs I8 MEDIOAL DEPARTMENT SELECTION BOARDS, BENGAL AND
Assam RAILWAY

No. 1150.—(a) and (b). No Selection Boards were held for promotion to the Distriot
Assistant Medical Officer grades during the years 1943 and 1944. As regards the poata
f Assistant Chemista and Laboratory Assistanta (senior and junior) only one selection waa held

15th December 1044, and the Selection Board consisted of four Hindus and 1 Mualim. .
(¢) A very senior non-Muslim doctor was promoted aa Distriot Medical Officer temporarily.
ﬁim doctor who posseases foreign degrees has also been promoted temporarily as &

IeNorING MusLmM CLATMS FOR CLERICAL GRADE PROMOTIONS IN MEDICAL
DEPARTMENT, BENGAL AND AssaM RAILway

No. 1161.—(a) Government are informed that promotiona to Grades ‘D*, ‘E’ and ‘F ' of
clerical cadre of the Medical Department of the B.&A. Railway are made on the baais of senior-
ty and without the assistanoe of Selection Boards. The promotions referred to were also made in
ordance with seniority except in the oase of two Muaslims, who though junior in service to oer-

in non-Muaslims, were temporarily promoted to ‘ D * Grade for administrative convenience.
(b) The number of non-Muslima promoted to Grades ' F','E'and ‘D" ia 1, 9 and 6 respeot-
ely, and that of Muslims is nil, 1 and 8 respectively. The reply to the latter portion duves not

in view of the reply to part (a).

Information promised in reply to Starred Question No. 1164, asked by Mr. Hari Sharan
; Prasad Srivastava, on the 20th March, 1945.

{Rms'rmmon oX BookiNG oF GREEN FRUITS FROM MUZAFFARPUR RATLWAY STATION

! * The Honourablée Member is referred to the information laid on the table of the House in reply
[ to part (b) of Starred Question No. 798, asked by Mr. Badri Dutt Pande, in the Legislative
{ Assembly on the 7th March 1945.

¥

Information promised in reply to Starred Question No. 1183, asked by Shaikh Rafiuddin
+  Ahmad Siddiquee on behalf of Dr. Habibar Rahman, on the 20th March 1948

Pavorry oF MusLiMs 1N ESTABLISHMENT SECOTIONS AT CHITTAGONG, BENGAL AND

- Agssm Rarnway

. (a) No. There are 10 Muslima in the Eatablishment Section ®the TraMic Department and
2 in the Administration t. Government are informed that the majority of the existing
staff in the Establishment of the Departmenta referred to are loyees taken over from
the late A. B. Railway Company and that owing to the disturbed itions ih the Chittagong
area, the B. & A. way mumufn istration have to confine their recruitment to Chit

;_taol.f and have-found it diffioult to obtain Muslim recruite against the reservation presoril
or them. .
(¢) The information required is tabulated below :

Number of staff communitywise
Name of the Office Other Total
Hindus Muslims lo- Minorit;
Traflo . . . . 21 10 1 1 33
81&‘!. . . . . 4 ‘4
EHlectrical . . . 8 8
A.R.P. . . . . 4 ves ves e 4
Administration . . 17 2 1 1 21

Information promised in reply to Starred Questions Nos. 1165 [parts(a) to (c)], 1166,
1167 and 1168, asked by Mr. Muhammad Nauman, on the 20th March 1945
PROMOTIONS T0 LOWER GAzETTED SERVICE, EAST INDIAN AND BENGAL AssaM

RaiLways :
No. 1165.—(a) The table below gives the required information :
Anglo-
Railway Hindus Muslims Indians Christiana  Bikha
B.&A. . . . . 43 6 21 1 1
E. L . . . . a5 3 87 s 1
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. (b) The prooedure for selecting senior subordinatea to gazetted ranks differed on railways
] rior to November 1844. Binoe then, however, s uniform procedure is being followed as indicated
In Rnﬂwn{ Board's letter No. E44PM12, dated 10th November 1944, a copy of which waa placed
on the table of the House in reply to part (b) of Lala Sham Lall's Starred Question No. 1130
aaked on the 20th MaroL 1845. According to this letter, selectioris are being made with the help
of properly constituted Boards. Further, railway administrations have been asked to review the
casea of etaff previously approved in accordance with the procedure prescribed in this letter.

(¢) On the B. & A. Railway, Selection Committees were not held in all casea prior to July
1844. The Selection Boards during the period referred to in Part (a) of the question on the
E. I Railway included one Muslim Officer, while on the B. & A. Railway Beleotion Committees
oonvened after November 1844, were constituted in accordance with the Railway Board’s instrue-
tions issued during that month.

A Crass GuarDs ON EasT INDIAN RAILWAY

No. 1166.—{a) Of 575 Guards Grade I (the olaasifleation being Grades I & II and no
Classes A & B ) employed on the East Indian way on 31st December 1944, 113 were Muslims.

(b) 14, of whom 4 were Muslima.

(¢) The total number of guards promoted from Grade II to Grade I as on 31at December 1944
waa 348, of whom 78 were Muslims. Beparate figurea for promotions during 1944 are not available_

(d) The reply to both parta of the question is in the afirmative so far as annual reporta relat-
ing to direct recruitment are concerned. No reports in regard to vacancies filled by promotion
are required to be submitted aa the orders regarding reservation of communal percentages apply
only to vacanocies open to direct recruitment.

APPOINTMENTS TO LOWER GAZETTED RANK

, No. 1167.—(a) 782 subordinates, of whom 216 were Muslims, were appointed during the
referred to, and eight subordinates, three of whom were Muslims, were promoted to the
Gazetted Bervice on the 0. & T. Railway.

(b) 630 vacanciea in the subordinate cadre were advertised. Generally, advertisements are
inserted in at least six of the follpwing newspapera :—
The Bearchlight
iatian Layman
The Stateaman
The Pioneer

The Leader -
The Itihad, Haq, Mashraque, Aj, Bharat and Gyanshalkti.

(¢) Appointmenta to subordinate services against vacanciea referred to in (b) above were made
through the medium of selection committees. A major portion of the remaining 262 vacanociea
were reviewed later by a Belection Board.

As regards the Lower Gazetted SBervice, the vacancies, which were confined to the Accounta

Department, were filled either by the tranafer of suitable from other railways or by seleo-
tions made by the Financial Adviser and Chief Aocoounts oer with the approval of the eral
of the Railway. No selection committeea were appointed for filling Lower Gazetted

Servioe vacanoies during the years in question. In this connection Honourable Member's attention
is invited to Railway Board’s letter No. E. 44PM12, dated 14th November 1944, a copy of which
was on the table of the House is reply to part () of Lala Bham Lall's 8 Question
No. 1130 asked on the 20th March 1845.

(d) and (e). 8o far as subordinate staff are conoerned, the principles and practice in

to setting up of selection committees and maintaining approval lista of candidates for

ing vacancies are detailed in the rulea for the recruitment and training of subordinate staff as

umtcinedinApE:dixlthhsﬁhu Railway Establishment Code, Volume I, a copy of which is

available in the Library of the House. As regards the Lower Gazetted Bervice, the question does
not arise in view of the reply to part (o).

OFFICERS AND SUBORDINATES IN Foop CoNTROL DEPARTMENT, OUDH AND
TIREUT RATLWAY
lgo. 1168.—(a) 81.
21.
(¢) Partly by direct recruitment and partly by transfer from other departments.
, (d) 18 and 3 reepectively.

(e) In October 1944, posts of Inspeetors and Depot Store Keeper were advertised and 5
Muslims and 2 Hindus were appointed after proper selection. The latter part does not arise.

(f) 4 Hindus.
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Information promised in reply to Starved Questions Nos. 1169, 1170 and 1171, asked
Dewan Abdul Basith Choudhury, on the 20th March, 1946

ResioNEp MusLiM GUARDS NOT REPLACED By MUsLiMs IN HoWRAE Divisio x
EasT INDIAN RATLWAY

No. 1169.—{a) and (b). The actual position, so far as vacancies caused by the resigna-
tion of —{ap;);omt.eé l}n temporary vacancies are concerned, is that the existing orders res

.quire all such vacancies to be treated as fresh vacanoies for purposes of communal representa-
tion.

(¢) Yes, some vacancies were filled by direct recruitment.

(d) The following 4able gives the required information :

Number of w appointed
Number of vacancies against vaoanoies
who are still in servics

(Muslims) (Non-Mulsims)

Grade I . 12 . . . . . . 2 ']
Grade IT . 04 . . . N . . ) a8

Mustiv WirELESS OPERATORS IN HOWRAH DIvisioN, EAsT INDIAN RaAmLway

No. 1170.—(a) and (b). The posts of Wireleas tors on the E. I. Rly. were flled
by promotion of Bignallers already in service and not by direot recruitment. The resers
vation of communal percentage therefore did not apply in these cases. Fifteen posts of Wireless

rs were sanctioned for the Howrah Division during the period refered to, for which
twenty Signallers were trained as Wireless Operators. Of these two are Mualima,

MusLiy WiELESS OPRRATORS IN HoWEAH DIVIsION, EAsT INDIAN RALWAY

No. 1171.—(a). Yes, but as stated in my reply to the Honourable Member's question
No. 1170, reservation of communal percentage did not apply in making appointmentas to Wireless
Operators poats. :

(b) Bo, far, only seven non-Mulslims, in accordance with their seniority have been Promot»ed

as W'woLu Operators on the Howrah Division. Other qualified Signallers, including
M , will be promoted in their turn.

Information promised in reply to Unstarred Question No. 94, asked by Mr. Ananga
Mohan Dam, on the 20th March 1946

CLERKS AND SorTING PosTMmN v Cavrourra Post OFFIORS
(a)

Number of
Name of office Clerks Borting
postmen
(i) Rash Bihari Avenue . . . . . ) 2
(i) Narkildanga . . . . . . . 4 1
(iii) Hasting's . . . . . . . . 5
L] 1

(iv) Garden Reach . . . . . . .

(b) and (¢). The general principle followed, subject to funds being available, is thas
where  post offices have not less than five clerks in addition to & postmaster,
the postmaster is an officer of the the selection grade On this prineiglo, selection grade posts
are justified for the Rash Bihari Avenue, Hastings and Garden Reach Post Offices, and these
have since been sanctioned. - -
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Information promised in reply to” part (a) of Starred Question No.. 1202, asked by
Shrimati K. Radha Bai Subbarayan, on the 21st March 1945 .
TERMS FOR WOMEN DooTORS IN CENTRAL MEDIOAL AND HEALTH SERVICES
Statement showing details regarding pay, allowances, etc., of women doctors and men doctors

of corresponding rank employed on, the staff, on the Government General Hospitals in
- the Oentrally Administered Areas

Name of Area ‘Women Men

Delhi . ~ Rs. 60/- p,m. plus messing allowance @ Same as for Women (House
Rs. 1/8/- per diem, with free furinished Surgeons).
quarter free water and electricity upto .
156 units (House Surgeons).

Ajmer . . Rs. 200—10—300—15—450 plus war Ras. 200—10—320—15—600,
allowance as per scale sanctioned plus war allowance as per
by the Government from time to time scale sanctioned by the Govt.
(Assistant Surgeons) from time to time (Asstt.

: Surgeons).

Coorg. . (i) 66—7§/2—110—10/2—170 p. m. plus SBame as for women (Sub-

dearness Rs., 12/- p.m. Assistant Surgeons)

(ii) 66—7/2—100—8/2—124—9/2—160
plus dearness Rs. 12/- p.m. (Sub-Asstt.
Surgeons)
Baluchistan . 150—10—200 with rent free quarters. Rs. 55.—8—100 plus general com-

(Doctors with licentiate’s qualifications)  pensatory allowance Rs. 21.14.0
with rent free quarters -
(Doctors  with licentiate’s
qualifications).

Information promised in réply to Starred Question No. 1228, asked by Mr. A'r;ang

Mohan Dam, on the 21st March 1945

DEARNESS ALLOWANCE TO0 DELHI ScHOOL TEACHERS

No. 1228.—(b) No.
(b) Does not arise.

Information promised in reply to Starred Question Nos. 1334, 1235 and 1237,
asked by Mr. D. K. Lahari Chaudhurs, on the 218t March 1945.

ELBOTRIC CONNEOTION APPLICATIONS FROM WESTERN EXTENSION AREA,
KaroL Bagr, DELHX
Nog 1234.—(8), (#8), (#¢) and (sv). Enquires have been made. The information desired
is not readily available. Its collection over & long period of four years will involve expendityre
of time and labour which would not be commensurate with result.

REFUSAL OF ELEOTRIC CONNECTIONS IN DELHI

No. 1235.—(a) Yes, in view of the expanding needs for operational purposes, sanctioned
of the electrical connection to private houses, had in some cases to be withheld, on account
of the necessity for the conservation of the eleotric energy and the material available.

, (b) In these abnormal times some hardship is bound to be caused to some people by such
measures as have necessarily to be taken to conserve energy and material which are in short supply
Premises cannot be therefore connected with the supgly mains for the reasons that they are equip-
ped with eleotric installations and internal wiring. For marriages and other domestic ceremo-
nies temporary eleotricity connections are frequently sanctioned to avoid undue to hardships.

" The Govt. have however, recently withdrawn Electricity Control Order in respect of domestic
oonnections.

(0) Informal scheme of kerosene oil rationin has been introduce, wherein provision has been
made for the issue of kerosene oil to families living in unelectrified quarters.

LAOK OF STREET LIGHTING IN WESTERN EXTENSION AREA, KAROL BAGH, DELHI

No. 1237.—(a) This is not true of the older portions of Karol Bagh but in the areas developed
gince 1937 the municipal authority concerned (the Delhi Municipal Committee) has not yet
taken over or brought into use the street lighting equipment which was provided by’ the Delhi
Improvement Trust.

(b) There have been some cases of accidents in the past, but it cannot be assumed that
all of them were die to the absence of street lighting though the want of illumination
might have been a contributing cause in some cases.

(o) The want of street lighting may have facilited the operations of criminals to some ex-

tent. But the thefts are mainly diue to openness of the neighbourhood which has not been fully
built up and careless habits of householders.

.
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(d) By the expression ‘‘Karcl Bagh Road”’ Pmnnably the Hon'ble Member refers to th®
Link Rom'{on which lights were provided some time ago, as the Hon'ble Member has himself
mentioned. Road No. 34 (Pusa lgoadf and Block No. 62 of Western Extension Area were taken
over recently by the Delhi Municipal Committee for maintenance. No electric bulbs are in
short supply, the street lighting in Karol Bagh as swell as most parts in Delhi and New Delhi
has been insufficient. The position will be remedied as soon as the Municipalities are in receipt of -
fresh consignments. )
(e) The various municipal services in the Western Extension Area have not yet been taken
.over for maintenance by the Delhi Municipal Committee because the areas have not yet been
; completely built up. It is expected however, that the municipality will shortl)_r take over some-
¥ parts of the area when it may be possible to take over the street lamps and bring them into use.

: Information promised in reply to _Starred Questions Nos. 1238, 1941 and 1242,
H asked by Mr. Ananga Mohan Dam, on the 218t March 1945

: PERMITS 18SUED IN DELHI TO CONSUMERS OF CLOTH, ETO.

:No. 1288.—Statement showing the names of dealers in whose favour permits for oyoles were sesued:
_ during the month of February 1945

Berial No. of Btock on
No. Name of the dealer cycles 1st March,
issued 1945
. 1, Continental Cyole Co., Jama Masjid, Delhi . o 1 3
; g. Hom Chand, Jems Masid, Delhi . . . . 13 2
| J, i ole & Motor , i . . .
4 7.D. xﬂo Chandni Chowk, Delhi . . . . 14 2,
| 0, P. D. Gupta, Paharganj, Delhi . . . . . 15 1
G.E.B.Pmymmmﬁata.w . . . 288 86
i 7. Shankar Lall & Sons, Delhi . . . . . 2 24 (Heroules)
. 8, Bardar Cycle & Motor Company, Delhi . . . ves 3
© 9, 8. M. Abdulla, Badar Bazar, Delhi . . . 10 1
10, L. N. Gupta, Delhi . . . . . . . 3
.11, Mistri Ghisa Singh, Delhi . . . . . . 9 (Heroules)
flﬂ. Ennaths 8hop, New Delhi . . . . . (] 18
} 13. Laxmi Cycle Stores, New Delhi . . . . . 21 25
}: New Ind:gy Tf:dseu. Faiz Bazar, Delhi . . 1 gg
. Caloutta Cyo , Delhi . . . .
16. M. A. Moon, Chﬂ?m . . . . 16
17 Broadway Stores, Delhi . . . . . . 23
18. New Delhi Cyole Mart, Delhi . . . . . 1
19, New Popular Cyole Mart, Delhi . 13
Statement showing the names of dealers in whose favour permits for waiches were sesued during:
- February, 1945
Btock in  Permits Balanoce
hand on  issued in hand
Berial Name of the dealer lst Feb- d the on lst
No. ruary, 1045 month of March,
February 1045
1. Meaars. Lodhi & Company . . . . . . 810 318 492
2. Mesars. Bwastika Watch Company . . . 462 81 881
3. Meaars. 8. M. Rafi . . . . . . . 100 18 84
4. Meaars, Balkishen Das Watch Co. . . . 71 40 31
5. Messrs. Genewa Watoch Company . . . . 15 11 4
8. Measrs. Laxmi Narayan . . . . . 230 69 161
7. Meaars. Cook & Calvey . . . . . 12 7 ]
8. Mesara. Jaina Watch Company . . . . . 388 72 316
9. Meesra Imnﬁeﬁnl Watch Company . . . . 129 32 97
10. Measars. Jaffer Watch Company . . . . . 22 18
11. Regal Watch Oom%;’ny . . . . . . 170 48 128
12. Measrs. Kanahya Watch Company . . . . 106 48 58
13. Meaars. Duke Watch Company. . . . . . 75 28 47
14. Meoasrs. Ram Nath and Company . . . . 6 4 1
15. Meaara. G. B. Watch Company . . . . . 32 23 9
18. Measrs, Bimon Watch Company . . . . . 1] 10 55
17. Meeara. Fine Watoh Company . . . . 16 10 é
18. Mesars. Central Watoh Company . . . . . ] 4 8
19. Meaars, Muniddin Watch Company . . . 3 1 2
20. Meaara. Murari Lall Watoh Company . . . . 3 2 1
21. Mesara, Star Watch Company . . . . . " 8 1 2
22. Mesars. G. 8. Khanna, Cantonment . . . . 12 1 11
ToraL . . . . . . 2,785 844 1,801
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ur permits for woollen oloth wers iseued in

month of F\ , 10435,
- Totﬂl
Berial Name of Dealers number Remarks
No. of
Permita
1. Mesers. M. R. Idrees and Co . . . . 185
3, Messra. M. Idreea and . N . . 212
8. Mosars. Sohan mey mﬂy e e e T 23
4. Meaars. Siri Ram . . . . . . . 12
5. Meears. Sharma Broa.. . . . . 8
6. Measrs. Padam Chand Jagdish Pershad . . . 7
7. Mesars. Loke Nath Ram Dass . . . . [
8. Meaars. Ghazali and Sona . . . . . . 1
9. Meears. Biraj and Company . . . . . 5
10. Meaars. Aamat Bros. . . . . . 29
11. Mesars. Rahmat El&‘bxl(ohd Bi.hl . . . . 14
12. Meaars. Karachi Cloth House . . . . 124
13. Meaars. Mohan Bros. . . . . 36
14. Messrs. Pershotam Lgl Sunder Lal . . . . 72
16. Meaars. 8. Khalil and Sona . . . 204
‘16. Messrs, Bandi Broa. . . 516 (T'weed)
17. Meears. Riazuddin and Bons . . 361
18. Meesars. H. RaahldAhmocl(KB) . . 206
19. Measrs, Roy Bros. . . 188
'20. Meeaars, Diwan Chand Kan.ays Lal . . . 24
21. Mesara. Rankir and Company . . . 86
:22. Meaars. Ragho Mal . . . 61
23. Measra. Great Eastern Storea . . 3
24. Messrs. Jokhi Mall . . . . . . ki
25. Megars. Edde . . . . . . 85
26. Measrs. Phelps . . . . . . 140
27. Mesars. B. Leela Ram and Sons . . . . . 172
28. Mesgara. Style . . . . 80
29. Meaars. Ram Pershad and Company . . 188
'80. Measrs. Devi Chand . . . . (]
31. Measara. 8. C. Bharma . . . . 3
32, Measra. Textile Mills St,orea . . N 88
33. Mesars. Mohd. Umer and Sons . . . . 8
84. Megara, 8. Rahman and Gompcn . . . . 29
:36. Measra. Fair Price Shop, Sadar . . . . 187 (Tweed)
:36. Meaars. Cheap Jainy . . . . . . . 7
87. Meaara. Hergobind Bros. . . . . R 38
88. Meaars. Nand Lal Har Narain . . . . 17
39. Measra. Kapadia and Company . . . . 3
40. Messra, Associated Clothers . . . . . 7
41, Measrs. Glamour . . . . . 8
42. Measra. D. M. C. Co- opmtwa Storea . . . . L]
43. Measra. Loke Nath » . . f 85
44, Messrs, Thakur Daas Parmenhﬂ Dan . . . . 17
45. Meaara. Bhahabuddin Abdul Ghafoor . . ' 21
-46. Measrs. Gauri Shanker . . . . . 11
47. Meaars. Royal Btorea . . . . . . 16
48. Menars. Bhagwan Dasa . . . . . 1
49, H-rl.Gulsnn'H.nlJ'habboHLl. . . . . 1
50. Measra, Dwarka Nath . . . . . 4
-51. Meears. V. Raj and Com . . . . 2
52, Mesars. M. 8. hamnndﬁcmﬂ . . . . 2
53. Mesars. Uttams . . . . . . f 2
54. Measra. Girdhari Lal . . . . . . 2
-86. Megsrs. Umrao Sinqh AloplPenhad . . . 1
.56. Messra. Mohd. Ibrahim M. Biddiq . . 2
-57. Measrs. Jagat Narain . . . . . . . 1
“58. Messara. Jwala Nath . . . 2
£59. Meaara. Janki Daaa . . . 7
0. Mesars. Other Woollen Dede;u . . . 319
S
ToTaL . 8,016
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3 Low'PAY 10 | TRAINED, GRADUATES IN HIGHER SECONDARY ScHOOLS IN DELEI
E2 . .

No. 1241.—(a) No. Honours graduates of British or Indian Universities who have got
e dministrative or teaching experience of a specified number of years can become Principals of:
Higher Becondary Schools in m

(b) Ype. Because the responsibilities of a Principal of a Higher Becondary Bchool are
obviously greater than those of a teacher.

Lk ey

APPOINTMENT OF QuUTsiDE TERACHERS IN DRrmEx Sonor:n.s

No. 1242.—(a) Yes. ) ) . . .
(b) Yes, but only in cases where residents of Delhi possessing the requisite qualifications
were not available.

it
i
i
%
£
e
b

-

5 Information promised in reply to Starred Questions Nos. 1262, 1263, 1271, 1272,
1273 and 1277 (a)(ii), asked by Sri K. B. Jinaraja Hegde, on the 22nd
March 1945

NzED or PusrLic BoxpEp WaArEHOUSE IN NORTH KANARA DIsTRICT

No, 1262.—(a) and (b).—There are several private bonded warehouses in North Kanara Dis-
triot and these adequately meet the requirements of the trade. If at any time the need is felt
for more private bonded warehouses or a public bonded warehouse the Collector of Central
Exoise, Bombay, would be prepared to consider applications for licences from suitable persons.
The decline in the tobacoo e in the SBouth Kanara District cannot, however, be attributed
to insufficient bonded warehouse accommodation in North Kanara District since traders in the
latter District are now bringing tobacco in bond from such large centres as Sangli, Kolhapur,
Nipani, Ellore and Bezwada instead of from the South Kanara District.

WeTTING OF ToBA0OO BY BONDED WAREHOUSE KEEPERS IN MANGALORE

P No. 1263.—(a) Certain varieties of tobacco warehoused in Mangalore are capable of being
. used both for chewing and for the manufacture of snuff. When assessment of such tobacco is
. olaimed at the rate for chewing tobacco, which ia lower than the rate applicable to snuff tobacco,
Z* the warehouse officer requires that it should first be treated with water in order to render it
unfit for manufacture into snuff. Duty is charged only on the net weight of the tobacco at
- the time of clearance.

(b) This procedure is permissible under rules 143 and 159 or the Central Excise Rules.

Accgss TO WATER Resources wiTHIN REQUISITIONED LANDS AT KUMBLA

No. 1271.—(a) In the interest of military security, persons wishing to enter areas
. which are declared ‘‘protected places’ to take water for irrigation purposes are required to
. obtain permits. The Revenue Divisional Officer was instructed to issue permits in consultation
with the military authorities. °
(b) Compensation will be paid in cases where an interference with irrigation faocilities has
oocurred.

!gf GRIEVANCES RN COMPENSATION, ETO., OF OOOUPIERS OF REQUISITIONED LaANDS

; AT KuMBLA

4 No. 1272.—(a) Work in connection with requisitioning began in August, 1944 and the areas
I;l;)gh completely evacuated and handed over to the military authorities by the lst February,
_ (b) and (¢) A sum of Rs. 1,07,439/7/5 was paid in cash in advance. Under the instructions
issued by Government, Collectors are authorised to make advance payments even where an
agreement cannot be reached in regard to the amount of compensation.

(d) Buch compensation as may be admissible will be paid by Government.

GRIEVANCES RF COMPENSATION, ETO., OF OCOUPIERS 0OF REQUISITIONED LANDS
AT KUuMBLA
i No, 1273.—(a) and (b) Compensation is assessed in accordance with the principles laid down
in section 19 of the Defence of India Act.
(0) The oomﬁennt.ion varies according to the quality of the land.
__{d) Out of the total compensation of Rs. 1,68,108/2/9 (murri.nghnnd non-recurring) to be
%:lod in advance, a sum of Rs. 1,07,439/7/6 has been paid in cash and the balance kept in deposit.
m this it appears that the majority of occupiers and owners of the lands have accepted the
compensation offered to them.
(e) An arbitrator has been appointed in one case. For other cases arbitrators will be
appointed when the Colleotor reporta that their appointment is necessary.
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Powrr or GOVERNMENT oF INDIA TO WITHHOLD IN INDIVIDUAL Cases or
PENSIONS, ET0., OF INDIAN RANEKS

No. 1277 (a)(ii).—There were no similar provisions in the 1923 and 1928 editions of the Re-

gulations. The approval of the Becretary of State was obtained in view of the additional power
needed to meet the situation at that time. '

Information promised in reply to part (c) of Starred Question No. 1837, asked by
8ri K. B. Jinaraja Hegde, on the 26th March 1945

RaATION PER ADU’Li‘ LABOURER IN OERTAIN AREAS
(¢) Cardamon Estates too, enjoy this concession.

Information promised in reply to Starred Question No. 1398, asked by Mr. Ram
Narayan Singh on the 27th March 1945

K1ve’s PREROGATIVE To ST0P WiR COMPENSATIONS, ETC., IN RESPECT OF CERTAIN
InpiaN PersoNNEL OF INDIAN FOROES

The powers conferred on the Government of India are not derived from any particular
qunl Warrant but from the inherent power of the Crown to prescribe such conditions as it may
think fit to govern its gifts and bounties within which category pensions fall.

In view of what I have stated above, parts (a) —(c) of the Honourable Member's question
No. 1306 do not arise, but I might-explain tgat the Government of India now poasess rule-making
powers in t of Indian commissioned officers, Viceroy’s Commissioned officers and Indian
other ranks of the Indian services. King’s commissioned officers of the Indian Army, of whom
ﬂ;ﬂgouatr: a certain number of Indian officers, fall within the rule-making powers of the Secretary
o .

b ‘Part (d) of the question does not arise nor are the sections of the Acts quoted relevant to
e issue.

Information promised in reply to Starred Queétion No. 1419, asked by Hajee
Chowdhury Muhammad Ismail Khan, on the 28th March 1945

TRAVELLING ALLOWANOE PAID TO OERTAIN TIOKET INsPBOTING STAFF ON EasT
. INDIAN RATLWAY

(a) and (b) On detailed investigation it is learnt that there were only four cases, on the Asan-
sol and Moradabad Divisions, in which ticket inspecting staff were allowed travelling allowance
on the basis of the current orders owing to mis-apprehension-in some cases and to d:::ﬁit a8 to the
interpretation of rules in others. These cases have since been settled.

Information promised in to Starred Question No. 1427, asked by Syed Ghulam
Bhik Nairang, on the 28th March, 1945

INTER-DIvISIONALLY WOREKED PAssENGER TRAINS ON NORTH WESTERN RAILWAY

(a) Yes, certain selected through passenger trains are worked by Guards inter-divisionally.

(b) Inthe event of a shortage of night-vision failed Guards, who normally work as Luggage
Guards, senior Guards, Grade 11, are sometimes deputed for the purpose.

{6) No, the trains are ordinarily worked by Grade III, Guards of the Lahore Division and it
is only in cases of emergency that senior (and not the most junior) Grade II, Guards are utilized
in their place.

(d) The reply is in the negative ; the senior Grade II, Guards of the Delhi Division are deputed

to work as Luggage Guards and also incharge of trains. On very rare ocoasions they may be called
upon to work long hours,

(¢) No, unleas their action involves a deliberate breach of discipline.

(/) The telegram or the subsequent reminders referred to cannot be traced as having been
received in the General Manager North Western Railway’s office. In view of the reply given to
parts (0) and (d), the Administration do not consider further action necessary.
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Information promised in reply to part (c) of Starred Question No. 1434, asked
¢ Mr. N. M. Joshs, on the28¢h March 1945 o

INSTRUOTIONS AUTHORISING RATLWAY ADMINISTRATIONS TO REDUCE AN EMPLOYER
10 LowEr Post

Government are informed that 50 petitions were filed in respect of alleged itlegal reductions
or deductions from wages during the period referred to and only 3 of these were decided in
" favour of the petitioners.

g_qummation promised in reply to Starred Questions Nos. 1‘437 and 1438, asked by
Sardar Sant Singh, on the 28th March 1945

TRAINING FOR SECTION CONTROLLERS’ JOBS ON NORTE WESTERN RAILWAY

No, 1437.—(a), (b) and (f). The BSeleotion Board at the Headquarters of the North
& Western Railway, at the time of interviewing BStation Masters and Assistant Station
i Masters, Geades I to III, for promotion to Grade IV, also interviews Quards and Yard
t« Foremen who have passed the P.l Course and such commercial staff who were originally
& drawn from Transportation staff and have had adequate Transportation traini and ex-
4 perience. From all these categories, a list is drawn up of persons consid: suitable,
rovigsionally, for Section Controllers’ duties. The men so selected are given training
# in a Control Office and are required to appear for a final examination at the end of the
¥ oourse. After qualifying in Control duties, the staff are tried in short term vacancies of
# Bection Controllers on their respective Divisions, and it is the duty of the Divisions to
i determine the suitability or otherwise of the staff for promotion as Bection Controllers,
%, For this se they may hold such written or oral testa as thog congider necessary before
% making mo recommendations. The staff considered suitable by the Divisional Buperin-
‘i tendente, for promotion as Beotion Controllers are sent before the Headquarters BSelection
 Board for final selection.

(¢) and (d) I understand that in view of the deterioration of efficiency of Control staff
on the Karachi Division, the Divisional Superintendent, Karachi, found it expedient to
convene a Selection Board in November, 1044, preceded by a written test, to determine
the fitness of staff for promotion as Bection Controllers.

Tl

e

(¢) The cases of the 12 candidates who refused to sit for the written test, who, it may be
explained, had not been considered suitable for promotion by a previous Belection Board held in
the Divisional Office, Karachi, in Auguat, 1944, were duly considered by the Divisional Buperin-
tendent, Karachi, on the basis of the results obtained by them at the selection in August, 1944,
but they were not recommended as suitable candidates to be considered by the Headquarters
& Belection Board. No penalty such as withholding of promotion, was inflicted on them. The
" last portion does not arise.

ProMOTION AS SEoTION Conmm:nq ON NorTH WesTERN RAnmway

No. 1435—(a) Belection was made from amongst the staff who were eligible and had qualified
in Course P-1 and Contrcl. In making the selection due consideration weas given to various fac-
tors including practioal experiance, though the latter would not be considered the sole determining

factor.
(b) The statement below given the required information.

(¢) The instructions issued by the Railway Board on-the subject of appointment md training
of Control staff provide for ensuring efficient control arrangements on railways.

' Information promised in reply to part (¢) of Starred Question No. 1439, asked by
Dr. Sir Zia Uddin Ahmad, on the 28th March 1945

' New ExPERIMENT RE TickeT CHECKING ON OUDH AND TIRHUT RAILWAY

{¢) No, although resulte were not as goods as had been hoped. Thig scheme was introduced

88 an experiment with the object of combating the evil of ticketlesa trdfvel in accordance with a

ion made at a meeting of the Central Advisory Council for Railways. It was, however,

wi wn as it was found that the work done by the Train Bupervisors could by arrangement
be equally well performed by other existing staff. The question of any loss does not arise.
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Information promiséd in reply to part (¢) of Starred Question No. 1444, asked by
Qazi. Muhammad Ahmad Kazmi, on the 28th March, 19045
RECRUITMENT TO PosTS AND TELEGRAPHS ACCOUNTANTS’ CADRE .

Statement showing the scale of pay ond actual pay drawn by the S. A. 8. borrowed officials
. before and after coming over to the P. & 'I'. Accountants’ cade

ame of 8, A, B, officials bor- Before tansfer to the P.&T. After tranafer to the P, & T. Acoountants’
WN from the P. & T. Audit Aecountanta’ oadre eadre,
Boale of pay Actual Scale of pay Actual Dgl Ay,
pay pay 1
Ras. Rs Ra. Ra Rs.
1, Mr, B, K. Gupts . . 220—20—BO0 240 220—20—500 240 30
2. Mr, 8, 0, Mondal . . 60—8—140—0—280 208 220 20
8. Mr. G. C. Mukerjee . B80—8—140—8—280 220—30—500 240 20
4. Mr,. 8, E. Rudra, . . 00—B—140—0—230 208 220—20—500° 220 N
5. Mr. N, Nl?lltllm . . 40—6—100—5—176 176 180—20—3810—156—400 100 20
6 Mr. M. L. hﬂ'ﬂl‘n +  0—6—140—5—200 148 200—20—600 200 20
7. Mr, nath . B0—6—140—5—200 104 200—20—500 200 20
o Mr. 7 Saberjes | $90-20-800 .10 300 39020800 300 ot
. Mr, Pasu .
100. Mr. V. nz-mt:zll:ﬂl! . &b—B8—76—5—146—5 76 150—156—876 150 20
11, Mr. N. Bamachandran . 46—B8—T70—b5—145—b5 76 160—16—875 150 Nit
12. Mr, K, B. Deshpande. . &5—‘18675-—6-—1{5—-5 76 1560—15—3875 160 . (1]
18, Mr. Naganathan . . GU—;EH’—C—IBH 120 190—20—310~—15~—400 190 80
. Mr, 8, K, Ben Gupta . 60—8—140—06—280 146 220—20—500 220 30
u. Mr. Profulls Chandrs Roy  40—6—90 60 176—156—400 176 Nid

Information promised in reply to part (d) of Starred Question No. 1469, asked by
My, Abdul Qaiyum, on the 29th March 1945

AREA UNDER IRRIGATION IN BALUCHISTAN
(d) Yes ; the amount advanced was Re. 17,200.

Information promised in reply to Starred Question No. 1480, asked by Mr. A. S
f Narayana Moorty, on the 29th March 1945 oy

FooDSTUFFS DESTROYED IN BENGAL

10,012 maunds of foodgrains of the value of Re. 1,33,747 are reported to have been destroyed
in Bengal in 1044.

Information promssed in reply to Starred Questions Nos. 1611 (d) and 15612, asked by
8ri K. B. Jinaraja Hegde, on the 2nd April, 1945

MiiTaARY PUNISEMENT OF REDUCING TO LOWER RANK ¥OBR OERTAIN CORPS

No. 1511.—(d) The case referred to in the letter quoted by the Honourable Member in th
(d) of the question is not covered by the answere to parts (a) to (0) thereof. Bubedar Lekh-Raj,
to whose case the letter relates, was holding the substantive rank of Jemadar in the 2/8th Delhi
Regiment. In 1919 he was attached to No. 9 Labour Corps in which he was granted the local
nnin;f Subedar wishout pay and allowances of that rank. The grant of looal rank does not en-
title the holder thereof to the pay of that rank. BSubedar Lekh Raj was not therefore entitled to
the pension of his local rank, but waa discharged on the pension of his substantive rank of Jema-
dar. There is no case for the revision of the orders contained in the letter.

REFUSAL TO REVISE CASES TURNED DOWN BY AUTHORITIES AT GENERAL
HEADQUARTERS

No. 1512.—1 have since seen & copy of the communication from the Controller, which was
referred to by the Honourable Member in part (b) of his question, but I am unable to agree that
it affords an instance of the allegation made in part (a) of the question.

As the Honourable Member must doubtless be aware, a time limit existed for the considera-
tion of claims arising out of disabilities al to be attributable to the Great War. This date
was the lst July, 1932, Officers Gommmdmg_wm. however, vested with disoretion to investi-
gate and forward olaims received for the first time after the prescribed date, provided they were
satisfied that special reasons existed justifying such a course.
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This ex-Sowar’s olaim, to which the Controller’s communication refers, was first cansidered
and rejected by the authorities at Army Headquarters in 1917. He next appears to have first
petitioned in January, 1943, about 10§ years after the prescribed date from which claims became
time-barred. It is now nearly 28 years since the case was rejected in 1917 and Government do
not, therefore, proposed to take any action in the matter.

The Honourable Member can rest assured that not only do pension claims receive sympathe
tio consideration but that in considering such olaims, Government invariably keep before them
all the orders ing on the subject. I would, however, explain that clause II of rule 79, Pen-
_sion Regns., India, Part II1, promulgated by amendment No. 13 of October 1941, relating to the

* entertainment of olaims and to whioh partioular rule the Honourable Member is probably alluding,
4 1 lays down a limit to the amount of arrears which may be sanctioned and does not affect the time
¥ bar prescribed for the consideration of Great War disability pension olaims.

-

e

%% nformation promised in reply to Starved Queations No. 1648 and 1647, asked by Shaikh
3 Rafiuddin Ahmad Siddiquee, on the Srd Apnl 1945
Lapy TiogET COLLECTORS APPOINTED IN ALLAHABAD DrvisioN, East INDIAN

Ramway
No. 1646.—(a) Four. .

] (5) The reply to the firet portion is in the afirmative. As regards the latter portion, three
advertisamant were issued during 1944, Applications from Muslim ladiea were received only in
response to the last, and of the three ladies who 80 applied, only one appeared for the interview.
¥ " (o) The only Muslim lady candidate who appeared before the Selection Board was not con-
sidered suitable.

ey

W2

i

E

APPOINTMENRTS MADE IN GRAIN BHOPS IN ALLAHABAD DrvisioN, East INDLAN

Ramway
== No, 1647.—(a) and (b) The required information is as follows :
R On pay upto Re. 50 On pal,{.from Ra. 51 On pay from Rs. 101
’ to Rs. 100 upwards
Coramunity By By By By By By
direot promo- direct  promo- direot promo-
recruit- tion recruit- tion reoruit- tion
ﬁ ment ment ment
% ,Muslims. . . 10 3 1 18 2
{ Boheduled Castes . . 2 1 2
I Hindus i % . 19 11 51 1
Total . . 381 18 1 72 X 3
Grand Total ; 46 78 3

(e) No.

-' Information promssed in reply to Starred Question No. 1660, asked by Khan Baladur
Shaskh Fazl-s-Hag Piracha, on the 3rd April 1845

NON-GRANT OF ORRTAIR ALLOWANCES TO RaTILWAY BOOEING CLERES,

(@) Yes ; on the North Western Railway, Guards, who have not been brought under the
Hour of Employment Regulations, are allowed a full day’s pay, in addition to any mileage
earned, for one or more journeys commenced or finiahed on Sundays or on holidays granted on
acoount of New Year's Day, Christmas Day, King Emperor’s Birth Day and Good Friday. Book-
ing Clerks are entitled to their periodic rest in acoordance with the Hours of Employment Regula-
tions.

(b) Goods and Parcel Clerks employed in certain transit sheds are allowed transit allowances
for days during which they perform trensit duties. Booking Clerks at junction stations have not
to work under the same difficult conditions a8 Goods and Parcel Clerks doing transit duties and
are not eligible for an allowanoce.

(o) Does not arise in view of the reply so (a) and (b) above.

Information promsised in reply to part (c) of Starred Question No. 1561, asked by
Mr. Satyanarayana Moorty, on the 3rd April 1846
ReCENT TBAIN AOCIDENT NEAR KARACHI

The Bind Government have advised the N. W. Railway Administration that a Magistorial
Enquiry into the Jungshahi accident will be held. :

3
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Information promissd in reply to Starred Question No. 19045, asked by My. Kailash
o ‘Bihﬁm,aaﬁeﬁkdprﬂ,lm

PAYMENRTS 70 CONTRACTORS FOR SILT CLEABANCE AT CHANDEAWAL AND WAZIRABAD,

(a) Yes, exoept that the figure for 1043-44 was Rs. 19,700. .
(b) Owing to increase in the cost of labour and the fact that unusually extensive silt clearance
-works were undertaken in 1944-45, the expenditure for that year was Rs. 54,470.
(6) No. Fresh tenders were called for.

(d) No. Bilt is removed when dry as well as while still wet, depending on what is most con-
venient. Bilt'removal is paid for at different rates depending on whether it is wet or dry.

(¢) No. The rate paid during 1944-45 was annas eight per hundred o, ft. for dry or semi-dry
:silt and annas twelve per hundred c. ft. for wet silt for each additional chain
(/) Doea not arise.

Information promised in reply to Starred Question No. 1627, asked by Mr. S. K.
. Hosmans, on the 4th April 1945

MALPRACTIOES BY CANDIDATES AT ELROTIONS TO SHAHDARA MUNIGIPAL COMMITTEE

A reference is invited to the reply to Question No. 457 asked by Mr. Muhammad Azhar Ali
on the 21st February, 1945. The arrests and convictions were in respect of one of the wards
{Ward IIT) only. Thene are ised methods by which a municipel election can be o

hallenged
and there can be no question of disqualifying any candidate except in accordance with the pree-
oribed procedure.

Information promised in reply to a Supplementary Question o Starred Question
No. 1638, asked by Sw Abdul Halim Ghuznavi, on the 5th April 190456

JomnT STOoCK BANES APPLYING FOR FINANOIAL ASSISTANOE OF RESERVE BANE
or INDIA

* Eligible assets '’ are assets which are eligible for rediscount and for advances by the Re-
serve Bank under the Reserve Bank of India Act and are enumerated in 8. 17 thereof. They do

not cover all the aseets that banks can possibly furnish but they do include all assets which central
banks are usually authorised to discount or advanoce against.

Information promised sn reply to SuWWm Question to Starred Question
No. 1644, asked by Mr. Sri Prakasa, on the 5th April 1045

DrrExTION oF MR. BRiy KISHEN CHANDIWALA OoF DELEHI
Statement

1. Newspapers published in Delhi are not being provided o Mr. Brij Kishen Chandiwala.
The question of providing these to him wae taken up by the Chief Commissioner, Delhi, with the
Punjab.Gqvernment but they expreased themselves unable to allow this special conoession,
Delhi newspapers not being on their approved list. N

2. Mr. Brij Kishen Chandiwala is in & satisfactory state of health exoept that he has got four

local sores (Dermal Lieshmaniasis) on the right hand aad the right fore-arm for which Lie i getting
proper treatment.

Information promised in reply to Starred Question No. 1659, asked by Mr. 8. K. Hosman
on the Gth Apnil, 1945

ProTEOTION OF TRAVELLING PUBLIC FEOM HARRASMENT BY POLIOE AT JUMNa
Bripar, DELEI

Government do not think that the public are harrassed. If however, amy person hasa com-
ghint to make regarding the behaviour of the staff employed for checking passengers and goods at
umna Bridge, it is open to him to represent the matter to the proper authorities. If in any
case the person concerned is in doubt to whom he should make his complaint—the staff at the
Bridge includes not only officers of the Delhi Police but members of the Enforcement Staff working
under the Director of Civil Bupplies and officials of the Delhi Municipal Committee—the Deputy
Commisgioner of Delhi will always receive complaints and transmit them to the proper quarter
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Information promised in reply to Starred Question No. 1689, asked by Mr. H. A. Sathar
" H. Essak Sast, on the 6th April, 1945

CoAsrL AxD CHROMIUM MINES IN BALUCHISTAN

(a) Coal is found and is estimated to be present in considerable quantities at SBhahrig.
® (b) The coal minoes are divided into 11 leases, 7 of which are leased to private companies,
(9 yiz. Mosars. Mullick Willayat Hussain, F. B. Patel, R. 8. Tikamdas, the Menck Colliery Company,
K. B. 8ardar Ghulam Mohammad Khan Tarin, while 2 are managed by the Baluchistan Adminis-
tration and the remaining 2 are vachnt. The chrome mines have been leased to Baluchistan
Chrome Company, Limited, and Messrs. B. D. Patel and Company. ' '

(¢) Royalties received from the Coal and Chrome mines during the year 1944-45 amounted
te Re. 22,279.14-0, while the net profit from the working of the Baluchistan Administration's
leases during the year 1043-44 was Rs. 4,140.

Information promised in reply lo parts (b) and (c) of Starred Question No. 1872, asked
by Mr. Lalchand Navalras, on the 6th April, 1945

COMPLAINT OF SHORT WEIGHMENTS AT RATLWAY GRAIN SHOP, MALAEWAL

(b) and (¢). Government are informed that the Grain Shop Manager, Cash Memo Clerk and
one cooly of the Malakwal Grain Bhop are under trial under Sections 408/411/414 1. P. C.

i .

Iﬂfonnatibn promised in reply to parts (b), (c), (d) and (e) of Starred Question No. 1674,
asked by Sri K. B. Jinarajs Hegde, on the 6th Apnil, 1945

Low Wages oF CooLIES AT ARAVANEADU CompITE Facromy

(8) No. Our enquiries show that the wagee paid to unskilled workers employed cutside the
faotory are generally lower than the figures mentioned in the Question. - i

{¢) The number of coolies employed on 0-8-0a day on Tth April 1045 was 736, and consisted
of 732 men and 4 women with leas than six months’ service. The number of codlies émployed on
0-6-0 a day on the same date was 121 comprising 23 boys and 98 women with less than six month’s
servioe. All coolies employed at the factory received in addition dearness allowance at the rate
of Rs. 11 p.M. which has since been raised to Rs. 14 P.M.

(d) Bome ooolies working in the Stores section have to shovel coal. For this work they were
and are aupplied with protective clothing. No suspension of the issue of such clothing waa or-
dered, but, for a period year, issues were prevented as we could not get the cloth. The practioce
of providing black sarees for women coolies was discontinued when the factory ceased to employ

on handling coal. Now that some women are again required for this work, protective
olothing in the form of sarees will be issued to them when so employed.

(e) None. It is not customary for coolies to resign their employment. Normally those

wish to cease work at the factory do so without giving notice no action is taken to retain
them in employment against their will. :

Information promised sn reply to parts (a), (b) and (c) of Starved Question No. 1695,
asked by Sri K. B. Jinaraja Hegde, on the 9th Apnil, 1945

Grow MoRE Foon CONTRIBUTION GIVEN TO MADRAS GOVERNMENT.

(éi The amounts spent on the Grow More Food schemes during 1944-45 in the districts of the
Nilgiris, Malabar and South Kanara are as follows :—

Res.
The Nilgiris . . . . . . . . . . . . 3,753
Malabar . . . . . . . . . . . . 20,073
Bouth Kanara . . . . 10,5680

(b) and (c). No tube wells or surface wells were sunk in these three districts during 1944-45
At of the grant sanctioned by the Government of India. Nor was any expenditure incurred in
wWhese districts on emergeney irrigation schemes. .

Information promised in reply to part (a) of Starred Question No. 1696, asked by
‘ Mr. A. Satyanarayana Moorty, on the 9th A nil, 1945
Cocos BEANS IMPORTED FROM CEYLON

Only 61 owts. of Coooa beans were imported into India from Ceylon during the months of
January and Febru_&ry. 1944.

D
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quomalm promised in reply to Starred Question No. 1707, asked by Dewan Abdul
Basith Chowdhury (on behalf of Dr. Hablburﬂahman),mtkeﬂthdw'l 1945

BaN oN FISEING AT OKHLA BY PROFESSIONALS OF VILLAGE OxBELA

(a) Professional fishermen are allowed to fish everywhere except in the protected waters, as

this would have a harmful effect on fish breeding and in the last report on the general fish supply.

(b) Yee. tations have been made by and on behalf of the professional fishermen t°

warious officers. cannot be allowed to fish in the protected waters for the reasons stated in

ly to part (a) of the question and henoce no further enquiry has been made in the matler,
Ee other part of the question does not arise.

Information promised sn reply to Starred Questions Nos. 1716 (b) and (c)] and 1717
(a) and (c), asked by Ha;ee Chowdhury Muhammad Ismail Khan on the 9th April,
1946

FisumvG AT OxHLAY
No, 1716. (b) Yes. The issue of daily as well as annual permits is now more striotly regulat- -
than before.

(a)Thomunmforthomtofumudpomtauthatthmrnumborilnotoomtuto
have a harmful effect on fish breeding. The Delhi Anglers Association is consulted only in doubt.
ful cases. Without particulars of the oasés in mind, it is not poesible to answer the last part of the

question.

- Lioxxons ronl"mamou()m;

No. 1717. (a) Aocordmgt.ognnwulm mhmﬁmﬂmtn.l Government
servanta were received of which 1 mmpt«iandelemn regards the latter part
of the question, the Honourable Member is referred to the rep gwmtnput{o)of his question

No. 1716. The general conditions for the great war renewal of licences apply equally to Govern-
ment servants and to others.

(¢) Ex-Members of the Delhi Anglers Association can apply direct for a permit in the same
‘way as anyone else and such applications are dealt with on their merita.
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Information promiaed in reply fo Unstarred Questions Nos. 139 and 140, asked
Mr. 8. K. Hosmans, on the 9th April, 1045 ° b

DISCRIMINATION BETWEREN EUROPEANS AND INDIANS A8 REGARDS FISHING AT Onnu

No. 139.—(a) No. There id no racial discrimination in canneetion with this matter.

tb) No. No enquiry ie considered necessary as there is no dllbnmmanon *
{¢), (d) and (¢). No.

IDISCRIMINATION Br.'rwm Etmomns AND INDIANS AS REGARDS FISHING AT Otm
No. 140.—(a) No.
(b) Does not arise.

Information promised in reply to Starred Question No. 1747, asked by Mr. Lalchand
Navairas, on the Y0th Apnil, 1945
AResSsT OF MR. J. T: SHAHANI, ETC., AT PoONA
(a) Mr. Shahani and his son werc arrested on 2lat Jamwn 1943. Hisr wife’s brother,
Mr. Malkani, was arrested on 26th August, 18043, The arrests werc made under rule 128 of the
.Defence of India Rules, 1939, and under the orders of the District Superintendent of Police,

“Poona.

() No. An order under section 239 of the Cantonmentr Act, 1924,-wux served on Mra.
Shahani on 26th March, 1943, directing her to remove herself from the cantonment within seven
days of the receipt thercof. She left the cantonment on the 30th March.

{¢) Government's information is that Mr. Shahani does not own a shop or a residential house
in the cantormment area. The shop is rented in the name of ** Modern Book Stall *’ of which Mr.
S8hahani is the proprietor.

(d) Yes. The shop was placed out of bounds for troops.

(e) After their release from jail Mr. Shahani and his son were not permitted to enter the cgm-
tomment, a8 an order under Section 239 of the cantonments Act was in forco against. them, The
ben on Mre. Bhahani, excluding her from the cantonment was, however, removed m October, 1944
and she managed the shop with the assistance of her daughter.

(f) The Area Commander informe#l the Coliector of Poona.on the 18th June, 1846 that he kad
no.objectidon- to Mr. Shahani being allowed to return to Poona, provided he gave an assuranve
thit he would cohduct his affairs # a nmnarnon«nb;ecnonsbﬂe to the military authorities.

Information promised in reply lo Siarved Question No. 1750, asked by Mr. Muhammad
Hussain Choudhury, on the 18th April, 1045
INSPECTORS AND. H.uw AssiSTANTS IN ImcomE Tax: Dnmm UNDER PoNiAB
CoMMISSIONERSHIP
(a) and (b). The statement bthw gives the imformatién mqu?d :

Permanent Inspectors ‘Perminent Bend -Ascistante
F.A. Mat.. Non- Total F.A. Hltn Nan- Tofal
Community Gr. I: Mat. Gr. Ior Mat.
. A.

¢ .. . . 10 85 3 1 1® 2. 1 2 3
ms. . . . 12 2 1 . 15 .. 18 ..
Ce e 1 .. z .. 3 .. TR S

Ty s I e e .

‘aed

Ium;pmnﬁadmrqiyio&aﬁd Quegtion No. 1762, asked by Mr. Amﬁ,a
¢ Mohun- Dam; on the 108k April, 1945

eourmtunon MoxEY To INHABITANTS OF VILLAGES OF AKNOLIA AND

CHUNARGGHAT
= (a) As. regards Akhaelia 80 per cent. of full compensation was paid in Desember, 194¢. As
L t about half the total amount of com ion was paid before June, 1945.

Payment would have been completed in both the projects, had it not been held up by derequisi-
tioming proceedings initiated for restoring the lands to the original owners.
(b) and (¢) Do not arise. -

(d) ‘T regret that in the absence of the name of the individual I am unable to answer this

part of the question.

Information promised in Zfly to Starved Questions Nos. 1778 (b), 1770 (b) and 1780
(c), asked by Mr. N. M. Joshi, on the 11th April, 1945
TrAIN CLERES RECRUIMED THROUGH NORTE WERSTERN RAILWAY SERVICE CoMMISsION
No. 1778.—(b) 75, but the resignations of 65 orly were docepied.

Il

N
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TeaN CLERES 0N NoRTH WESTERN RAILWAY PROMONED se GUiRSs

No. 1778.—{b) Toa r of Troin Clerks promated from Grade I to Grede LI, Gesde LI
to Grade III and Grade III to Grade IV is 132, 21 and 2, respectively.

Seomraan'oF Tra¥rs CLerXs ON NorTH WeEsTERN RATLWAY
No. 1780.—(c) No. Trains Clerks are not normally required to work extra hours for a long
Telisvimy

period, temporary shortages in this category haing met by wti wtaff pf other
categories. ,
Information, promssed in reply to Starred Question No. 1785, asked by Sasdas Mangal

Sengh, on the 11%h Apri, 1945
Burorear LaDy's HigH HANDEDXESS AT AMBALA CANTONMENT RalLwax SewrioN
(a)and {b) K covering not ondy the 24th March (thé date of the névws.

iries: were made
aph published in the Desly 4j) but from the 13th March to the 24¢h March hut mo such
mfueﬂuﬂtioﬂeﬂ oum be nnﬂ‘ ‘bol'hn.ve occurred at Ambala Cantonment station.

GOYERNOR GENERAL'S AGS8ENT 70 BILLS :

Secvetary of the Amembly: Sir, I lay on the fable a statement showing the
Bills whieh were passed by both Chambers of the Indian Legislature during the
Bufiget Session, 1945, and which have been assented to by His Excellency the
Goverubr General under the provision of sub-section (1) of section 68 of the
Government of India Act, as continued by section 817 of the G(overnment of
India Act, 1985: '
: Biatement
(1) The Indian Tea Control (Amendment) Act, 1845.
(2) The Code of Criminal Procedure (Amendment) Act, 1945.
(8) The Faoctories (Amendment) Aet, 1945.
(4) The Indian Companies (Amendment) Act, 1945.
.(6) The Indian Merchandise Marks (Amendment) Supplementary Act, 1945.
(6) The Repealing and Amending Act, 1945. .
(7) The Indian Army (Amendment) Act, 1945, - -
(8) The Indian Air Force (Amendment) Act, 1945.
(9) The Indian Patents and Designs (Amendment) Act, 1945,
(10) The Mines Maternity Benefit (Amendment) Act, 1945.
(11) The Aligarh Muslim University (Amendment) Act, 1945.

POINT OF ORDER RE DROPPING OF QUESTION HOUR.

Shri 8ri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rursl): Sir, I rise on & point of order. I should like to draw your attention to
paragraph 81 of the Manual where it is laid down that it is obligatory that the
first hour should be available for questions; and that provision is not being
followed todav. From the circular that has been issued to us T gather that it js
not going to be followed for a whole fortnight. T think that is going against the
law. In the circular that was sent out to us, it is said that it was not possible
to do anything until a President is elected. When everything else can be done
without a President, including the issue of circulars, I do not see why this too
cannot be done. I should like to draw your attention to sub-section (8) of section
22 of the Government of India Act where it is said:

“ While the office of President ia vacant, the duties of the office shall be performed by the
Deputy President, or, if the office of Deputy President is also vacant, by such memrber of the
Oouncil as the Governor General may in his discretion appoint for the purposs,” ete.

So the provision of the law is'very clear, that some one could have functioned
as President and prevented the deprivation of a valuable right which the
Members have the right of interpellation,—for a whole fortnight. T therefore
think that you might give your ruling on the subject so that this may not be
repeated. We may be helpless today but we do not want to be helpless for-
ever.

Mr. Ohairman: Has the Government Member anything to say on this point?
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The Honourable Sir Edward Benthall (Leader of the House): 8ir, it is a
matter for the Chair to decide, but, I understand, the Chairman cannot decide
anything out of the Chair. He can only decide matters in the Chair but cannot
decide anything outside the Chair.

Shri Sri Prakasa: That seems to be a conundrum. The Chairman performs
all the functions of the President when he is in the Chair.

Mr. Ohairman: The position is this:

In Rule (4) on page 119 of the Manual of Business and Procedure, you will
find that— . . .

“The Deputy President and Chairman of the ‘Aseembly and " person appointed
by the Govmg;-Gmmlt.o pn:agz over the Counoil mmiwaé?m Pmdg?ahll.
when Minﬂ-.:m the Assembly or the Council, as the oasq may be, have the same
powers as the iden&whonnom?’in&mddlrd‘mh the President in these rules
shall, in these circumstances, be to be references to any such person so presiding.”

When I am presiding I cannot admit questions; the President only can admit
questions. Therefore questions could not be admitted.

Shri Sri Prakasa: I was pointing out to section 22, sub-section (8), of the
Government of India Aect, according to which the Governor General can in his
discretion appoint a person to act as President. There is neither a President
nor a Deputy President at the moment.......... *

8ir George Spence (Secretary, Legislative Department): May I say that the
section which the Honourable Member has just been reading is in Part II of the
Act which is not in force. .

8bri Sri Prakasa: If you will kindly read the Manual of Business and Proce-
dure, under the heading ‘The President’, Chapter IIT at page 7, you will find
that the Government of India Aect, 1935, is really in force in this matter,

Sir George Spence: Government of India Act, 1935, Ninth Schedule.

Shri Sri Prakasa: Ninth Schedule is part of the Act.

- 8ir George 8pence: Section 22 ie not in the Ninth Schedule.

Shri Sri Prakpsa: Then what happens?

Mr. Chairman: I am sorry that the Honpurable Member is inconvenienced by
not having a question hour, but according to the rule I have read I am unable to
admit questions. Until your President is elected, I am afraid you will have to
have patience: That is according to the rules, and I am very sorry 1 cannot do
anything to help my Honourable friend in this matter. We all regret at the
entertaining hour having been deleted from the agenda. )

. Maharajkumar Dr. 8ir Vijaya Ananda (United Provinces: Landholders):
Does it mean that you will not admit adjournment motions and so on.
Mr. Chairman: It does not mean that.

Sri M, Ananthaseyanam Ayyangar (Madras ceded Districts and Chittoor:”
Non-Muhammadan Rural): You can now decide about the questions..........

Mr. Chairman: I am presiding as Chairman. I have ruled that the Chairman
eannot admit these questions. I regret it, but you will have to have some
patience.

Shri Mohan Lal Saksena (Lucknow Division: Non-Mubammadan Rural): -
Will vou kindly tell us why after the President is elected, the official side wants
ten more days.

Mr. Chairman: The President must have time to consider these.questions.
Theyv will be printed and placed befare your President when you have elected
one: .
Shri 8ri Prakasa: May I know who is to decide the amount of time the
Prasident will need?

M. Chairman: He will decide that himself.
8hri 8ri Prakasa: The office has already decided this for him.
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" Seth Govind Das (Central Provinces Hindi Divisions: Non-Muhammadan):
The (Government of India have ‘got their own Press. They can print the
questions within two days. .
Mr. Chairman: We are following the same procedure as we did in 1935.

PAPERS LAID ON THE TABLE

WuITE PAPER ON CENTRAL GOVERNMENT'S PoLIOY ré PARTICIPATION OF STATE
’ RaiLways IN Roap Moror TRANSPORT
~ ‘The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port): Sir, I lay on the table a copy of the White Paper on the policy of the
Central Government in respect of the participation of State Railways in Road
Motor Transport together with a statement showing the progress made in the
formation of Joint Companies in the various parts of India.
I am doing this in fulfilment of the undertaking given in the last Session to
keep the House informed of progress in thismatter.

: . ‘ WHITE PAPER"”
The policy of the Central Government in respect of participation of State Raslways in road motor
transport

1. Objects.—(1) The aim of the policy outlined in this Paper is briefly to ensure the best use
of the dual means of rail and road transport each being used to ita best inherent advantage, com- -
plementary to the other ; avoiding, on the one hand, artificial restriction of the number and
of road passenger vehicles, and, on the other, the economioc waste as for instance in the duplication
of servioes which is a corollary of competition solely for gain, for which the community must pay
" and which would be apparent not only in possible bankruptey of road concerns and'in depletion

of railway earnings, but also in slowing up of road and railway development. The attainment
of these objecta will be sought by any promising means. Working agreements between the road
and railway interefts as to routes, rates and fares will be essential in any case, more espeeially

" where the road and railway are parallel. But experience has shown that adherence to such agree-
ments when the two services are entirely distinct and separate is difficult to ensure and that dis-
putes frequently occur in practice. Such agreements are no substitute for the close co-ordination
which can be obtained from discussion on common ground in the Board room of a Company.
The opinion of the Government of India ia therefore that the most promising and comprehensive
method of co-ordination is to be found in some fusion of financial interests, lacing the element
of gain as the main incentive in competition by healthy rivalry on the basis of service and supple-
menting control by Transport Authorities with those mutual adjustments which naturally follow
from pooling of financial interest.

(2) The essence of the plan ia the same whether both means of transport are privately owned
as in the United Kingdom or, as in India, one is owned by the State. Were both means owned by
separate compartments of the State, that is, if Provincial Governments owned and ran road trans-
port, the need for effective co-ordination would be still greater.

(3) The method of co-ordination to which this Paper mainly refers is the formation of road
transport Companies, primarily for passenger traffic, in which the existing operators, the Indian
Government Railway serving the locality, and, where it so wishes, the Provincial Government
hold between them a large part of the capital invested in the enterprise. Shares will where margin
exists be offered for Fublic subscription also. : )

2. Lonstituts position o{' Central Government.—The executive authority over motor
transport is Provincial : and all road transport Companies, however owned, will be subject to
control in accordance with the provisions of the Motor Vehicles Act, by the Authorities in the
Provinces constituted in the Provinces under that Act. But the terms on which Indian Govern-
ment Railways negotiate with Provincial Governments and existing operators, and subject to
which Central Government money is invested in these concerns, are lg:r responsibility of the
Central Government. It is desirable therefore that the Central Government should define its

licy in these matters. The definition in this Paper is as precise as the circumstances permit.

ince, however, the arrangements made in any icular case must accord with the policy of

the Provincial Government concerned, and must depend upon negotiations with existing opera-
tors ; there must be elasticity in adopting the general policy to particular cases.

CoNDITIONS OF PARTICIFATION

3. Extent of the interest of the Central and Provincial Governments.—It is not intended that
Railways should normally hold a dominating interest in these companies ; but if their participa-
tion is to be effective for example in offsetting losses of short distance passengers travelling by rail,
and if the railways are to have a due voice in the use of the public money which they have invested
the interest of railways must be substantial ; that is not less than 25 or, normally more than 46
percent. Where the Provincial Government so desires, or where existing operators and the public
do not take up the shares offered, railways may take a larger interest. Certain Provincial Govern-
ments wish to participate also and will of course themselves indicate the extent of their interest.

& TM&&MD}MW&—(]) The basia of the scheme is the replacement of com-
Ppetition for gain by mutual oo tion. It ia the wish of the Central Government that existing
Operatora ahould be fairly in pursusnos of the polioy of co-ordination; but it would defeat
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where suitable. into the' effablishments of
pnor O'ptmu over the public in teking up shares in the new Companits.

(2) eral ment thet, as the prov jp the fature,
&am&ﬂmﬁ one or a few bu mwl:lllrmlyﬁn sunefulphoeex tpq-h? on
isolated routes. Therefore, w}mhnrorno&ru}wnylpntm am ?tho e:)atmg

t.onortheuahmmhmbymoreeﬂmntoomm vHablo. opu!torofthoput

u.rmg’i earned good mo m the use of his vehicle and fro; t
ﬁmﬂy.:mnmoognhathatmm hul‘utummtumw:ﬂothnohm
holdu-mnComnrn y and of that » and that if, in the future, there is no
effective road oq—ﬁlgmﬂx:hu my.jndmnnwﬂrwudym Tn asilessing
what isa ¢ the preeent opérators, it is necesaary to forget the pmﬂt.aoftod.y
Mmhmeqﬂwthwndﬁmmofthoputmdthopmlpecuofthofut The

Pk e
4 &wmm the Vehicles cov by has e o

(3] The authorised oq:utal of theee will have to be d on Jong range con-
siderstion# inoluding the'proportionate holding permitted to the di t parties. But the called

3 capital money at any time will bie' bsed éommercial considerations after a careful survey
requirementa. If the capital of the exllhng operatore is only partly oalled up their returns

the earlier years may be small and the question of the proportion of capital to be called
ﬁmnthedtﬂ'mntppt;umlghthslol\tobedemdedatthoﬁntgmcnlmﬂmgof&hnﬂomp&ny.

5. A . ¢ of assets of existing operators.—(1) It is the lnwnmoruh: the vahwlea“.h md
otharmtao mnmgwnshqﬂd.whawut mmt.nblo,be over on
them. event of the ageets rmit or exconding
m?mmhhﬂh(hmﬁbﬂMhddWMmlM}.m
€xcees could be covered by the issae of debentures in liou of cash should the Company so decsde.
{Z)S‘hglouommhofvdnmanofvohnhmdommhpmpmd—

(o) Vehsclps.—In the case of & new and unused vehicle, the actual cost to the owner i

cost of the body, subject to a maximum in the case of the chasis of the controljed price
-tht?mhhtgemdoﬁwvﬁohthe mymh:m prioce
the valus , Dew at pressnt prices, tion & rate
#mmmmdsdmz:gvﬂwﬁmthocyhhof mﬂmw{tﬁamﬂﬁn &W
either way as an allowsnoe for the condition of the vehicle. It would of course rest with the
Campany to decide whether the vehioles were worth taking over.

(0) Gas plants, fitted would be separately valued.
() parts and new tyres and tubes would be valued at cost to the owner mb;ect-to & maxi-
of the controlled pri

obtaining at date of the transaction.
(d) Other assets taken over by Company would be valued by negotiation.

(3) In order to help existing operators and because of the shortage of vehicles, the Companies
should normally take over ve];-:cslu with one year's expectation of useful life before seeking new
ones. In border line cases if the operator elects to sell the vehicle in the open market he should be

itted to do so without objection or forfeiting his option on sharee. But an operator who
elects t{: ligll“a good vehicle outside the Company at a scarcity price cannot also elect to come in as
a shareho

(4) Any disputes arising out of the valuation of aszets as above would be referred to arbit.
ration under the orders of the Provincial Government.

8. The question of ** Goodwill '.-—Bection 69 (1) of the Motor Vehicles Act pmv:dos that =
permit shall not be transferred from one person to another, except on the death o (Permu. holder
or with the permiseion of the Traneport Authority. 'I'l:omu]onty of the rules made by Provincial
Governments under that Act contain, it is believed, the further provision that, before sanction-
ing transfer, the Trnnuport.Authonty may call upon 'both parties to state what payment or other
consideration has Leen attached to the proposed transfer. The object of there provisions was to
prevent trading in permite and the Act and rules thereunder do not recognise that a8 permit has’
any eale value. At the game time, the proviso to Bection 68 (2) giver preference to the renewal
of an existing permit over the grant ‘of a fresh Rou‘mt to a different Ferron. It can be argued
therefore that a permit carries with it gome right of continuance and is therefore of some com.
mercial value. On the other hand, by consenting to transfer the permfUto the Ccmpany the
holder does not excludo himself from the right conferred by the permit to ply for hire, but 1ctains
it jointly with other shareholders. Moreover, the Railways and the Provincial Governmenl,
where the latter participate financially, bring for difforent Teagons & valuable asset of goodwill to
the merger. Thus it might alsp be argued that the claims of the three partica in respect of the
goodwill which they bring to the businees might reasonably be conridered us cancelling out. Never,
the less, the Central Government recognire that there may, in certain circumstances, be justi.
fication for some payment to existing operatora as compensation for disturbarnce of busine 88,
The question whether there is justification for such payment and of its amount must be deter-
mined by the Provincial Government concerned in tge light of the conditions prevailing in each

EE

Province n;::: on the c:rc;r:istaneu of each case. e Central Gmwn;.?ent oto de
with the operators and are in principle pre invest RadlwWay Biianicdfya domm
5 provision has beer foade for feasofiabis pey ot :fmmwm o
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7. Restvivtjon of shore option to previous requlor aperntors~Tho ‘in-binging existing
operators into these Companies is to give preference to the old utabmpemnl or conderhs,,
s.¢., majnly those in the business prior to 1942, or to those who have been operating pre.-1942
Rpermits transferred to them, in accordance with the original conditions. There are also & few
nﬂv}tlbntmgulu Bus Companies whose claim to the option to take up sharee shomid normally be
8. Offer of shares to the public other shan ezisting operators.—Bubject to a reaadnable holfx
being reserved for the railwdy participating and, if desired, for the Proviné¢ial Government, shasés.
offared to existing ubororewri, but not taken up, and any other margin in the share capital, should .
be availabie for public subscription subject normally to alimit of say Re. 5,000 being held by'anyr
ons individual, preference being given to the applicant for a small number of shares.

9. Promoters of Companies.—Where possible, the préliminary work of organiring and ‘Rromo-
:ﬁ the Company should for the sake ofl::miformity udertaken by officials, 1n consultation

oollaboration with one or more persons selected from amog the existing operators on the
route or area conoerned, who may be suitable to fill the position of Managing Director or General
lluug- . Where a suitable person is not available from among the existing operators who élect
to rst option shareholders, then with the consent of the Provincial Authorities concerned andi
after negotiation with the qualified existing operators, some other suitable person experienced in.
motor transport operation may be sslected, as General Manager, on a salary baajs, to organise the-
Company. 'He may also, if considered necessary, be appointed to the Bogrd of Directors on hold-
ing qualification shares as prescribed in the Articlés vide also paragraph 11.

10. & ment of exisfing owners and their present employees.—In staffing these Companigs
preference should be given to those who are alroady directly employed in providing transport on
the route or in the area concerned, and who are qualified and fit personsto be so employed.

11. Djrection of Oompanies.—Normally there might be six Directors on the Board of & Com-
¥, or seven in the case of Companies which appoint a Managing Director. Non-rotating
rectors will be the Provincial and Central Government representatives and also the Mana,
Director where appointed. Experienced opgrators in the area served who take up shares sho
be considered for seate on the Bosrd. Indian Governmernt Railway Diféctors will acoept no fpes.

12. Managemens of Companies,—~Compaenies promoted hereaféer will be managed hy Manag-
ing Directors or General Managers, having road bransport experience mfor-blyonanlm
Ader the Bogrd of Directors. \"hnmpo.lbh,bholmﬁamﬁﬂww :

'be selected from Olﬁiﬁnood operators in the area cancerned, to whom soms additional shase-
oldin g’hpomm to ensure identity of intereste but this should in no case be permristed
t0 exoeed 15 per cent. except where justified by the number of valid permits held.

13. Managing Agents.—Managing Agencies will not be employed hereafter. Cases wherp-
railways, or Provinoial Governments in conjunction with railways have carried negotiations with
any road transport interest to a stage where they stand committed to a Managing Agency, and
where such promoters are unwilling to modify the arrangement, will be reported by Railway
Administrations to the Railway Board before agreements are concluded.

14, The Monopoly Question.—(1) It is the view of the Central Government that competition:
on the basis of gain will inevitably result in uneconomic duplication. They think therefore that
the new joint Companiesmust intime have a monopoly of the type of road transport on the routes,
or in the area, covered by their permita. The extent to which the Companies will operate on.
branch as well as on main routes will depend on the conditions of the permit imposed by the
Trmsgort. Authorities. Insome cases those authorities may consider that, for the present, certain:
or all branch routes should be operated by different concerns. In other cases they may require
the Companies to operate the less remunerative routes as well as themainroutes. Thisis amatter
for evolution and experience, But in any case the joint Companies should have a monopoly on
the routes and of the type of traffic (passenger or goods) covered by their permit. The manage-
ment of the Companies by a Board representative of the Province and the Railways, whose main
interest is good service, and of the other shareholders whose main interest may be expected to be-
profit earning, coupled with real competition on thebasis of service will it is believed provide the
necessary incentive to efficient operation and to cloge co-ordination of services in the interest of
the public. What it is necessary to avoid is the domination of these Companies, or of any other
toad transport concerns; by any single financial interest. The proposalsin this paper are designed
to prevent that.

(2) There remains the not unnatural fear that the Companies will with mon»polies, become
80 atrong as to ignoro the public Interest, and that the Transport Authorities will ba powerless to
insist on the provision of better servico, since the only redress under the Motor Vehi-les Act is the
suspension or cancellation of permits, which does not help the travelling public. As far as the
railways participating aro concerned, the intention is that tho Companis should give gptimum
service. Nevertheless, it is desirable to provide by amendment of the Motor Vehicles Act that the
permits should be drawn in a fuller form giving the Transport Authorities power to lewy fines for
non-performance of the servicesspecified in or under the provisions of the permit. Inthe ultimate
resort it would be open to the Transport Authorities to grant additional permits on the same.
routes to other concerns, and to refuse to renew the permit on next date of renewal. Such non-
performanoce is however inherently improbable.

15. eot on bullock-cart trangport.—Grave apprehension has beea expressed in the Assembly
'“1? plaswhere that, in the post-war development of road motor transport, bullosk-carte will be
%ﬂ.y& { business and rural egondmy periously disturbed. This masteris primerily one for Pr
. M&W raments 1q shudy in rewingup their plans for roadand road sransport developinent,
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. REPORT ON PROGRESS-OF RAIL-ROAD CO-ORDINATION
Madras— ' .
The Madras Government have adopted a policy of forming tripartite rail-roed companies in
the Madras Presidency and desire that all operators should be afforded opportunity to associate
-as ahareholders, given priority for suitable employment and appropriate compensation in t
to their existing road interests. Future development on a zonal basis is visualiced, but w
two or more well-established companies are cifonting;n the same aroa mutual exchange of routes
<is considered the appropriate solution. The Madras Government pror:m to participate financially
to the same extent as the railways in companies in which a controlling State interest is to be
.acquired, but where substantial road ortakings which have demonstrated their ability as
© tors are parties to a merger they are to be permitted the controlling interest, tho Provincial
vernment shareholding being correspondingly reduced. '

Negotiations have recently been concludod with Messrs. T. V. Sundaram 1 ar & Bones,
"Ltd., for the flotation of & company to operate in the Madura District of the n.af..%m
#ther operators ir the area have been invited to associate and those who have not so far intimated
their desire to do so will be given further opportunities after the company cornmences operation.

Madras Government . . . . . . . 15 percent.
Operators . . . . - . . . B85
SouthIndisnRly. . . :° . . . . . 3 .,
“The affairs of the compeny will be max by a board of directors inchldingumanafing dircotor.
Existing staff will be absorbod and suitable employment will be found as far as possible for other

operators who associate.

. Further negotiations are being undertaken by both the M. 8. M. and B. I. Railways, now that
.a basis for association has been established.

The prosent Government (as also the previous Ministry) have accepted in principle the desir-
‘ability of financial participation by railways in road undertakings with the object of co-ordinating
‘the activities of the two services in the public interest. The Government do not propose to parti-
cipate financially in such undertakings although they have reserved the right to acquire a nominal
shareholding and desire to be represented on the boards of directors. Parity of sharcholding as
-between the railways and operators will be the normal division. Management by existing suitable
operators, where available, is favoured and the selection of promoters will bs made by the Govern-
ment. Existing operators will be given preference for employment in rail-road companies.

Negotiations are proceeding between the East Indian Railway and the Asansol Bus Byndicate
for the formation of a company to operate in West Bengal. Practically all the local bus tors
-are mombers of the Byndicate, and it is hoped to deviee methods to take care of their ial

Nogotiations are also being conductod in the Midnapore arca hetwoen the B. N. Railway
and promoters suggested by the regional transport authority, but thece have not reached an
advanced stage. Other negotiations are in progrees in Bengal between the B. A. Reilway and
-selected promoters for the formation of companies to operate on routes radiating from the Calcutta
industrial area. In addition, proposals are under examination for the flotation of a company to
sprovide railway collection and delivery services both in Calcutta and adjoining areas.

Bombay—

The Bombay Government have givep close consideration to the proposals for the co-ordina.
tion of road transport and railways in the Presidency, and have e: themselves strongly in
hndwur of unifled m&m;;nd mthe ly develop:_na;:\:. The Province beer divided into 11 zones
and promoters acceptable to majority of the operators as ascertained by personal contacts
have been selected. Bhareholdings are to be divided between operators (including promoters),
the Bombay Government and the railways in the ratio of 35 per cent., 35 per cent. and 30 per cent.

Assets of existing operators will be taken over on valuation and, in addition, compensation
1o the extent of Ra. 1,000 per permit will be paid to those whose permita are acquired. The
management and staff of new companies will be recruited, as far as possible, from existing operators
and their employees. ' )

Permission to issue the required capital has been gven by the Examiner of Capital Issuss and
all 11 companies are likely to be registered during the mont?: of January 1840,

The United Provinces Government are anxious to see road transport fostered in the publie
interest with a minimum of delay and they accept co-ordination with railways on the basis of
financial fusion, as the best method of developing rationalised transport as in the Province. Their
policy which has been notified in a press communiqué, favours the formation of tripartite compa-
pies with the shareholding divided betwoen operators (including premoters), the Provincial
Government and the Railways in tho ratio of 49 per cent., 5 per cent. and 48 por cent. The new
companies are to give preference to existing operators and their stafis in the matter of employment
and existing operators will be permitted to inveat to the extent of oxisting or potentisl interests in
road trarsport up to 8 maximum of Rs. 10,000 per stage carriage permit and Rs. 7,600 per publio
carrior permit. An ex-gratic payment of Rs. 500 has been suggested for operators who do not
desire to associate but are pzpmd to sell their assets and surrender their permits to the new oom.
panies, but the pombnlm;n extending the compensation payment to all classes of tors is
now under review by the Provincial Government. The Province has boen divided into 7 zones in
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each of which a separate company is to operate. The promoters were selected by the Provincial

Government on the recommendations of Rogional Transport Authorities. As far as possible,

l;:ect-iom have been from suitable existing operators or people ccnnected with transport in the
ovince.

Central Provinces and Berar—

The Govornment of the Central Porvinces were early to recognice the necessity for and the

> desirability of associating road and rail services to provide planned, co-ordinated and regulated

transport. Negotiations for investing in two companies in this Provinoe had reached and advanoced

zllgogo pr:‘lor to tho Assembly debates in which the principles governing railway association were
scussed. :

The C. P. Government, whilst consideripg an application in respect to the flotation of a limited
liability company, under the managing agency system, to acquire and develop the assets of an
-existing road transport undertaking, had proposed that the two State interests ahould acquire &

51 per cent. shareholding divided equally between them, and after negotiations with the protnoters
& sottloment on this basis was reached. The same principle was applied to another transport
company already operating in the Province. In the latter company a block of shares which re-
mained to be takon up was made available to the railweys end an mnfmnt was concluded in
terms of which the Btate interests were to acquire a 51 per cont. shereholding with the expansion
-of the issued capital. .

After the Assembly debates the Hon'ble Member for War Transport made a personal vist

to the l;:.mmer capiul_ of ;:-e Province ‘:o ascertain wx‘;her c{t ]\:mld be possible to modify %

. propossals to permit of other operators being associated and the managing agency system eli-
minated. On the latter point it was found to be the considered opinion of the C.P. Govern-
ment that negotiations with the promoters of the new company had been carried to a point
drom which it was not possible to resile ; whilst so far as existing company was concerned
there could be no possibility of dispensing with the managing agency system unleas this was’
wvoluntarily relinquished. On the other hand, the C.P. Government supported the proposal
that opportunity should be provided for other operators to associate as shareholders and em-
ployees. The Central Government's propasals for taking over existing assete at valuation
and for paying compensation where justified on a basis to be determined on the merits of each
case were also arprovod. The two firms of ing agents were found willing to come to terms
in respect to all proposals other than relinquishing the managing agencies.

At a later stage, after the matter of managing agencies had been referred to the Standing
Finance Committee, in accordance with the undertaking given by the Hon’ble Member for War
‘Transport Department, endeavours were made to curtail the period of office of the managing
agents, but unfortunately without sucoeses. : :

Negotiations are now in progress for the formation of a third company to operate in the
Bilaspur-Raipur and Drug distriots in the eastern part of the Province. The managing agency
system will not apply to this company. .

Railway invesiments in the tw> former c)mpanies amount in the aggregate to Ra. 2,04,000
Details of these companies are given :— ’

Present Ultimate
Area of Present Proposed Railway Railway
Name Hd. Qrs. opera- issued issued invest- invest- Managing Agents
tions oepital capital ment ment

The C. P, Transport Nagpur Northern 75% of (s) Lakhs Lakhs M/s F. M. Chinoy

Bervioes, Ltd. C.P. 380lakhs 80 lakhs. 5°73 7-85 & Co.

The Provincial Trans- ” Southern 10 lakhs. (b) 347 1276 The Mechanical
ﬁort Co. (Formerly C.P. 50 lakhs : . . Transport
Cas}pu,r Omnibus (1942) Ltd.

0. .

(a) Reserved for other operators Rs. 10,80,0800.
(b) Reserved for other operators Rs. 17,56,800.
Punjab—

5 - The Punjab Government whilst acknowledging the necessity for active co-ordination be-
tween road transport and railways, believe that this can be achieved without financial fusion
and contemplate the provincialisation of road transport in the Punjab. They have, however
rebently intimated they have no objection to railways acquiring an interest not exceeding 15
per cent. in road transport undertakings operating exclusively on national highways running
parallel to the N.W. Railway.

Origsa. —

. The Provinoial Government have adopted th:ogol.icy of railway fusion with road undertak-
i iBgs and acoept generally. the principles enunciated in the Assembly, They propose to acquire
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.“,t'ho.?m ho:hnl Wu‘ ol mmmu;ﬂ?m e ot i bkt
. to (includi an A .-
lh- are 10 be carsied cut-by the reilway. At %mmt schemes for the formation m
companies are under active examination. The following are the dotull —

1. Bambalpur-Meramandeli (passenger & goods service).

2. Khurda Road-Berhampur (passenger servioe).

3. Kondupadas-Amesds Road (pmssnger & goods service).

Assom—

The Provincial Governnsest have adopted she prinviple of rail-road fusion restricted to
paraliel and feeder routes. The Provmoml Government propose to mnicupuu and whilst they
bhave naot defined the shaze they dasire to avquire, they have stated consider the combined
holdmgloﬂhoC?h. tral and the Provinoe should notmud“p-runt.,tho remainder being lft
to operators and pubhc The intereets of existing operators are to be safeguarded by gwsnt-
ing to them finat option te invest in the shaves of the companies to the extent of their existing-or
patential vehicle assets, and the former are to be taken over at valuation. <Preference will be
given to suitable existing operators in selecting managers and stafffor the Compenies.

TheB. A. R“""Vﬁf.f'" to negctiate the formation of three companice in the Assam Valley
and one in the Surma y as soon as the Assam Government haver eached a deoision as to
whom the work of promotion is to be entrusted.
Bihar—

The Bihar Governent have recently find it possible to reconeile their p.lmy with _t-lutr
of the Central Governmwent. It is not the intention of the Government to pa mra
in oo T panies which may be f-rmred, although they desire to be represented on road cox papy

Borrds. They propoes parity of shareholding between the ma]wl}'s on the one hand and operators *

and general public on the other. Promotion ig to be initiated by the railways who are raqmnd
to assoriate with-them in this work as many of the leading operaters as possible. Negotiaticns
are to be undertaken immedistely a detailed examination of the traffic ition has apgbled tke
most soonomic met‘hod of adm inistretion and operation to be determined. The milways will
adhere to the principles of the ** White Paper * in respect to the employm mtofemwu.
the jon of on valuation and the peyment of compensation for b

where justified by the merits of individual cases.

Hind—

This Government have decided on the formation of tripartite ‘panies in which they
peopose o take a 16 per cent. sharelolding, allowing 38 per cent. tonm::.lﬂ ‘eent. to
operators and 8 per cent. to public subscribers. They also are in agreement with the Centra
Government’s policy dmmme%tm Nagotntlmmmmfuihoﬁom

imof.mmp&ni te bet and Hydersbad. Theﬁﬂmuf
has ::on selected by the Provmcl.al Transport Authormu with the agreement of o]
on the route.

N-W.F.P—
The attitude of the present Governir ent towards rail-roed vo-ordination has not yet been

clearly defined, but there is & proposal afoot for amralgamating all the operators in the Province °

into one company in which the Provinciel Government will acquire a share and possibly permit
a share to the N.-W. Railway. Full consideration will be given.to the intersts of existing opera-
tors if and when this com.pany is forn ed.

AMENDMENT OF INDIAN ArRcraFT RuULEes

8ir Guronath Bewoor (Secretary, Posts and Air Department) : Sir I lay on the
table a copy of the Posts and Air Department Notification No. 26-V (14)/44., dated
the 6th December 1944, relating to an amendment of the Indian Aircraft Rules
1937 under sub-section (3) of section 5 of the Indian Aircraft Act, 1934.

. GOVERNMENT OF INDIA
DEPARTMENT OF POSTS & AIR
New Delhi, the 6th December, 1944
NOTIFICATION .

No. £6-V (14)/44—In exercise of the powers conferred by section 5 and
vub.section (2) of section 8 of the Indian Aircraft Act, 1934 (XXII of 1934), the Central Gov.
ernment is pleased to direct that the following further amendment shall be made in the Indian
Aircraft Rules, 1937, namely :—

After Part XII of the said rules, the following shall Le incerted, namely :—

‘“ Part X11 A~ Emergency Provisions. 133A. The Joint Flying Control Regulations
for the Royal Air Force and the United States Army Air Force as may from time to time be
derscribed by the Bouth East Asia Air Command, shall, with effect from the 1lst Decamber,
1944 apply to all aircraft for the time being in or over British India and shall have effoot
notwithstanding anything inconsistent therewith conteined in the preceding Parte of these

ules o

- (M. D. BEAMNSALI),
mewammunjlm



g

PAPERS: LAID ON ‘2HS. TABLE 6:\
NOTIFICATION UNDER,DESTARUOTIVE INSQBT3 AND PRSTS AOT.

8ir Pheroze Kharegat : (Secretary, Agriculture Department): I lay on the
table a copy of the Education, Health and Lands Department Notification
(Agriculture) No. F. 16-1/45-A, dated the 18th April, 1945, under the proviso to
Bection 4D of the Destructive [nsects and Pests Act, 1914. _
& No. F. 16.1/45-A
) GOVERNMENT OF INDIA
DEPARTMENT OF EDUCATION, HEALTH & LANDS
New Delhs, the 16th April, 1945
NOTIFICATION
(AGRICULTURE
In oxercise of the powers conferred by sections 4A and 4D of the Destructive Insects and
Peats Aot, 1974 (II of 1914), the Central Government is pleased to direct that with effect from
the 1st June, 1945, the following further amendments shall be made in the notification of the

Government of Indm in the Department of Education, Health and Lands, No. F. 50-13 (20)/
89-A, dated the 20th November, 1940, namely :—

1. In the preamble to the sand notification, and in rule 1 of the said Rules, after the words
‘* North West Frontier Province ', the words ¢ the Province of Madras shall be inserted.:
II. In the Note below the 8chedulo annexed to the said rules, clause (d) shall be re.lettered

as clause (e) and before clause (e) as o re-lottered, the following clause shall be inserted
nunely

*(d) in the Province of Madras, by the Entomologist to Government of Madras, Coim-

N batore, or such other Officer as may be authorised by the Provincial Government
*™> in this behalf .

8d/ (P. M. KHAREGAT).
Additional Secretary to the Government of India.

SuMMARY OF PROCEEDINGS OF THE FIFTH MEETING OF THE STANDING
LaBOoUR COMMITTEE
The Honourshls Dr. B. R. Ambedkar (Labour Mémber): I lay on the table
a eopy of the Summary®* of Proeeedings of the fifth meeting of the Standing Labour
Cemmittee held at New Delli on the: 27th June, 1944,

SemMany or RBooEADINGS OF THE SrxrH Lnoun CONFERENCE
The Honaasadle Dr..B. B. .Ambedkar (Labouf Muinbar) : ,,;"’“h""‘m’
& oopy of the Summary® of Proceadings of the Sixth Lebout Conference held it
New Delhi on the 27th and 28th October, 1844.

SvMMARY OF PRQOEBEDINGS OF THE. Sxx'm MEETING OF THE Srammawo

0N our.- Conmrrres
‘The Hormrakls ﬁ B. Lﬁm ‘8ir; I lay on the
table a copy of the Su ofho.admgsoft.he élxth meetmgof the Standing
Labour Committee held at New Delhi.on the I7th.

Sei . Assnthes p listh Ayysugar (Msdeas wwmm
Nm-MnhunmdAn Rural) : 6n & point of information. May I kanw wliy it has
‘these papers Wwhich were reidy on.tlie 27th of June, 1044
and on-the 27th and 28th of Octobeu- é944 on the table of the House ! Why were
they not placed in the last Assen ly Session ?

The Honourable Dr. B. R. Ambedkar : I cannot give an answer, but I will
look into the matter.

MOTION FOR ADJOURNMENT.

GOVERNMENT OF INDIA’S PARTICIPATION IN OPERATIONS IN INDONESIA AND Ixmo
CHINA

Mz, Chairman : T havo reccived a numbcr of adjournment motions, the first
three of which are from Prof. Ranga. They all concern the same subject ang

T would suggest that he should take up No. 3 for consideration which is the most
comprehensive.

Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural): I
‘. 8gree to that,

' }Not pristed in theeo Debates, ‘but copies have been: placed in the Library of the Howso—
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Mr. Chairman : The adjournment motion runs as follows :

** That the businees of the House be adjourned to disouss a specific urgent matter of publio
importance, namely the failure of the Government of India to refuse to co-operate with th®
British Government in their violent operations in Indonesia and Indo-China even after the
war with Japan was over."’

Has the Honourable Member got the required sanotion of the Governor-
General ?

Prot. N. G. Ranga : I have not got it, Sir :

Mr. Chairman : All right, sit down. Notice of a similar adjournment motion
was given by another Honourable Member (No. 8 on the list) and he took the
precaution to get the sanction of the Governor-General. I trust that the Leader
of the House will have no objection to Prof. Ranga moving his adjournment motion
today which is very similar to the one which has already received the sanction
of the Governor General.

The Honourable Sir Edward Benthall (Leader of the House): No objec-
Mr. Chairman : All right. Has the Honourable Member leave of the House
to move this adjournment motion 1 .

Some Honourable Members : Yes, yes.

Mr. Chairman : This adjournment motion will be taken up today. It i
12-39 now. We go on working still Quarter Past One. I presume the work on
theagenda will be finished by lunch time. Usually adjournment motions are
taken up at Four of the Clock, but the Rules provide that with the concurrence
of the Government Member, who is in charge of the subject, the time can be changed.
If it is convenient, may we take up this adjournment motion after lunch soom
after the work on ‘the agenda is finished ? That will obviate Honourable Members

ing home and coming back again. If the Honourable Member in charge or the
er of the House has no objection to that course, I suggest that we adopt it.

The Honourable 8ir Edward Benthall : It will be quite convenient from the
point of view of Government. ' '

Mr. M. Asat Ali (Delhi: General): It is not quite certain where the con-
venience will be. We have to adjourn before lunch. We have to come back at
2-30. Instead of coming back at 2-30 we ocan come back at 4. If the House feels
that we should come back after lunch at 2-30, I have no objection. To my mind
there is no particular convenience so far as the question of coming back is con-

Mr. Chairman : May I point out that I cannot definitely say when the work
on this agenda may be finished. It may be finished in quarter of an hour, If
that is 8o, we will go on to the adjournment motion immediately which will then
be allotted two hours, and fifteen minutes to each speaker. That is the proocedure
that I suggest. If the House agrees it will be so.

The Honourable 8ir Edward Benthall: I would like to be olear. If we
finish before lunch, we shall take up the adjournment motion at say 2-30 or what--
ever time the Chair appoints. If we do not finish the business of the House till
after lunch, then we shall take up this adjournment motion immedisately after the
finishing of the business.

Mr. Chairman: That is exactly the position.

The Honourable Sir Edward Benthall : But we shall not take up this adjourn-
ment motion before lunch ?

Mr. Chairman: I suggest we may take it up before lunch if the work i
- finished by then.
The Homourable Sir Edward Benthall: That would be rather inconvenient
from the point of view of Government.
. Mr. Chairman : If that is the position we shall firish our work and adjourn an
we shall come at 2-30 P.u. and continue with the adjournment motion.



ELECTION OF MEMBERS TO STANDING FINANCE COMMITTEE
FOR RAILWAYS

The Honourable S8ir Edward Benthall (Member for Railways and War Trans-
port) : Sir, I move :

“ That this Assembly do proceed to elect, in such manner a8 may be approved by the
Honourable the President, 11 members to serve on the SBtanding Finance Committee for Rail-
ways for the unexpired portion of the current financial year, 1945-46, and for the year ocom-
‘encing 1st April, 1946."”

Mr. Chlurmnn : Motion moved :

* That this Assembly do proceed to elect, in such manner a8 may be approved by the
Honourable the President, 11 members to serve on the Standing Finance Committee for Rail-
ways for the unexpired Port.ion of the current filnancial year, 1945-46, and for the year com-
mencing 1st April 1946.” '

"8hri Sri Prakasa (Benares and Gorakhpur, Divisions: Non-Muhammadan
Rural): Who is the President referred to ? '

Mr. Chairman : President of what ?

Shri Sri Prakasa: The President is to prescribe the manner of voting.

Mr. Chairman : I will do so straight away.

The question is :
s ST o Pt S sy ey
?-: t:;n :;n:;;::vd portion of the current financial yoar, 1945-46and, for the year commencing

The Honourable Sir Edward Benthall : With due respect I should have moved
;;h; Honourable the Chairman.” May I make that amendment now if permit-

Bhri Sri Prakasa: No amendment can be moved without notice.
Mr. Chairman: Is there any objection §
The motion was adopted.

ELECTION OF MEMBERS TO CENTRAL ADVISORY COUNCIL.
: FOR RAILWAYS

The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port) : Sir, I move:

““ That this Assembly do proceed to eleot, in such maner as may be approved by the Hon.
ourable the Presidant, six non-official members to serve on the Central Advisory Eounol.l for
Railways for the i portion of the current financial year, 1045-46, and for the year
ocommencing 1st April, 1946."”

_ Mr, Chairman : The question is :
** That this Assembly do prooeed to elect, in such manner as may be approved by the Honour-
sbhmoPmﬂdmt.dxmmﬁniﬂmmbmwmmtheﬂmtmlA‘x' il for Rail~

ways for the unexpired ?ortion of the currcnt financial year, 1945-46, and for the year com-
menocing 1st April ,1946.""

Sardar Mangal Singh (East Punjab : Sikh): The Chair has not declared the
decision of the House, :

Mr. Chairman : The ““. Ayes " have it.
The motion was adopted.

(63)



ELECTION OF MEMBRRS TO STANDING FINANCE COMMITTEE
The. Honourable Sir Archibsid Rowlands (Finance Member): B8ir, I move :
‘' That this Assembly do proceed to the election, in such menper as be approved by

the Chairman, of 14 non-official members to serve on the SBtanding Finance Committeo for the
remainder of the financial year, 1945-46, and for the financial year, 1946-47."

Mr. Chairman : Motion moved :

“ That this Assembly do proceed to the election, in such manner as may be approved by
the Chairman, of 14 non-official members to serve on the SBtanding Flnance Committee for the
remainder of the financial year 1845-46, and for the financial year, 1046-47."

Mr. Abdur Rahman Siddigi (Calcutta and Surburbs : Muhammadan Urban):
Is this in order to pass a resolution for two financial years or for the balance of

' one financial year and the whole financial year again ?

Mr. Chairman: What is the objection ? Where is the point of order ?

Mr. Abdur Rahman S8iddigi: I should like to have your guidance on the
matter as to whether we can go from the 31st March to 1st April until we have
reached that date. The new year begins then. '

Mr. Chairman: I can assure the Honourable membor that the accounts of
both years will not be mixed up. The House can approve of any motion that an
Honourable Member makes before the House. 1n this case the Honourable Member
.desires that certain members of the House should form s committee and that com-
mittee should do the work. of the present year and the next year. I do not see any
point of order in that.

Mr. M. Asat Ali (Delhi: General): I should like the Honourable Member
to explain the scope of the Standing Committee. You will remember that once
upon a time we had rather a comprehensive committee and then it was dropped.
Now that you are resuming the old practice, I should like to know what exactly
4}o soope of this Committee is going to be. )

The Honourable Bir Archibaldi Rowlands:  The scope of the Committee is
the same as of that which sat in the past. But it is open to the Committee
when it meets to suggest smendment which I would be very giad to oonsider.

Mr. M.Asaf Ali: Will this Committee, cover the ontire finangial field or will
it be confined only to block grants or things of that sort?

The Honourable Sir Archibald Rowlands: Specifio items of expenditure
will be brought before the Committee.

Mr. M. Asat Ali: Will it cover the entire field t

The Honourable Sir Archibald Rowlands: Voted field.

Mr. ML Asat Ali Of oourse.

Mr-Mand Subedwr (Indian Merchants’ Chamber and Buresu: Indian Com-
merce): We cannot have things as they have been in the past. We are here
tq, change many thi How are the members of this Committes expeoted to
follow the trend of finance if only the voted field is given to us. Now that the
war is over, why could not the Finance Committee have information on the non-
voted field also t _

-The Honourahle Sir Archibald Rewlands : I think this would be much better
.discussed by the Committee itself after it is appointed.

Mr. Manu Subedar: This House ought to know what it is doing. Our vote
is being asked for in support of the measures. We ought to be quite clear about
what we are going to support. We do not what a wishy-washy Finance Committee
whish sat in the past. I submit with all-respect that it is not possible for any man
to get hold of the whole picture of the finances of India unless all the non-voted
items are also given to us by way of information. I agree that our vote may not
be asked on these items as it is ot provided in the present consititution, but.I do
not see why the information should be withheld.

8ir Mohammad Yamin Khan (Agra Division : Muhammadan Rural): As
far as I remember an assurance was given by the late Finance Member last year
that it will be done so, as desired by Mr. Manu Subedar,
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Mr. Chairman : The questionis . . . . oo

Mr. Manu Subedar: Won't you permit us to have an explanation from
the Honourable Member %

Mr. Chairman: I cannot give the explanation. It is forr the Honourable
Momber . . . . ‘

Sir Mobammad Yamin Khan: The outgoing Finance Member had given
the assurance. What is desired is this, that the present Finance Member may
also give the same assurance.

The Honourable Sir Archibald Rowlands: I will certainly ocarry out the
assurance given by the previous Finance Member but I should like to see its terms
before I commit myself.

Mr. M. Asat Ali: The Honourable Member may just as well postpone the
consideration of this motion for the simple reason that we do not know what we
are to vote about. We must know what the scope of this committes is going to
be. Ifitis going to be just a sort of eyewash, we do not want it : We will vote it down.

Mr. Chairman: Will the Honourable the Finance Member consider the pro-
posal to postpone it till tomorrow ?

The Honourable Sir Archibald Rowlands : Certainly.

Mr. Chairman : With the permission of the House this matter will be taken
up on the agenda tomorrow. :

ELECTION OF MEMBERS TO STANDING COMHEE FOR ROADS

The Honourable Sir Edward Benthall (Momber for Railways and War Trans-
port : Sir, I beg to move :

“ That this Assembly do proceed to elect, in such manner as the Honourable the President
may direct, eight members to serve on the Standing Committee for Roads which has been
constituted to advise the Governor General in Council in the administration of the Central
Road Fund and such other questions relating to roads and road traffic as may be referred to
it during the remaining months of the financial year, 1945-46."

Mr. Chairman: The question is:

*“ That this Assembly do procoed to elect, in sych manner as the Honourable the Preei-
dent may direot, eight members to serve on the Standing Committee for Roads which
has been oonstituted to advise the Governor General in Council in the administration of the
Central Road Fund and such other questions relating to roads and road traffic as may be
referred to it during the remuining months of the financial year, 1945-46."

The motion was adopted.

Mr. Chairman : 1 have to inform Honourable Members that the following
dates have been fixed for receiving nominations and holding elections, if necessary,
in oonneotion with the following Committees, namely :

"

Date for Date for
ination looti
Standing Finanoe Committee for Railways . 22nd January 24th January
Central Advisory Counoil for Railways . . 24th January 28th January
Stcnd.ir_:g Committee for Roads . s . 24th January 30th January

‘The nominations for the Standing Finanoce Committee for Railways will be
. received in the Notice Office up to 3 ».M. on the 22nd January and the election
' will be held betweon the hours of 2-30 .M. and 5 P.M, on the 24th January.

The nominations for the remaining two Committees will be received up to 12
noon on the dates which I have mentioned for the purpose and the elections will
be held between the hours of 10-30 o.M. and 1 .M.

The eloctions which will be conducted in accordance with the Regulations for
holr_lmg of elections by means of the single transferable vote, will be held in the
Assistant Sooretary’s room in the Council House.
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Haji Abdus Sattar Haji Ishaq Seth (West Coast and Nilgiris : Muhammadan) *

* May I just point out with regard to the first Committee, viz., the Standing Finanoe

Committee for Railways, the election is posted for the 24th and that happens to be

the day on which the Honourable the President of the Assembly is to be elected.

I think it would be very inconvenient for the members to have this election also
on the same day and I suggest that the date should be changed.

Mr. Chairman : The eloction of the President will be over in the morning
and after that Honourable Members can vote but I would oertainly like the House
to consider the point.

Mr. M. Asat Ali : I support the Honourable Member’'s suggestion that the
eloction of this committee should be postponed to another date. The Presidential
election might take some time.

The Honourable Sir Edward Benthall : From the point of view of the Govern-
ment we have specially asked that this election may be put on early in order to
get the committee constituted at the earliest date possible. Ther® is quite a large
emount of business before the Standing Finance Committee for Railways which we
have to get through, if possible, before the Railway Budget. There was no session
of the Assembly and therefore no session of the Btanding Finance Committee in the
autumn. We have not been able to get through tho usual business between the
two Budget sessions, and therefore want to get this Committee constituted as early
as possible. I think I am right in saying that on the 25th and 26th the House is not
gitting and on the 28th.......

Mr. M. Asat Ali : The voting can take place even on a day when the House is
not sitting.

Mr. Chairman : Will it bo convernient to have the voting on a date when the
House is not sitting ? I think there may be difference of opinion on this point.

8ir Mohammad Yamin Khan : It will suit better than the election of the com.-
mittee on the same day when the election of the President takes place. '

Mr. Chairman : 25th is a holiday but the House"is not sitting on the 26th.
Will that meet the convenience of the Government ?

The, Honourable Sir Edward Benthall : That will meet the convenience of the
Government but it should be held as soon a8 possible.

Mr. Chairman : If the House i# not sitting the Honourable Members will
have to come here for the voting.

Mr. M. Asaf Ali : Will it make much difference if we havo it on the 28th ?

The Honourable Sir Edward Benthall : We want to get down with the work
of this Committee at the egrliest possible moment. There is a very large
volume of work and there have been persistent complaints in the past that we have
not given time to digest the very largo volume of papers that is put before it. I
think that will be supported by members of past committees. I do suggest that
Wo try to gain those three days. Otherwise the Committee will . . .

Sir Mohalamad Yamin Khan : So far as my party is concernod we are agree-
able if the hours of the election are so arranged that after the election of the Presi-
dent we should start this election for this Committee but the two elections should
not go on simultaneously.

Mr. Chairman : That, I think, has been provided for by the time I have md
out—that it will be clearly understood that the election will not take place wuntil
the new President is in the Chair. You will not ask Honourable Members to
vote during the Presidential election on the 24th ?

The Honourable Sir Edward Benthall : I think it is for you, Sir, to fix the time-

Mr. Chairman : I have fixed 2-30 to 5 P. M. and I presume that the new Pre-
sident will be elected by 2-30 p.M.

Sir Mohammad Yamin Khan : That will suit us.
Mr. Chairman : Then the time will remain as I have fixed.
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WORKMEN’S COMPENSATION (AMENDMENT) BILL

The Honourable Dr. B. R. Ambedkar (Labour Member) : Sir, I introduce the
Bill further to amend the Workmen’s Compensation Act, 1923. ’

INSURANCE (AMENDMENTY BILL ~

The Honourable Dr. Sir M. Azizul Huque (Commerce Member) : Sir, I introduce
the Bill further to amend the Insurance Act, 1938.

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL

The Honourable Sir Asoka Roy (Law Member}: Sir, I introduce the Bill fur-
ther 40 amend the Code of Criminal Procedure, 1898.

PROFESSIONS TAX LIMITATION (AMENDMENT) BILL
+ The Honourable Sir Archibald Rowlands (Finance Member): Sir, I move
for leave to introduce a Bill to amend the Professions Tax Limitation Act, 1941.
Mr. Chairman : The question is :

L0413 Tat leave be granted to introduce & Bill to smend the Profossions Tax Limitation Act,

The motion was-adopted.
The Honourable Sir Archibald Rowlands : Sir, I introduce the Bill.

PROVIDENT FUNDS (AMENDMENT) BILL
The Honourable 8ir Archibald Rowlands (Finance Member): Sir, I move for
leave to introduce a Bill further to amend the Provident Funds Act, 1925.
Mr Chairman : The question is :
ogs.That leave bo granted to introduce & Bill further to amend the Provident Funds Aot,

The motion was adopted.
The Honourable Sir Archibald Rowlands : Sir, I introduce the Bill.

INDIAN OILSEEDS COMMITTEE BILL

8ir Pheroze Kharegat (Secretary, Agriculture Department): Sir, I move for
leave Yo introduce a Bill to provide for the creation of a fund to be expended by a
Committee specially constituted for the improvement and development of the
cultivation and marketing of oilseeds and of the production, manufacture
and marketing of oilseed products.

Mr. Chairman : The question is"
F~ * That leave be granted to introduce a Bill to provide for the creation of a fund to be ex-
peaded by a Committee apecially constituted for the improvement and development of the oulti-
v:ot:’ion ‘:‘xﬁi marketing of oilseeds and of the production, manufacture and marketing of oilseed
produc L

The motion was adopted.
Sir Pheroze Kharegat : Sir, I introduce the Bill,

PHARMACY BILL |}
Mr. 8. H. Y. Oulsnam (Secretary, Education Department): Sir, I moye for
leave to introduce a Bill to regulate the profession of pharmaocy.
Mr. Chairman : The question is :
* That leave be granted to introduce a Bill to regulate the profession of pharmaocy."
The motion was adopted.
Mr. 8. H. Y. Oulmnam : Sir, I introduce the Bill.

Mr. Chairman : That finishes the agenda : we shall meet again at 2-30 p.M.
to discuss the adjournment motion.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.
(67)
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The Assembly re-assembled after Lunch at Half Past Two of the Olook, Mr-
Chairman (Sir Cowasjee Jehangir) in the Chair.

- MOTION FOR ADJOURNMENT

GOVERNMENT OF INDIA'S PARTICIPATION IN OPERATIONS IN INDONESIA AND
INDO-CHINA - -

Prof. N. G. Ranga (Guntur cum Nellors: Non-Muhammadan Rural) : Mr. Chair-
man, I move that the business of the House be adjourned to disouss a specifio
urgent matter of public importance, namely, the failure ,of the Government
of India to refuse to co-operate with the British Government in their violent opera-
tions in Indonesia and Indo-China even after the war with Japan was over.

Sir, there was a time when this country was dragged into a war, an unwanted
war, without this Legislature being consulted. They said that we are faced Wit.?na
terrible emergency and that they had no time to convene this House and consult it. In.
deed, some of them even said that they had no necessity whatsoever, constitutional or
otherwise, to consult this House before they committed this country to that war. That
was a war, as it was said by the British, between the Fascists and the Democrats but
today there is another war on. It is also a world war but it is an unspoken war and an
undeclared war. This is a war between the Haves on the one side and the Have-Nots
on the other. Teh Have-Nots are trying their best all the world over to get some justice
for themselves. They are trying to free themselves and once again this Governmant
has plunged this country in this war without consulting this Legislature. Sir, re-

tedly demands have been made in this House that the Indian troops should not
g:.taken abroad for warfare for the use of British Imperialism and not so long ago
a definite assurance was given by this Government that Indian troops would not
be taken outside India for military operations without consulting this House. In
fact, it was because Indian troops were taken outside India some time in 1939
that my party had decided to boycott the sessions of this Assembly as a protest
against that undemocratic action by this Government and this time our troops are
being used in & most unholy manner in the most disgraceful and disgusting war that
is going on there in Indonesia.

Why are our troops taken over there ? So far the Government of India have
not come out with any sort of explanation. It was only the British Government
who made a statement. They said that they had some moral obligations towards
the Dutch Government, mind you, not towards the Indonesian peoples and that
they had to goin there in order to release a few thousands of prisoners of war who
were taken there by the Japanese in their war camps. So far as this country is
concerned, even this Government cannot lay claim to any sort of moral obligations
of theirs towards the Dutch Government, not to speak of the peoples of Indonesia
and for the prisoners of war to be released, is it necessary for the Governmsnt of
India to send their troops and keep them in Indonesia for more than three months
in order to release them ?

How many of those prisoners of war were Indians ¢ If it is said—it does not
matter whether they are Indians or not, they are innocent ple, men, women
and children who are kept there as prisoners of war in unjuatig:d? detention by the
Japanese and it is the humanitarian duty of this Government to go to the rescue
of these people and to aid the British in releasing them, then why is it that the
United States of America troops are not there in Indonesia in these unholy opera-
tions ! It must be because the United States of America is not at all satisfied
about the bona fides of Great Britain in sending her troops. If it is not found
necessary by the United States of America, which is strong in her resources in men
and money, to go to Indonesia and to fight on the side of the Dutch or on behalf
of the Dutch or for the sake of the Dutch against the Indonesian peoples, why should
it be considered necesary for India to send her troops at all to this country ?

The truth of the matter is that the British Government is anxious to prop up
Dutch Imperialism in Indonesia also French Imperialism in Indo-China. The
‘peoples of these countries are up in arms against the return of these Imperialists
The British Government wants’' to reinstate these Imperialists—hated and
unwanted as they are — and the Indian Government has only decided to toe the line
with British Imperialism in order to play the game of the Imperialists. It is an
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unholy thing indeed for the Indian Government to have done this, because we
in our own country are slaves and our troops are being taken over to these countries
in order to keep those peoplés in continued enslavement. This is not the first time
that the Government of India has done this sort of thing. But why is it that the
Government of India has not refused to allow their troops to be sent to these coun-
tries in order to put down the democratic rights of those peoples ! Is it because
of any sort of constitutional disability ? Yes, for all outward purposes they are
supposed to be only a slave government of British Imperialism. Quite
true.. But they have put up a sort of show that they have the right and the power
to declare war on behalf of India against the Axis powers independently of
British Imperialism and if they had done so in the past , why is it that at least now
the Government of India has not trjed to refuse to co-operate with British Imperia-
lism ?

Then, again, where is the question of emergency at all. The war with Japan
was over some time in August and there is no necessity even for this slave govern-
ment to have continued to use our troops against the struggle for freedom of other
peoples. And why should our troops be used against the other peoples ? For
what purpose ? 1Is there any national or international justification for this ¥ No-
thing whatsoever. We have been trying to bring about good-relations between
this country and the other Asiatic countries. Leader after leader of our people
have been trying to establish Asiatic co-operation and comradeship. Of course,
it is not to the taste or the interests of the British Government that there should
be this comradeship and Asiatic Federation. They have already queered the pitch-
in Burma by having taken our troops there, by having defeated their king and des-
troyed their independence and afterwards by having established their own Imperia-
lism for several decades and naturally the Burmese do not have any great love for
our people. And it was seen to the bitter experience of Indians how bitterly the
Burmans were disliking the Indians when poor Indians had to trek their way over
that weary road from Burma to India on the triumph of Japanese. We are
trying to establish good relations with Indonesians and Indo-Chinese. Indonesian
leaders have invited Pandit Jawahar Lall Nehru to go over there. Pandit Nehru
has offered to go there, but it was this Government which refused the passport or
even permission for him to go out to that country in order to help these people to
find peace as well as freedom in their own country. The British Government has
been saying that the free republic government of Indonesia has not gained
effective control over the extremists, but why is it, it has not allowed Pandit Nehru
to go there in order to bring peace between the extremists and the moderates and
help them to establish their own freedom and release these people #

It is not even as though the Indonesian leaders are unwilling to release these
prisoners of war. They themselves have offered to release these people. But
that did not satisfy the British Government. The British Government had other
motives and therefore it has stuck to that place.

Then, Sir, is it the humanitarian thing to destroy towns after towns with the
latest war materials a8 well as war machinery and create blood baths and broad-
cast carnage all over Indo-China in order to release a few prisoners of war ¥ The
British Government was hurt ; the Izzat of the British Government was hurt when
a military General was murdered by some irresponsible or some patriotic Indo-
nesian. The British Government did not like it. It must wreak its vengeance
on these people, it must teach them a lesson and show to them, however weak
they may be as a result of this war, that they were still strong and that they had the
most murderous machinery of war in their hands and they would destroy these
people and teach them a lesson. Is their temper different from that wretched temper
displayed by General Dyer at Amritsar ! They gave them an ultimatum
of 24 hours and then they released their carnage on people who were generally non-
violent and who were unarmed. Their process of warfare was to kill people, des-
troy towns and destroy men, women and children. They made such a hullabaloo when
Hitler was bombing over London and they began to shed crocodile tears over the
death of a few chickens and the destruction of a few kitchens. But here in Indo-
nesia they were raining bombs of death on unarmed masses and unarmed women.
Did they shed tears over them ? Are they repentant or ashamed of themselve
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for what they have doing in Indonesia ! In all these things Indians are taken
in, and what for ! In order to strengthen the British Imperialism. I wish to warn
this Government that unless it makes up its mind immediately to withdraw all
Indian troops, it will stand self-condemned before the bar of world public opinion.
Every country in the world is ashamed of its own inability to prevent this Govern-
ment and British Government from playing this International debauchery. |
appeal to this House to pass this adjournment motion and censure this Govern-
ment and teach it a lesson in international humanity.

Mr. Chairmain: Motion moved :

That the Assembly do now adjourn.”

Mr. P. Mason (Government of India : Nominated Official): Mr. Chairman,
8ir, I hope the House will be kind to me today for two reasons. In the first place,
because this is the first time I have had the honour to address it and I am sure I
shall need the indulgence of Honourable Members and secondly because I have some
points to lay before them which may be of interest and help to clear up misconcep-
tion,—and undoubtedly this is a subject on which there is a géod deal of miscon-
ception.

8ir, I would ask the House to cast their minds back to August of 1945. At
that time the Allied Governments and the Allied military staffs were all consider-
ing how best they could win the war. Nobody knew that the Japanese were on
the point of collapsing. At that time the plans which were being made were
naturally very secret but I can now tell you what they were.” Burma had just
been conquered, by the help of Indian troops very largely, and the next step was
to be the conquest of Malaya. That, of course, the Japanese did not know and it
was, in faot, one of our strong points that they did not know where we would strike
next. After that the proposal was that gradually by a series of war-like operations
General MacArthur should take over those territories which used to be under the
Dutch flag which were then in Japanese ocoupation. I used the word gradually
and I said by a series of war-like operations and that is rather important. In the
end, things turned out quite differently. The Japanese collapsed suddenly and we
had to conquer not gradully and not by a series of operations but simultaneously
all those countries. And that explains what might seem a paradoxical fact that
we actually needed more troops and more ships for a peaceful occupation than we
should have needed for that series of operations which had been contemplated
before.

At the.same time, while this was being planned, disoussions were in progroess
for the transfer of these territories that we are talking about from the command
of General MacArthur to the command of Admiral Mountbatten. And I would
like to emphasise that that transfer was not a transfer from an American Command
to a British Command but from one Allied Command to another Allied Command.
Admiral Mountbatten is the Supreme Allied Commander in South-East Asia and
General MacArthur is also a Supreme Allied Commander. Both of them have under
their command troops of all nations,—British, Chinese, French, Dutch and Indian—
and both of them are subject to the orders of what is frequently referred to as the
Allied High Command, that is to say, the Combined Chiefs of Staff in Washington.
And when these territories were eventually conveyed from one Command to the
other, it was done simply because it was the most convenient way of carrying out
our objects.

The objects with which the occupation of Java was undertaken came from the
Combined Chiefs of Staff. They were not British objects but Allied ; they were
objects to which no one at the time could have taken exception. They were, in
the first place, to rescue the Allied prisoners of war and internees and I should add
that among these prisoners of war and internees, whose number was some 200,000,
were included Indians and Indonesians as well as Dutch and other Allied nations
and secondly to disarm Japanese troops.

Diwan Chaman Lall (West Punjab : Non-Muhammadan): How many were
Indians ?

Mr. P. Mason : I am afraid I do not know. Those were the two objects with
which the Allied troops were moving forward. I should like to emphasise that there
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were no special decisions taken for that movement forward, because in any war
it naturally follows that the moment victory is achieved, the armies which have
been fighting move forward to occupy the territory of the defeated. This happens
automatically. -Now, at that time had the Government of India protested, had
we said, we are not going to allow our troops to go forward and that the rest of the
Allies could go and occupy those territories, I do not know............

Mr. M. Asat Ali (Delhi : General) : Did the Honourable Member say that the
Government of India protested ? =

Mr. P. Mason: No, Sir, I said had we protested,—if we had protested,—I
think we should have been subject to very serious criticism at that time.
I suggest we should have been told that Indian troops are good enough to fight and
have fought better than any one else and are they not good enough to
go forward and occupy the territory of the defeated ? I think that would have been
said against us. That however is merely an opinion. We should oertainly have
been accused, and rightly too, of lack of humanity in leaving these large numbers
of people defenceless. At any rate there was no question of attempting to consult
any legislature, I am sure, in any country in the world. There was no question ot
consulting any legislature on such a matter in any of the other Allied countries;
the armies simply moved forward as fast as possible. T

It was with these two objects we went into Java at that time and I think there
could have been no objection to that. But when we went into Java, we found there a
very different situation from what we expected. I should like here to draw the
attention of the House to some dates which I think are very significant. On the
Tth August, the Japanese in Java declared the independence of the Indonesian
Republic ; on the 8th August, Tokyo announced that Japan was ready to acoept
Allied terms. On the 15th the arrangements that I was speaking about, the transfer
of command from General MacArthur to Lord Louis Mountbatten, were completed,
but it was not till the 29th September that the first Allied troops arrived in Java.
They arrived in very small strength and it was not for another ten days or a fort-
+ night that we had there any strength really worth the name. There are a number of
deductions to be drawn from these dates, I mentioned. I think every one would
draw the first deduction, that is from the proximity of the first two dates, that is,
7th, declaration of Indonesian Republic and 8th, Japanese surrender. I do not
see how any reasonable man can fail to draw the deduction that the declaration of
independence of the Indonesian Republic was a last act by the Japanese intended
to cause as much embarrassment as they could to the Allies. The next signi-
ficant date is the transfer from one Allied command to another, and the last one is
tho actual arrival of troops. That delay of nearly two months was due to our lack
of ships, due to the fact that we had to occupy these countries simultaneously,
as I explained before and that delay was used by the Japanese to very good
advantage. They distributed weapons and modern equipment to every one they
could persuade to accept them. They set up bands of young men rather on the
model of the Nazi Youth movements, but with this difference that these bands
had no discipline as the Nazis had, and they supplied arms and equpiment to these
bands and that was the reason why we found the situation quite different from what
we had expected. Our troops had moved in with these two military objects and
no other object. The question of to whom we should hand over when these ob-
jects were achieved had never been raised or considered. But when we got there,
we found these bands dominating the countryside, looting peaceful inhabitants,
massacring prisoners of war and their own people also, and the situation was such
that we could not get into the interior to rescue prisoners of war, nor could we
reach even many of the Japanese troops. There are large numbers, some 30,000
Japanese troops in East Java alone, whom we are not able to reach. It became
clear at a very early stage that the Indonesian leaders were not in a position to
control these bands. At first Dr. Soekarno and later Dr. Sharir were quite unable
to control them. Now Dr. Sharir is helping us to control them.

As a result of this altered situation, it became apparent that the original mili
tary problem with which we had gone into Java has split itself into two problems
military and political. The political problem was not primarily ours, it was
primarily that of the Dutch and Indonesians. All we ocould do was to act as an
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intermediary to help either party to reach a settlement and all that we ocould do

wl:oe to promote such conditions as would best help peaceful discussions to take

The military problem had become one of disarming these lawless bands of ter-
rorists in order to make it possible to reach the prisoners of war and to reach the
Japanese. Now, Sir, I should like to emphasise that that military problem of
disarming these bands would have had to be done by some onse, if it had not been
done by ourselves. As I said before, Dr. Sharir is most anxious that we should carry
it out and in fact his Indonesian peace preservation corps or what is locally
known as TKR is helping us to do this at present. I should also like to emphasise
that from the beginning Admiral Mountbatten's orders to the troops were abso-
lutely definite on two points, first that there should be no reprisals whatever for the
excesses that were committed by terrorists,—and some of them are of the most shock-
ing description,—that there should be no reprisals, and secomdly that only the mini-
mum force necessary was to be used when force became necessary. As an example
of that, bombs have never been dropped and air action has never been taken with-
out giving warning to the inhabitants and the inhabitants have always been
given an opportunity to get away. :

The military task that was set, of carrying out these two objects, has not yet
been completed, because as I said there are still large numbers of Japanese in the
interior of the country and there are still large numbers, unknown numbers, . of
prisoners of war in the interior whom we have not yet been able to reach. The
poeition is one which I do not think any of us like, and when I say any, I mean
neither the Government of India nor His Majesty’s Government nor the Govern-
ment of the United States. The recent declaration of policy by the United States
might well have come from His Majesty’'s Government or from this Government.
(Interruption.) I am notgiving way. We do not like the position, but we are there
as a result of the fact that India has emerged victorious from a great war, as a
great power and it is because of her greatness that she finds herself in this position.
We do not, as I say, like this position. We all want to get our troops away as quickly
as we can. There is no difference in policy in this matter. Assoon as the
military objects are completed, the troops will be withdrawn.

8ir, I have tried to explain the sequence of events and the means by which we
found ourselves in Indonesia. It was not a sudden decision to send out troops out of
the country. It was the natural consequence of victory, a military task which I
venture to suggest it would have been harmful to have refused. I hope, there-
fore, that in spite of the fact that we do not like the poeition, the House will all agree
that there has never been any stage at which the Government of India could honour-
ably have said ¢* we wish to withdraw and leave other people to do this task which
is necessary in the interests of world security .

Diwan Chaman Lall : Sir, I come back to this House after an absenoce of 15
years to find my very great regret that the complexion of this House, particularly
a8 far as the Treasury Benches are concerned, remains exactly the same as it was
in the past. My Honourable friend Mr, Mason, I believe he is the War Becretary,
has given us an explanation of which the Government of India and every man res.
ponsible ought to be thoroughly ashamed. What does my Honourable friend
plead ! He says that they went into Indonesia for the purpose of rescuing pri.
soners of war and of disarming the Japs. May I ask my Honourable friend whether
it is not a fact that the moment they went into Indonesia the first thing they did
was to utilise the Japanese troops in order to suppress the Indonesians them-
selves ? My Honourable friend shakes his head. He bas given us some facts of
which he does not apparently know the details. Let me give him some of these details

3Py which will convince him that what I am saying is absolutely correct. Is

"7 it not a fact that in the month of September when the Allies landed

in Indonesia the first thing that happened when they landed was that they imme-

diately demanded the restoration of law and order through the Japanese military
force ? Is that a fact ¥ Will my Honourable friend deny that 1

Mr. P. Mason: I shook my head not to deny that we used Japanese troops
but to deny that they were used to supprees the ians,
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Diwan Chaman Lall : Were they used for a picnic ? It means they were:
used not for the purpose for which they were used but they were used merely be-
ocause they happened to be there and were merely cooling their heels and you did
not know what they ought to be doing. What an absurd argument. It is not
only an absurd argument but from the factual point of view it is a false argument.
Is it a fact—I ask my Honourable friend again—that these troops were utilised for-
the purpose of mopping up the Indonesian nationalists ? Is it a fact that the Japa-
nese were actually armed, instead of being disarmed, with this very object in view
and that they went into action and swooped down upon the Indonesians ? My
Honourable friend has not seen all the facts; he has not read even the literature-
on the subject ; he has not seen any of the reports conneeted with this. But he
can take it from me that every Indonesian in this country and outside knows per-
fectly well that the moment British troops went in—and I am sorry to say that.
Indian troops were also part and parcel of that contingent—the first thing they
did was to ask that the Japanese military authorities in charge should be utilised
for the purpose of suppressing the Indonesian nationalist movement. And this
happened immediately they landed there. Now what actually happened was this.
The Japanese battalion in Batavia as a result of this was reinforced and,—I am quot-
ing the actual words of the order,—** asked to deal with possible disorders by Indo-
nesian nationalists . Doesmy Honourable friend know this? This order was
passed. The Japanese troops were reinforced and they were asked—according to-
the exact terms of the order—to deal with possible disorders by Indonesian
nationalists. Now my Honourable friend knows perfectly well that when the
General in charge—I believe his name is Sir Philip Christison—my Honourable
friend will correct me if I am wrong...... .

An Honourable Member: Was he Philip drunk or Philip sober ?

Diwan Chaman Lall: He probably was sober but there are other Philips.
who are not, some of them are drunk with power. This Sir Philip Christison said
that the object of going to Batavia was (1) to rescue the prisoners and (i) to dis-
arm the Japanese troops. Immediately he issues this statement he starts utilising
the Japanese troops in order to wage war against the Indonesians. At the same:
time he said, ‘ We have no interest in the internal politics of this country . Be-
fore that the Dutch Colonial Minister Professor Logemann had made a very impor-
tant declaration. He had said, “ We pledge our word not to uphold the capitalist
and imperialist empire..,...... The word of Holland that a free Indonesia will
be built must be believed **. This is what the Colonial Minister had said. But the-
moment & third man comes in and makes this declaration that he is not going to-
interfere in the internal politics of the country he is superseded by Admiral Lord
Mountbatten who made a declaration belying all that had been said, because it was.
he under whose orders Japanese troops were being utilised against the Indonesians.
Abouit the landing of these troops he said that they would remain there until such
time—not when the capitalist and imperialist regime disappears—but until such
time as the lawful Government of the Netherlar;g East Indies (an imperialist and.
ocapitalist government, by the way) is once again functioning.

The whole object and policy behind it was not to disarm the Japanese who-
were being utilised and given arms in order to fight the Indonesians, but the whole
object was to re-establish the Dutch Government in these colonies, to re-establish
the power of the Dutoh capitalist and imperialist nation. My Honourable friend
belongs to another imperialist and capitalist nation ; he knows all about how to
.Buppress nationalist movements, as they have been suppressed in my own
country ; he knows how to sympathise with others, equally situated, who are want--
ing to suppress the nationalist movement in Batavia. The whole object has been
to try and bring about a state of affairs, even with the assistance of the hated Japa-
nese against whom you fought the war to utilise even these Japanese for the pur-
pose of suppressing the nationalist movement in Indonesia. I do not think there-
could be anything more shameful and disgraceful in the history of this country
and in the actions of this Government than to permit Indian troops to be utilised
for this purpose. It is a shameful thing. I as a Punjabee shudder when I mention
the fact that it was a Punjabee regiment that was utilised by my Honourable friend
over there for the purpose of suppressing the Indonesians and who were actually
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let loose upon the Indonesian nationalists who wete wounded and murdered and

forty of whom were arrested. I am afraid my Honourable friend’s information is

very incorrect and incomplete. It-is only another instance of the utter inefficiency

of my. Honourable friends sitting there on those Benches. Their left hand does

not know what their right hand does. -

Now, Sir, I may at this stage—since my Honourable friend does not know what
Indonesia stands for—remind him of one thing. I know perfectly well why their
-sympathies lie with Queen Wilhelmina of the Netherlands, and the Government she
stands for. When Lord Mountbatten says he wants to re-establish the old Govern-
ment, what does he mean ? The old Government in Indonesia means the same state
of effairs as we have in India. We have got two Indias here,Indian India and the Prin-
«0e8’ India. There also they have some Indonerian rulers and the territory which belongs
to the Dutch. There they bave a Governor General as we have, unfortunately, &
Governor General in this country. The Governor General there has four or five
hand-picked advisers like the Jee-Huzoors who sit on and adorn those Benches. The
‘system is exactly like what prevails in this country and that is what Lord Mount-
batten with the assistance of the Indian troops and the Japanese troops is wanting
to re-establish in Indonesia. And he does not stop even at the utilisation of the Air
force for murdering and butchering innocent women and children. My Honourable
friend says that due warning is given. What sort of warning does he give ?* The
buzzing of the aeroplane that passes over a village and destroys it or the warning that
they gave to Hiroshima and Nagasaki ? Is that the warning that my Honourable
friends are giving ? I think it is a most disgraceful chapter that Indian troops
should be utilised for this purpose and that my Honourable friend over there should
stand up to justify action of this nature. Let me remind my Honourable friend of
some thing which happened not very long ago; I think even his memory is sharp
-enough to remember this recent instance. Does he remember such a thing as the
Atlantic Charter ? I notice that he is quite silent ; he does not shake his head now.
Does he remember the Teheran Conference ! Does he remember what happened at
the Teheran Conference ? Let me remind him. At that conferenoce it was said, &
-declaration was made by Mr. Winston Churchill, by the three powers, to the effect
that they were now determined to end tyranny, slavery and oppression and wherever
they found these things they were prepared to end them. Is my Honourable friend
helping to end tyranny and oppression by being a party and making India a party
‘to that tyranny and the oppression of a brotherly nation, a nation which originally
was inhabited by the citizens of this country and later on came to be conquered by
‘the co-religionists of my Honourable friend the Quaid-e-Azam, a nation which has
ties both of religion and culture with us ¥ Are we going to allow our troops without
‘the permission of the people, knowing the feeling of the country against such action,
to be utilised as butchers and murderers and for suppressing the liberties of other
people ? I think it is & most disgraceful state of affairs. y friend should have
-come here in sackcloth and ashes, in a repentant mood, and said, ‘‘ It was not my job;
I am sorry to say it was donc by Lord Louis Mountbstten who bhappened to be the
Commander at that time and he utilised these troops without the permission of the
‘Government of India ”’. But there was a time when the Government of India should
have protested against ruch action ; they could have joined us in saying that India
‘will not be a butcher of little nations round about, that India stands for the freedom
-of all nations. But my Honourable friends, as I said, have not changed. The years
- go by and they remain exactly where they are. They do not change their complexion;
they do not change their habits, because it is a deep-rooted evil. They have learnt®
to guppress the people of India. They know how to utilize their machinery for the
purpore of oppressing the people of India and keeping them in slavery. They are
helping others to do exactly the same thing, because they think the possibility is
‘that if Indonesia is free—the same thing i8 happening in Indo-China—the result would
‘be that all there nations would rise up as one and get rid of the domination of the
Western Powers, the capitalist powers of the West, and put an end to imperialism
in the East and in the Far East.

Most remarkable of all the arguments that my Honourable friend has raised on
‘the floor of the House reminds me of an article on the 10th of January which was
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published in one of the local newspapers, the paper which usually reflects the opinions
of my Honourable friends sitting on the Treasury Benches—the Statesman— and
the argument that the Statesman raised about this matter was this :

The reason why freedom was guaranteed by Japan tc Indonesia was that In-

. donesia might then become a bulwark for Japan when Japan later on in the years
' to come rises up and becomes a great power again, and Indonesia may be able to

. give commercially fair terms to Japan when Japan rises up again. I am afraid such

arguments are not arguments which are advanced by responsible editors

" or responsible men although they appeared in editorials but these

o ]

PLEE

are mere arguments for the purpose of throwing dust in the eyes of the public in order
that the real issue should be forgotten. . .

And what is the real issue ? The real issue is this that we are determined now
to see that Indian troops are never again utilized for the purpose of robbing others
of their liberty, and we are determined to see that the Government of India gives us a
guarantee that the last Indian soldier remaining on Indonesian #oil or in Indo-China.
i8 brought back to his own country and is not made the policeman or the hangman of
other people’s freedom. I submit that my Honourable friends should apply their
minds to that particular issue and give us a guarantee that in future this sort of
thing will not happen for a single day or for a single moment, and our Indian troops
will not be utilized for this purpose. My Honourable friend sitting on my right in
one of his speeches in Bombay said that one of the most dangerous things that you
have to face if you are going on in this fashion, will be & colour war.

Mr. Chairman : Honourable Mcmber's time is up. Please wind up your year
speech. _ ’
Diwan Chaman Lall : Is that what my Honourable friends are leading us to ?

Do you want a colour war, or do you want to do the right thing by all these
countries and withdraw your troops? You have no business to be there.
Dr. Soekarno is not a pro-Jap who does not want the liberty of his nation. He was
the man who was imprisoned for four years by the Dutch Government ; he was the
man who was kept in internment since 1936. He is the man who is fighting for the
liberty of his country and you are the people who are trying to deny that liberty.
I submit the time has come when you should give a guarantee to this House that at
the earliest possible moment every soldier will be withdrawn from these territories
and Indian troops will never again be utilized for the scandalous and nefarious
purpose for which they have been sent to other lands.

Mr. Abdur Rahman 8iddiqi (Calcutta and Suburbs : Muhammadan Urban) :
Mr. Chairman, a maiden speech decerves the indulgence of the House and if T commit
any faults I hope I shall be forgiven. _

Sir, I have heard many speeches in my time but none so unconvincing as that
of the spokesman on behalf of the Government. It is surprising he did not read
the adjournment motion that was put before the House. He tried to put up a
camouflage before us and forgot Indo-China altogether. Supposing I were to admit

. that all his arguments were correct in relation to Indonesia, he had perhaps no defence

to put up in regard to Indo-China.
Mr. Chairman, Sir, the behaviour of the Government of India, which I consider

! is a subordinate ‘Government of the British Government in Great Britian, is dis-

graceful to the last degree. To use the Indian soldiers for the purposes which my
Honourable friend from Lahore has described ir to use them as mercenary marauders.
Not only as an Asiatic but even as Muslim, I would advise gentlemen who act as
the men on the spot of the Government at Home, to realise that the war has left
even some of the bigger States very weak, and-put them on the downward path. If
they have any sense, then Great Britain has to seek new alliances and friendships,
Coming to terms with America on the one side and Russia on the other and to go
about the world trying to crush under their heels the liberties of smaller nations
and espocially of Muslim nations in the world, is something that might hurt the
British Empire irrétrievably.

Mr. Chairman, Sir, why did they use Indian soliders in Indonesia ? All the
arguments used in justification of the behaviour, whether of the Indian Commander-
&I-Chlef or of the folks in England, go to prove that the division of the world after

® war, which we are told has ended—although it is not going to end in India till
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about the lst of April—is still the main object. We are still at war ; all the rules of

the war are still in existence. Of course, in some places cannons are not being fired,

but in some places in Indonesia and in Indo-China they are using every weapon of -
war, and I shall not be surprised that if Dr. Abdur Rahim Soekarno refuses to listen.
to them they might even bring about his downfall by an atomic bomb, because the

mentality left by the war is ‘ damn the whole world ; we must secure possession of

every source of wealth, we must possess every means of making ourselves rich ’. The

manner in which General MacArthur is behaving in Tokyo is as disgraceful as Lord

Louis Mountbatten’s behavour in Inde-Cnina.

Many arguments have been used, Mr. Chairman, but one rather important has
been left out. In case the Indonesians become free, in case the Indo-French
people in Annam and Cambodia become free, our friends here and in England are
mortally afraid that the conflagration will spread further. It might go to Malaya,
it might come to Burma, and who knows “ 4himsa parmo dharma '’ may not be our
policy when that time comen.

Sir, you will perhaps understand me better when I say * Vinashkale vipar®
buddhihi *. 1t is at moments like this that wisdom runs away. These colonial
people possessing powers, as they are called, with their possessions, played false to
the possessed. They ran away at the first sight of the spectre. Sir, that is cow-
ardice to the last werd. They ran away and left these unarmed people to the tender
mercies of the Japanese, whose cruelties and atrocities are being broadcast every
day from every broadcasting station in the British Empire and of the victorious
powers. Sir, it is not right. It is not fair. Therefore I ask whether they have any
sense of democracy left in them. Queen Wilhelmina is supposed to have made a
public declaration while she happened to be in London. That declaration is perhaps
forgotten. Whether she has forgotten it or the wiseacres in Whitehall have forced
her to do it I do not kncw. But it may be that the Indonesians today may not
succeed. I am satisfied in my own mind that Queen Wilhelmina and her Van
Mooks and other officials, if they do not leave Java and Sumatra they will have to
drown themselves in that portion of Indonesia. It is not possible now to listen to
arguments of that type that have been inflicted on this House by the spokesman of
the Government. We can see through them. Where is the use of using an argument
that does not convince ? As my friend from Lahore has explained, we remain un-
convinced. The utterances made by Lord Louis Mountbatten or General Christenson
or any of the other Generals or officers whether in Indonesia or Indo-French China,
viz.,, * We have nothing to do with the local politics of the country ”. * We have
come to save our own nationals and our white friends :” and all talks of saving
Indians and Indonesian prisoners are to my mind all moonshine.

Mr. Chairman, Sir, we understand these arguments. They have been placed
before us for donkeys’ ears. Whenever there is a case there are two sides to it and
the Government always runs away with its false arguments and tells us, ‘ Listen to
it or we shall bludgeon you into it’. That situation has now come. 8ir, could
I appeal to Honourable Members sitting there who have perhaps the ear of the great
* Marshal "’ Viceroy of this country that there is something like the honour of the
soldier. My brothers have been used in & war which was not of my making. They
could have been used to better purpose. Could His Excellency the Governor
General and could His Excellency the Commander-in-Chief save us the disgrace of
acting as their henchmen, of acting as their agents in trying to crush the liberties of
people ¥ I do not mind if Queen Wilhelmina and her Generals come and crush the
Indonesians. That will be their own business. But to go and crush them with
Indian troops-is something else. There may be some Australians or English troops
there too, but I do not know. But the division of the world by the three, whether
at Teheran, or Moscow or Cairo or Quebec or Casablanca, was very clear to us.
America was given China and Japan, Great Britain retained India, and Russia perhaps
the rest of the world. They will not interfere with each other’s business. Talking
of Joint Allied Combined Chiefs of Staff—nothing of the sort | It is' a piece of ll:g
humbug. The Englishman cannot enter Japan nor can he enter the conque
territories of Budapest. Therefore, Sir, this is the Englishman’s baby which he is
ssking the Indian to carry. He should be ashamed of himself and in our shame he
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should not feel proud and he should not fell like a slave driver who can send a Gurkha
or a Sikh or a Muslim to these parts of the world. 8ir, can we even at this late hour
induce our friends to our left to behave in & manner which will be in keeping, in
dignity at least with the principles enunciated by these great conquering victorious
nations ! I wonder what would have happened to victory had that atomic bomb
not been there !

8ir, it i8 now too late in the day to work under a camouflage. Let them come
out openly and freely because what they are doing in Indonesia can be seen in a sort
of reflex action in Iran. ‘I wont get out because Russia does not get out’ and
secretly Russia is being asked to remain where she is. So that °I remain where I
am’. The same trouble can be seen in Egypt, in Palestine, in Syria, and in the
whole of North Africa. I scratch the back of the Frenchmen and he scratches my
back because I happen to be part of the British Empire. Therefore, it is a dirty
game of the conquering powers to suppress liberties not only in Asiatic countries
but perhaps in the countries of Eurpoe. In some places they have commercial
interests. In some places they have political and economic interests and in some
countries they have purely racial interests. The white man must rule supreme and
the white man insists that his prestige must be kept high and above that of other
people. Sir, I do not think that policy shall have an eternal character to it. It
may or may not succeed but so far as this House and the representatives of India,
Muslim or Hindu, are concerned, it shal® be our duty to see that that policy is broken
to pieces.

Shri Sarat Chandra Bose (Calcutta : Non-Muhammadan Urban): Though
this is my first appearance in this House, I consider it my duty to raise my voice
of protest, not only on behalf of the Congress Party in this House, but on behalf of
the wider Indian public outside this House, against the atrocities that are being
committed and are being perpetuated by the Government of India outside India
borders. I call it atrocities deliberately—a word which the Government of India
seem to be fond of when talking about others. Of course, they have not the eyes
to see the atrocities they commit. They have not the ears to hear the portests that
are being levelled against them and against their conduct from far and near. The
British Government, whose agent the Government of India is today, talked and
talked again and again of their moral obligation towards the Dutch—moral obli-
gation of one Western exploiter towards another in order to perpetuate colonial
domination over the subject countries of the East | I was startled to hear the
Honourable Member who spoke on behalf of the Government of India earlier this
a.fl_;emoon talking of terrorism. The representative of a Government and an ad-
ministration which is based on terrorism talks of terrorism of others! Let us not
be deceived by the smooth promises which the so-called democracies held out to us

~ from the year 1939 onwards. We were told both during the first World War and
1 also in 't.he course of the second World War which has just ended that, if Indians
§ fought in the fields of France or in the deserts of Mesopotamia or in the rocky height

of Sicily, they would be achieving freedom for India. Those words will not deceive
us any longer. We know what the British Government has been fighting for since
the year 1939. We know what the Dutch Government has been fighting for ever
sinoe the year 1939. And we know what the Government of India has been fighting
for with the use of Indian troops ever since the second World War ended last year.
They have been fighting not only for perpetuating their own domination over India
but also to perpetuate the domination of French imperialists, Dutch imperialists
and American imperialists— the whole gang and brood of imperialists ocoupying
portions of these eastern countries. May I ask the Government, what is the moral
obligation the Government of India have in this matter ? If the Government of
India feel that they have any moral obligation, their moral obligation is to the people
of India ; and the people of India have declared with one voioce their sympathy with
and for the people of these countries in the East,

Then, Sir, a further thing has been said by my Honourable friend, Diwan Chaman
Lall. » He said that what is now being enacted forms one of the most disgraceful
chapters in Indian history. I entirely agree. Of course, that is not our history.
The real Indian history is different, because it records that India has never willingly
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dipped her hands in ker neighbour’s blood. India to day does not want to dip her
hands in her neighbour’s blood. It ir the imperialists represented by the British
Imperialistic Government in England and their agents in India including the Govern-
ment of India, who have compelled India to dip her hands in her neighbour’s blood ;
and we in this House, whether on this side of the House or those to my left, both the
party which I represent and the party which my Honourable friend, Mr. Mahomed
Ali Jinnah, represents, we demand that every sipgle Indian soldier and every
single Indian seaman be withdrawn from Indonesia and Indo -China. If the Govern-
ment of India feel—I know, Sir, they are not feeling it today but they are bound to
feel it tomorrow, they will be compelled to feel it tomorrow — if the Government of
India feel that they have to represent the people of this country, I warn them, as to
what their real moral obligation is, and to whom it is and ask them to discharge
their moral obligation by withdrawing the last Indian soldier and the last Indian
seaman from Indonesia and Indo-China.

Sir, I do not want to detain the House longer today, but, before I resume my
seat, I desire to warn the Government of India, who are today in alliance with British
Imperialists, French Imperialists, Dutch Imperialists and American Imperialists—
I desire to warn the Government of India that they stand before the bar of history
that all their present pomp, their present glitter and the circumstance of their present
proud position, all these will avail them net ; that their words will be critically
examined and their acts as critically judged; and that, if they refuse to listen to the
-woice of this House, history will record against them its most awful censure. I
desire to warn them that the East is coming to its own, that the East will come to
its own. Let them read the signs of the times and behave accordingly.

Mr. M. A Jinnah (Bombay City : Muhammadan Urban): Mr. Chairman
the real issue that appears to be before.the House is this : What has the Government
of India done with reggrd to the situation that has developed in Indonesia both
from the point of view of military and political objectives. Sir, I expected even
from the military department, the War Department, if you like, of the Governmen
of India, which is represented by the Honourable Member who spoke, to give us some
intelligent account of what the Government of India has done. I understood that
the object and the obligation of the various nations was that they must go—they
have won the war, Japan has collapsed— they must go to the rescue of the prisoners
of the various countries that were there. That is that. And their next business
was to disarm the Japanesg and see that they were promptly removed from Indonesia.
Now if that was the object, namely, to rescue war prisoners and t0 see the Japanese
off from Indonesia, I should have thought that either the Dutch forces or the Govern-
ment, whichever was responsible there, would have easily managed that, because
even according to the Honourable Member's own statement, the Indonésians were
independent. There was constituted government, there was a Republic, a Ministry.
I should have thought that any member of the United Nations, to start with the
Dutch, would have at once said ‘‘ We are very glad that you have got your freedom
and liberty. We are very glad that the Japanese have given you this freedom and
inc}ependence. We bless you and we blees your republic and we want now only one
thing and that is, secure the war prisoners and see that the Japanese gre liquidated
88 quickly as possible and taken back wherever they should be. Was that ever
suggested by the Dutch authorities ? Was that ever suggested by the British ‘when
they went there and was it refused ? I am really shocked when I hear the Honour-
able Member saying that India tlust play a very great part, as she has played in the
world war—fought as well and better than anybody else— and therefore it is be-
fitting our dignity and our honour that our troops should be sent there to do what—
to destroy the indg;endence, the freedom and liberty of the republic that was
established there. You justify it with a great amount of falsehood which you have

_ Why not admit it if you can ¥'. And.if you cannot, why do you not keep
quiet ¥ Why do you not keep quiet instead of coming here with a speech of this
character, which is full of falsehoods, from top to bottom ¥ There is not one
word in that statement of facts, which is true— not one ward. Why do ybu not’
admit that the policy is not yours, because what can you do ¥ You can have no
policy. Why do younot keep quiet or frankly admit it ¥ We know and the world



}
|
F
r.

MOTION FOR ADJOURNMENT < 179

knows, except the Honourable Members and the criminals who are persecuting and
prosecuting this disgraceful policy in Indonesia. The policy is clear. The Dutch
want to re-establish the imperialistic Dutch domination, to bleed the Indonesians
for another unlimited period, having done so already for 150 to 200 years and the
British policy, which is quite obvious, is to share in partnership to bleed and exploit.
the Indonesians by re-establishing the Dutch Imperial domination there. That is
the view that I think any intelligent man must take, in spite of the camouflage,
in spite of the confusing reports, in spite of the manouevres and machinations, in
spite of the statements of Birtish statesmen. Even Members of Parliament are
rebelling against this dishonesty and camouflage that is being practised there to
hide the real issue. But you go on as usual. If my words can go to the Biritich
pation, I say that every Englishman who has got any sphered of honour ought to
shudder at being a party to the operations that are being carried on there brutally.
They say ‘ We have done nothing . I suppose the reports coming from there
are censored, but even the reports that are coming are revealing. You say “ No
reprisals . You keep eaying ‘‘ No reprisals ", §ou make declarations * saying
‘ No reprisals . But what are your actions ? Your hands are covered with blood
and brutality. I do not know whether it is possible for the British nation to put
pressure upon Parliament. I do not know whether the collective conscience of
Parliament would rebel, as it ought to, in the name of justice, in the name of freedom
in the name of humanity and in the name of the solemn declarations that the nations
have made from time to time that they stand for democracy. But whatever that'
may be, so far as the Government of India is concérned, I am sorry to say that thes
representative of the War Department has thrown no light as to what they have’|
done. Honourable Members here sitting, Members of the Executive Council perhaps
will enlighten us, apart from the military operations, on the political aspect of the
issue. What has this great Executive Council of the Governor General done?
Have they any opinions ¥ Did they collectively put their heads together ¥ Have
they expressed their opinion anywhere, to anybody, oellectively or individually?

An Honourable Member: They never do.

Mr. M A Jinnah: Has the Viceroy and Governor General discussed this
matter with you or not ¥ If so, what was the result of it and what conclusion
did you come to and what views have you expressed to His Majesty’s Government %
I know you have no power. But are we not entitled to know that you, as the Govern-
ment of India, the Executve Council of the Governor General, owe a duty to this
country, and you are under a moral obligation and it is your business to see that
the feelings and sentiments and opinions of the people of this country are at least
represented to His Majesty’s Government truly and faithfully ? What have you
done ? 8ir, I read in the newspapepa few weeks ago that His Excellency the Viceroy
and Governor General has made representations to His Majesty’s Government that
Indian troops should not be utilised in Indonesia. Is that true ¥ It has not been
contradicted yet. Is it true? Why do you not say ‘yes; we have made repre-
sentations and we shall persist that it is the feeling of the people of India that Indian
troops should not be employed there’? Unless that is made clear on the floor of
this H'oune, that you have made representations, or if not, that you will make repre-
sentations at once unless you give me an undertaking on the floor of this House that
you will do it—and you know that there is universal feeling throughout India
that it is a disgrace and a slur upon the honour of our soldiers who are called upon to
fight for what, against those who have been struggling for their freedom and inde-
pendence—therefore, unlses yqu give me an undertaking that you will make the
strongest representations to His Majesty’s Government and do your best to see that
Indian troops are immediately withdrawn, I shall persist that this motion should
be adopted as a censure upon the Government of India.

Some Honourable Members : The question may now be put.

The Honourable Sir Edward Benthall : (Leader of the House): I am grateful
to my Honourable friend, Mr. Philip Mason, Philip the Sober, for his clear and able
maiden speech and of the other maiden speeches to which we have listened, I can

 only say—*‘ Some maidens 1"
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Ei- Edward Benthall] :

. Mason has made perfectly clear that the objects for which British and
Indian troops were sent to Indonesia and Indo-China were the evacuation of the
Japanese troops and the rescue of the Allied prisoners and internees. These were
the objects assigned by the Allied High Command—these and no more. This follow-
ed as one of the inescapable consequences of the termination of hostilities so suddenly.
"To suggest that the Government of India should have objected at that juncture to
the use of Indian troops for those purposes and that they should have resiled from
their duties as one of the Allied Nations charged with restaring order in a shattered
world at that moment is unreasonable. Since the task was assigned to an Allied
Force containing Indian troops, honour necessitated its fulfilment and I venture to
suggest that we should rightly have been censured if we had not allowed our troops
to go and apprehend the Japanese and to succour our own prisoners of war. The
conscience of the Government of India in that matter is perfectly clear.

An Honourable Member: Isthere any oonscienoce ?

The Honourable Sir Edward Benthall:! Having entered these ocountries
at the instance of the Allied Nations, we find ourselves now
unexpectedly. in a position of great delicacy. It is a position which is
an distasteful to the Government of India as it is to His Majesty’s
Government (An Homourable Member : ‘‘ Then why don’t you quit the place ")
or to any other of the Governments of the Allied Nations. So far as the Government
of India is concerned, we are anxious to see the Indian troops withdrawn from these
countries just as soon as our obligations there can be fulfilled or the troops can be
honourably withdrawn or replaced. (An Homourable Member: * After the domi-
nation is complete ?”’) The Government of India does not lag behind public opinion
in this matter. . ’

Diwan Chaman Lall: May I interrupt {

Mr. Chairman : Does the Honourable the Leader of the House wish to give way?

The Honourable Sir Edward Benthall : No. Sir.
(Interruptions.)

An Honourable Member : Until the domination is complete, you cannot with-
draw ?

The Honourable Sir Edward Benthall : If there are further interruptions
Sir, perhaps I may be given a little more time. I was saying that the Government
of India does not lag behind public opinion in this matter.

Diwan Chaman Lall : What happens to your honour then ?

Mr. Chairman : The Honourable Member has only fifteen minutes.

An Honourable Member : He is talking of honour!

Mr. M. Asat Ali : MayIputaquestion’

Mr. Chairman : It is no use. The Honourable Member will not answer any
question. (Interruptions). The Honourable Member does not give way. You
can only put questions if the Honourable Member is prepared to give way.

The Honourable Sir Edward Benthall : The adjournment motion before the
House refers to the violent operations of the British. So far as the troops there are
concerned, the operations are in no way intended to be violent and the instructions
to the troops are, generally speaking, not to fire unless they are fired upon and our
object is to maintain so far as possible peace non-violently. The troops there have
shown the modt magnificent discipline and restraint and their actions in-that respect
have been superb. All rumours to the contrary aréhcompletely unfounded. They
have shown an impartiality which, as I shall show you in a minute, has been thorough-
1y appreciated by the Indonesians themselves and they have had occasion to suppress
Dutch-employed Indonesians who have been guilty of attempting reprisals.

A point has been made that Japanese troops have been used to suppress In-
donesians. That is completely incorrect. The Japanese troops have been used in
static jobs to protect the lives of internees who are being attacked by bands of terrorist
in Indonesia. My friend, Mr. Chaman Lall, referred to monstrous- tyranny. That
is precisrely what the Japanese were used for— to prevent the monstrous tyranny
of terrorists endeavouring to kill the internees (Interruption).

-
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As regards the political aspects of this question, I desire to face right up to the
facts, In the course of the war, before the present complications were ever thought
of by any one, the Allied Nations made routine arrangements for the military ad:
ministration of civil affairs in territories recaptured from the Germans and the Japa-
nese. It was at that time naturally understood that in the ordinary course the
administration would be handed back to the lawful government as soon as the mili-
tary administration was no longer necessary. In the meantime a new situation
has arisen and the natural aspirations of the Indonesian peoples have come to the
surface. The position in Indonesia is in a state of flux and is still in a state of great
disorder. The task of the occupational forces is now impartially to maintain the
degree of law and order necessary not only to fulfil the military objects but also, as
it has turned out, to allow negotiations between the Indonesians and the Netherlands
Government to take place, negotiations which the Indonesians themselves have
recognised to be necessary with the Netherlands Government.

Sir Mohammad Yamin Khan (Agra Division : Muhammadan Rural): Whieh
is the lawful Government you recognise ?

The Honourable Sir Edward Benthall : Tho lawful Government was at that
time the Dutch Government.

Sir Mohammad Yamin Khan : When you went there ?

The Honourable Sir Edward Benthall : I have vory little time left. It was
the Dutch Government and now.a new situation has arisen. Dr. Shariar himself,
the leader of the Indonesian Nationalists, speaking at a Press Conference on 26th

_ December last emphasized that the Allied Forces in Java were carrying out duties
imposed upon them by the United Nations and he called upon the Indonesians to
play their part in helping to fulfil these tasks. Since then moderate elements of
the Indonesian Nationalist Movement have been co-operating efficiently with the
Allied Forces in rounding up the Japanese and in safeguarding the prisoners of war
and internees. The Mayor of Batavia has written to General Christison, the local
Allied Commander, deploring the violence and disorders which were going on in
Batavia and offering the co-operation of his police force and also the T.K.R., that is
the Indonesian Preservation Corps, to put an end to the disorders. Political tran-
quillity is neceasary if the military objects of apprehending the Japanese, of whom

there are still 30,000 in Indonesia, and of rescuing the balance of the
prisoners of war and internees are to be effected. In order to assist in
reaching a political settlement the British Government has, as you must have noticed
in the newspapers, sent a Special Ambassador, Sir Archibald Clark Kerr, who will
us;a his speocial knowledge and experience to help the parties to arrive at a helpful
solution. '

Mr. M. A. Jinnah : Has it ever been made clear. . . . . . . .

The Honourable Bir Edward Benthall : I am very sorry but I cannot give
way.

Mr. M. A. Jinnah : It is & most extraordinary thing. . . . . . . .
Mr. Chairman : The Honourable Member does not wish to give in.

. Mr. M A Jinnah: It is tho most extraordinary thing and I protest against
it that the Leader of the House should not allow me to put one single question during
the course of his speech. This is unheard of. '
_ The Honourable 8ir Edward Benthall : I am perfectly willing to hear the ques-
tion if I am given extra time. _
Nawabsada Liaquat Ali Khan (Meerut Division : Muhammadan Rural):
If he does not do that, we shall not hear him.

Mr. Chairman : With the consent of the House, I propose to give the Honourable
‘he Leader of the House five minutes extra if he will answer one or two questions.

4P.M.
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Hr. . A. Jimah : I only wanted to understand oclearly whether it has ever
been made clear to Dr. Soakarno or the Prime Minister of the Republio that the
Dutch Government and the British Government are willing to negotiate and come
to & settlement with them on the basis of their independence and freedom being
recognised.

The Honourable Sir Edward Benthall : I am not fully informed on that point.
I have no more information than the Honourable Members have in the papers.

Mr. M. A. Jinnah : Then, do not use our Indian troops.

The Homourabls Sir Edward Benthall : From what I have said, from the quo-
tations that I have made from Dr. Shahriar's own statements, it is quite clear that
the British and Indian troops are not there to suppress the Indonesian independenoce.
They are not there for that purpose. On the contrary, their impartial attitude is
weloomed by the Indonesian leaders at the present moment. That is a perfectly
oorrect statement. To withdraw prematurely and to wash our hands of the res-
ponsibility could do nothing to help and much to prejudice the chanoces of a peaceful
settlement. I just ask Honourable Members to consider the consequences if we
walked out of the country at this moment.

Sir, one of my Honourable friends opposite—I think Professor Ranga—observed
that the United States of America and the world was against the policy which is
being followed in Indonesia at the present time. I will quote you extracts from the
recent communique of the United States Government on the subject :

“The United Btates recognise that the primary responsibility for arriving at agreement
lies with the Netherlands Authorities, ag Nprﬂ;ﬁlﬁiVﬂ of the hrri{orid lov:gign. and the
Indonesian leaders. ............. Such a settlement can be attained only through a realistic,
beoed minded and co-operative approach on the part of all concerned and a will to reconcile
differences by peaceful means. Extremist or irresponsible action or failure to present and
eonsider specific proposals can lead only to a disastrous situation.”

That expression of opinion by the United States Government is exactly in line
with the views of the Government of India. It recognises the moral obligations to
both sides. I appeal to this House to consider this question with the moderation
and balance demanded of India’s high place in International affairs. The use of
Indian troops in Indonesia is distasteful to the country and distasteful to the Govern-
ment of India, but it does at least give us a right to intervene on the side of moderation,
Neverthelees, I assure the House and the world outside once again that the Govern-
ment of India’s desire is to see the troops withdrawn at the earliest possible moment
oconsistent with our obligations. In the case of Indo-China, in answer to one speaker
oppoite, the troops have, in fact, either been withdrawn or will be withdrawn in
the course of the next few days. In the circumstances, Sir, I suggest that the best
course really is to await the result of the negotiations which are now going on between -
the Indonesians and the Dutch with no compulsion on either side because the suc-
oessful outoome of these negotiations will be the quickest way of getting Indian
troops out of Indonesia. :

Several Honourable Members : The question be now put.
Mr. Chairman : The question is:

“That the question be now put”

The ntotion was adopted.

Mr. Chairman : The Honourable Mover has the right to reply. Does he
wish to exercise that right ?

Prol. N. G. Ranga: No.

Mr. Chairman : I therefore put the question; the question is :

“Thet the Assembly do now adjourn.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 22nd
January, 1946,
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